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LOK SABHA DEBATES

LOK SABHA

Friday, April 14, 1972/Chaitra 25, 1894
(Saka)

The Lok Sabha met at Eleven of the Clock.
[M=, SPEARER in the Chair)
ORAL ANSWERS TO QUESTIONS

Setting up of Special Alloy Steel
Plant at Kanpur

*401. SHRI 5. M. BANERIJEE : Will
the Minister of DEFENCE be pleased to
state ;

(a) whether the proposed Special Alloy
Steel Plant at Kanpur has been established;

{b) if not, the reasons for the delay; and

(c) whether the Plant will go in produc-
tion during the Fourth Plan ?

THE MINISTER OF  STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) No, Sir.

(b) Government have sanctioned the
establishment of the Project in November,
1971,

&) The implementation of the Project
will take about S to 6 years.

SHRI S. M. BANERJEE: The hon,

er is aware that, now that we are
towards self-sufficiency in the matter

of cof | and sophisticated weapons,
mm is the only thing which is
neoded for such sophisticated weapons. So,

I would like to know whetber the difficulties
of foreign exchange have been solved and

whether this project 1s likely to be established
in Kanpur during the Fourth Plan,

SHR1 VIDYA CHARAN SHUKLA:The
difficulties of foreign exchange have been
solved and the project has been cleared for
implementation. The action for implementa-
tion is also in hand. We have drawn out a very
careful progress chart to see that there is no
delay in this project. As the hon. Member
knows, 1t has already been delayed quite a
lot and we do not want that any delay
should creep in during the exccution of this
project.

SHRI! 5. M. BANERIJEEL : 1 am happy
that this is being established in Kanpur.
What will be the employment potential of
this project and will the construction work
be taken up practically in the same area as
of the ordnance factories or has land been
acquired somewhcre else ?

SHRI VIDYA CHARAN SHUKLA: I
do not at present have the definite figures
of employment but, 1 suppose, the employ-
ment would be quite substantial in this be-
cause it 1sYather a large project. There
would, no doubt, be very many automatic
processes but even then there would be good
employment potential in this.

The hon. Member, 1n whose constituency
this project is being set up, knows the place
that has heen selected. M i8 near the
ordnance factory where we have set up a
school. There a large area, which already
belongs to the Department of Defence Pro-
duction, has been selected.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : Itis in my con-
stituency.

SHRI VIDYA CHARAN SHUKLA : I
am sorry, it is in the constituency of the
hon. lady Deputy Minister, Anyway, it is
being done in a proper manner and we hope
to complete this project in the scheduled
time,
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Direct Air Service between Bhubanesh-
war and New Delhi

*405. SHRI ARJUN SETIT : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether Government have any pro-
posal under consideration to connect the
State capital of Orissa with Delhi by a direct
filght; and

(b) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(2) and (b). No such proposal is under con-
sideration as the traffic potential does not
at present justify a direct service.

SHRI ARJUN SETHI : I am sorry to
say that there is no direct flight from Delhi
to our State capital till now. Still I want to
know from the hon. Minister whether he is
aware of the fact that a great deal of incon-
venience is being faced by passengers due to
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the change in timings of the morning flight
No. 261 and, if so, whether he is considering
to change the present timing of this flight.

DR. KARAN SINGH : With regard to
a direct flight, I may just say one thing that
direct flight can only be viable »f there is
traffic. Otherwise, the plane capacity being
limited, it is not possible to run a direct flight
simply because it is a State capital. The
traffic has got to justify it. Asfar as the
change in timiog is concerned, I will look
into the matter,

SHRI CHINTAMANI PANJGRAHI :
May I know from the hon. Minister as to
which of the Statc capitals today remain
without a direct flight from Delhi to the
State capital. The hon. Minister says that
because of the lack of possenger traffic, it is
not possible to  have a direct flight. There is
a flight which touches other places, like,
Banaras and Patna. What prevents the hon.
Minister to get that flight again to Bhubane-
shwar ?

DR. KARAN SINGH : It is ous effort
that every State capital should be provided,
if not with a direct flight, at least with a Jet
service. Several new services have been intro-
duced. There are still some State capitals, for
example, Bhopal and Jammu which do not
have a Jet service, and so on, The thing is
that Calcutta-Bhubaneshwar traffic is heavy
density traffic. Therefore, whatever flights we
have to Bhubaneshwar, for the time being,
will have to be through Caicutta although
we have now got an other service coming
from Vizag to Calcutta. The question
whether the plane which goes to Patna and
Varanasi should also stop at Bhubaneshwar
is a matter which is connected with the traffic.
The traffic from Varanasi to Bhubaneshwar
is likely to be nil. We are looking into the
matter. I am trying to see that a jet flight
from Calcutta to Bhubaneshwar and back,
if possible, may be introduced as and when
the fleet position improves. I am seized of
the matter.

SHRI JAGANNATH RAO : The hon.
Minister says that there is no traffic potential
for a direct fight to Bhubaneshwar, We do
not mind a flight from Delhi via Clacutta.
Now, there are two flights from Dum Dum,
Nos, 261 and 271. That shows there is
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enough traffic potential. Therefore, the porpo-
sal to have a direct flight would be quite
feasible,

DR. KARAN SINGH : I think, about
the traffic potentia] between Delhi and
Bhubaneshwar via Calcutta, there is traffic.

Expansion of Koyali Refinery
in Gujarat

*407. SHRI P. M. MEHTA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether the outgoing President of the
Gujarat Chamber of Commerce and Industry
has urged the Centre to expand the refining
capacity of the Kayali Refinery in Gujarat;
and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) and
(b). Representations from State Government
of Gujarat, Gujarat Chamber of Commerce
& Industry, and some M. Ps. and M. L. As,
werc received for setting up of an additional
refinery in Gujarat and/or expansion of Koyali
Refinery. Government appointed a study
Group to examine the desirability of expan-
sion of the existing Koyali refinery. The
Study Group has submitted its report which
is under consideration of the Government.

SHRIP. M. MEHTA : May I koow
from the hon. Minister whether it is a fact
that expension of the Koyali Refinery by one
million tonnes will cost Rs. 1 crore only and
the proposed new refinery in the north-west
region would cost nearly Rs. 15 crores, and
if 80, why is there delay in taking a decision
for the expansion of the Koyali Refinery ?

SHRI H. R. GOKHALE : 1 will assure
the hon, Member that cost factor is not the
factor which is coming in the way of taking
a decigion in this, As I said, apart from the
cost factor, if techno-economic considerations
justify the expansion of the Koyali Refinery,
surely the decision will be taken, and I will
assure the hon. Member that this matter is
very actively under consideration. I will only
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indicate two of the factors which are impor-
tant and not the cost factor —the cost factor
will not come in the way, One consideration
is that, originally, the ONGC had assessed
some time in 1969 that, by 1975, the pro-
duction of crude in Gujarat would to the
tune of 5 million tonnes or a little over.
They, however, made a revised assessinent
and they came to the conclusion that, on the
basis of experience gained, it was not possi-
ble to reach the 5§ mullion tonne himit as they
had originally anticipated. Therefore, the
matter has been referred to international ex-
perts for opinion. Apart from being able to
reach the S million tonne limit, even the
possibility of expanding the refinery by
imported crude is also under consideration,
and even that faclor is borne in mind in
deciding.

SHRI P. M. MEHTA : I would also like
to know whether any proposal is under
consideration of Government for revising
plans to start the pipeline at Okha or
Kandla and if so, what are the proposals
and whether Government 1s considering a
proposal that the pipeline will be laid along
a routc passing through Baroda which would
enable the nearby Koyali Refinery to use
imported crude.

SHRI H. R. GOKHALE : The question
is very wide, But what I can say now is
this. In view of the possibility of setting
up a refinery in the north-west region, the
question of laying a pipeline which can be
related to the expension of the Koyali Refi-
nery is also under consideration so that the
two can be coordinated.

MR. SPEAKER ; Next Question, Ques-
tion 408, Shri Q. Y. Krishnan,, He is ab-
sent.

I must say that it is the duty of the
Member who gives notice of a question to
be present in the House, and if he is not
able to come to the House, he must have
the courtesy at least to inform the Chair.
After all, these questions come and the mem-
bers are not present. At least the opportu-
nity could be given to another member. So
much of expenditure is involved in all these
things. If the member is not able to come,
he must have the courtesy to inform the
Chair that he is not coming, ,,(Interruption)
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They are fixed for certain days.
membet’s duty to be present.

It is the

SHRI R. 8. PANDEY : I do appreciate,
Sir, that jt is very important. But you have
adopted certain procedures by which many
members send questions but the names do
not come in the ballot. I had sent some
questions, but in the ballot the name is not
there , (Interruption).

MR. SPEAKIR : You must be prepared
for all these contingencics,

SHRI P. VFNKATASUBBAIAH : In the
absence of a Member, he can authorise an«
other Membe: to put the question.

MR. SPEAKER :
the second round.

He is  authorised for

SHRI S. M. BANERJEE : Suppose, 1
have tabled a question and the same question
has becn tabled by some other members,
then you have been sallowing five names 1o
the questions. Then, m that case, if 1 am
absent, it can be asked by another member.
Let there be fow o1 five names 1o a4 ques-
tion,

MR. SPEAKTR : We have allowed this
practice of allowing thice names already.

SHRI R. S. PANLIY :
contention of Mr. Banerjee

1 support the
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MR. SPEAKER : I did not make these
observations to invite a regular debate on it.
The list is circulated quite in advance. The
Member ought to know. The Member who
is not coming should inform us.

SHRI P. YANKATASUBBATAH : Acc-
ording to the procedure, i" the Members
guthorises, it can be taken up along with up
along’with the other questions,
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MR. SPEAKER : That is for the second
round, not for the first round.

Mr. Samanta.
Shipment of U. 5. Arms to Pakistan

*409. SHR1 S. C. SAMANTA : Wil
the Minister of DEFENCE be pleased to
state :

(a) whether Governme¢nt are awarc of
the recent shipment from U, 8. A. to Pakis-
tan of huge quantitics of arms, ammunition
and miliary hardware; and

(b) if so, the reaction of Government
thereto ?

THL MINISTER OF STATE (DEFENCE
PRODUCTION) IN TUHE MINISTRY OF
DEFLNCE (SHR! VIDYA CHARAN
SHUKLA): (a) Government have informa-
tion on this subject which is being verified.

(b) The impact of these supplies on our
securily is being assessed so that it can be
taken into accomnt in our plans for defence
preparcdness.

SHRI S. C. SAMANTA : Were any
shipments diverted from some other coun-
tries ? If so, may 1 know the names of those
countrics ?

SHRI VIDYA CHARAN SHUKLA :
There have been press reports that same of
thie supplics of miltary hardware from the
United States aic being divertgd to  Pakistan
through third country sources and these are
the reports that we have been veryifying.

SHRI PILOQ MODY : Which countries,
he wants to know.

SHRI VIDYA CHARAN SHUKLA :
The countries that have been mentioned are: |
Lihya, Jordan and Iran.

SHRI S. C. SAMANTA : 1 would like
to know the source of information for the
Minister,

SHRI VIDYA CHARAN' SHUKILA :
Obviously, we cannot disclose our sources of
information.
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SHRI M RAM GOPAT RFDDY I
want to know what sort of 4rms shepments
were sent to Pakistan  Has the Mmusta got
any information about st ?

SHRI VIDYA CHARAN SHUKLA In
reply to the original question 1 have already
stated that we have information which we
are verifying, but [ dont thunk thaw unless
we have definite information, we should dis-

close the nature of the intormation that we
have

MR SPEAKER Mr Sathe, you have
come on the front une ?

SHRI VASANTRAO PURUSHOTTAM
SATHL 1 could not catch your «ve sitting
there

MR SPEAKLR No, no You will have
a better chanw by being a bach-bencher

SHRLIS M BANLRJLL Members are
supposed to ash the questions fiom ther
scdfs

MR SPLAKLR Yes, they are wuppused
to

SHRI S M BANLRILE 1| would llke
to know from the hon Minister whether ot
1 true that according to the revelations made
by Jack Anderson, the United States Govern-
ment, despite then demals that they are
sending any fresh arnis to Pakistin  directly,
are sending sophisticated wedpons to Pakis-
lan thiough various countries, and if so,
whether this matter has been taken un with
the US Government, and with what result ?

SHRI VIDYA CHARAN SHUKLA
This matler was taken up with the Uniled
States Government, 1n Declhi as well as 1n
Washington  They have denied it They
have said, “Well, no transfer from thnd
tountries can take place, of USA cquipment
without theiwr knowledge *'

SHRI K MANOIJARAN . An utici he

SHRI VIDYA CHARAN SHUKLA .
But, later on, they <aid that they wme looking
i, they dre investigating whether sucha
thing hay happened or not Therefoie, the

CHAITRA 15, 1894 (S4KA)
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denial was not also categorical, and we are
puisuing the matter with them

SHR1 VASANTRAO PURUSHOTTAM
SATHL Will the hon Mimster say if this
shipment 15 the remndnt of the pipeline or
in addition to 1t, and what 15 the value of
the present supply ?

SIIR1 VIDYA CHARAN SHUKLA
The pipeline was never stopped and these
arc surreptiious supplies and not pipehne
supphes  Pipeline supplies wese direct and,
therefore, 1t ts obvious that they do not
belong to the pipeline so far as pipeline
supplies are concerned

SHRI YVASANTRAO PURUSIIOTTAM
SATHL  What is their value ?

SHR1 VIDYA CHARAN SHUKLA .
Well, I don’t think we can say anything
about it, unless we have verified it

Somne hon Members rove—

MR SPLAKIR I am sorry So many
questions have already been asked on it

Shri Pampan Gowda

Visit by Foreign Army Chiefs

%410 SHRI PAMPAN GOWDA Will
the Minister of DLFENCE be pleased to
state

(4) the names of toreign Armv Chiefs
who wisited our countrv afier the recent
Indo-Pak war, and

th) wheiher they have made any reports
on the petformance of our koiees in - Bangla
Desh ?

THE MINISER OF STATL (DEFENCE
FRODUCTION) IN IHE MINISIRY OF
D} FFNCE  (SHRI VIDYA CHARAN
SHUKLA) (a) Col. Gen Viktor Buban),
Chief of the General Staft, Yugoslav Armed
Forces visited India from 25th February to
Tth March, 1972

(b) No, 5ir,
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SHR1 PAMPAN GOWDA: I want to
know whether there is any proposal before
the Government to strengthen the armed
forces both numcrically as well as qualita-
tively to meet the challenges if they arise in
future.

SHRI VIDYA CHARAN SHUKLA ;
We have said about this matter several times
in the House. We have an overall plan and
we review our defencc preparedness and take
various steps from time to time, in view of
whatever information wc reccive aboul
possible threat to our security and these are
matters wich arc going on continuously and
there it is a strange question to ask whether
we do il or not.

MR. SPEAKER : He did not put the
question but he gave some information
indepedent of the question; you arc answer-
ing,,,

SHRI VIDYA CHARAN SHUKLA:
I thought you had allowed, unless you ask
me not to answer. About defence prepared-
ness we keep this constantly under review.

SHRI PAMPAN GOWDA : What are the
impressions of the visiting chief of Yugoslo-
via ?

SHRI NAWAL KISHORE SINHA :
What are the places which the Aimy Chief
vigited ? Did he give any suggestion with
regard to any of our beauty spots or ordnance
depots ?

SHRI VIDYA CHARAN SHUKLA :
He visiled Bombay, Himatnagar, Khajuraho,
Agra, Jodhpur, Jaipur, Dehra Dun and other
places.

SHRI PILOO MODY : What is in
Khajuraho ?

SHRI R, P. ULAGANAMBI: May I
know whether they are visiting the country
on the invitation extended by our Govern-
ment ? What is the purpose of their visit ?

SHRI VIDYA CHARAN SHUKLA:
They visit our country on invitation; no such
dignitary comes without invitation. Our
peaple are algo invited in like manner. These
are reciprocal.
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SHRI PILOO MQDY : They go without
invitation, -

SHRI VIDYA CHARAN SHUKLA :
None of us ever go without invitation.

SHRI PILOO MODY : Mr. Fakhruddin
Ali Ahmed visited Rabat,

SHRI S. A. KADER : In view of the
invitation extended by our country some
itinerary of the visit must have been prepared
by us. If so, does the itinerary include such
other places like Khajuraho ?

SHRI VIDYA CHARAN SHUKLA: 1
think this supplementary question does not
relate to the main question.

SHRI S. A. KADER : The hon. Minister
himself had referred to the itinerary. Since
he was invited for a purpose, may 1 know
whether a visit to this place was also included
in that purpose ?

SHRI K. MANOHARAN : After the
purpose is over, he had recreation.

MR. SPEAKER : 1 think that this ques-
tion necd not be answered, After all, he was
invited here. He came here and he went
away.

SHR1I M. RAM GOPAL REDDY:
When we invited such Chiefs of Army are
we going to discuss with them our prob-
lems 7

SHRI VIDYA CHARAN SHUKLA :
These visits are mainly good-will visits, Natu-
rally, during discussions with the counter-
parts, some matters of mutual interest come,
but it is not necessary that our problems
have to be discussed with visiting Chiefs of
Staff from other countries, but if we heve
any mutual problems or things of mutual
interest, we do discuss such things.
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THE MINISTER OF LAW AND
JUSTICE AND PELTROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) Except during the month of December,
1971, when, because of the state of emer-
gency, the State Goverpmients wetc requested
to exercise checks on the consumption of
Kerosene, and if necessary, to introduce
rationing with a view to conserving stocks,
kerosene supplies have been maintained
without apy restrctions to meet the full
requirements of the country. There has been
no general complaint of shortages in the rual
areas.

(b) and (c). Do not arise.
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SHRI H. R. GOKHALE : First of all,
complaints of isolated shortages do arise, but
these are due to factors such as intcrruptions
in despatches due to breaches of rail track,
accidents, strikes ctc. I am not saying that
at no place cases of hoarding etc. have not
occured. But as the hon. Member knows, so
far as we are concerned, we allot quotas on
yearly basis to the State Governments and the

CHAITRA 29. 1894 (§4X4)
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State Governments carry out the distribu-
tion to the retail dealers, and they have been
authorised under the Essential Commodities
Act, when complaints are brought to their
notice, to take appropriate action. If the hon,
Member has any particular place in mind, I
would request him to bring it to the notice
of the State Government.

SHRI JYOTIRMOY BOSU: Will the
hon, Mumnister kindly tell us whether itis a
fact or not that there were a mumber of
allegations from West Bengal that there was
acute shortage of kerosene supply due to
extensive blackmarketing in Keroscne, and
also whethere it is not a fact that the chiel
of the I0C in the eastern region who was
nvolved 1n a big blackmarketing of kerosene
happened to be the son of » State Gover-
nor 7

SHRI H. R. GOKHALL: I am not
aware of extensive or large-scale complaints
having been received fiom the State of West
Bengal. I am also not aware of any such
allegation as has been made by the hon.
Member with regard to the officer of the
10C.

SHR1 S. M. BANERJEE: But this
gentleman used to stay in the Governor's
house at the time when Shri Dharma Yira
was Governor. Everybody used to know it.

SHRI JYOTIRMOY BOSU : Again, we
are involved In trouble. 1 want to remain
peaceful. It came out in the press and in
several papers in Calcutta a number of letters
were written. 1 had mysell written a letter.
And yet the hon. Minister pleads ignorance.
How long will they go on behaving like this
in this House ? It is up to you to judge and
set them right.

MR. SPEAKER : T am worried about
the hon. Member also.

SHRI JYOTIRMOY BOSU : Why should
you have one eye, Sir 7 You should have two
eyes.

SHRI RAJA KULKARNI : How is it
that the hon. Minister is not aware of the
artificial shortage of kerosene created by
dealers after the recent increase in the keros
sene levy ?
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SHRI H. R. GOKHALE : I did not say
I was not aware of it. | was referring to the
question regarding Bengal. 1 am aware that
the large pricc differential between kerosene
and HSD has bsen a big inducement for the
misuse of keroscne and this has had the effect
of reducing the availability of this product
In one part of the country or another, It is
not unlikely that rural areas may also have
been hit in this wc have, howevere, no com-
plaints on record from State Governments
to support this.

SHR]1 P. VENKATASUBBAIAH: In
view of the fact that there is an acute shor-
tage of kerosene not only because of inade-
quate production but also because of black-
marketing indulged in by dealers, what steps
do Government propose to take to increase
the production of kerosene oil ?

SHR1 H. R. GOKHALE : As for pro-
duction in the country, T would point out
that a substantial part of our requirements
is met by indigenous production and a com-
paratively smaller part is met by import. To
give the figures for 1967-71, while in
1967 production was to the tune of
2,024,000 tonnes imports were to the tune
of 448,000 tonnes whereas the demand was
2,580,000 tonnes. Tn 1971, production was
2,991,000 tonnecs and impoit only 600,000
tonnes, while the demand was 3,461,000
tonnes. The demand has been met by supple-
menting indigenous production by the neces-
sary amount of import.

SHRIMATI M. GODFREY : As the
hon. Minister says that there 15 no general
shortage, may [ ask whether he would
instruct the States to bring down the price
of kerosene ag there is blackmarketing going
on in this commodity 7

SHRI H. R. GOKHALE : 1 presume the
hon. lady Member is asking whether it is
possible to bring down the price of
kerosene.

AN HON. MEMBER : She referred to
blackmarketing.

SHRI H. R. GOKOALE: So far as
blackmarketing is concerned, the law has
taken care of it. Asfarasl am informed,
all State Governments, when complaints are
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made with regard cither to hoarding or
blackmarketing, do take action under the
Essentia] Commodities Act against all erring
dealers indulging in blackmarketing and
hoarding. M specific instances are brought
to my potice. 1 may assure the hon. Member
that we will bring them to the notice of the
the concerned State Governments for taking

appropriate action.

o mywtAreraw qt¥y : fafar s
#1 A% g fad o qrAT WreT g
wy ¥ fafea 7€f fear smar | oEY &1 78
adter & fr ager ¥ s § 7 F@w
F g AR FAY AT A I AT
oy mor T At R owew W
%1 fegqr 9y =T Aw gawT Al <@
frguqe an il & ag T T ww
A ggy oo @ f it aTel wY AEd
T q7 KO AT "NEAT 95 @I g ¢

SHR1 H. R. GOKHALE : The supply
ol kerosene State-wise is on the basis of
previous consumption. Estimates are made
on yearly and monthy requirements also. In
spite of these estimaites, o1l companies have
been instiucted not to rely only on these
estimates but to supply larger or lesser
quantitics depending upon the actual posi-
tion As far as I am awar, the MP Govern-
ment. had been awarded a quota on this
principle of past consumption in the relevant
year on an annual and monthly estimate
basis. If there is  a shortage, as the hon.
Member says, and it is brought to my
notice—1 am sure the State Gowernment
would have broght it to my notice-the oil
companies will be instructed to supplement
the quota.

W gror g aw wt fredie

+
%412 it frux Al :
Q&WM:

AT T HAT UG AATT A FAT HCA
ﬁ.

(%) war o & g € & oF ST
aw &1 faewre fem &
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(w) =fz gt, &t ag faewre spaee:
fent ofer &1 91; ol

(7) 9@ 9T goee A aqr sfafsar
g

THE  MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) China has recently
conducted a nuclear explosion, but its nature
is not hnown.

(b) The yield of the explosion was bet-
ween 20 and 200 kilotons.

(e) All developinents of this nature are
taken into consideration in reviewing our
defence measures.

ot frre W@t : S A A gg
afer o @Y g A W w@T oY
sifas fifa & ddg & afrads s@ N
qrT | @y & ? A 7 o faewre fEar
¢ 9ad guR argAed ¥ v wfafwan gk
§ dmfas gfee & o waw fea gardy
gfrgid?

oY forenn woor wwe : gwd wdw ¥ gw
FE a2 WAAT 9% ¥ gy oA Ay
#Y g #7 9% & 1 g Afy gier
Fag W e fr sopaw gr o R A
g FAEH | g GFC FT A g EF
AYAY TAT HY HT GF ¢, THH WL H
& sar Sie-faa 5@ w®a §)

W AF T ATIE FT T §, TR
A vefaw qaoff feqeiz a &3 §
oY a@t Taw At § T @ g

ot frre whwdy : dmbE e X
agawe & sy wiwfwr g€ @, ofv wn
gwe?

oft fawr wowr gwwr : agT A e

CHAITRA 25, 1894 (S4KA)

Oral Answers 18

f& sy fawm o § ag @ wty qraw

AT & A Awar § fr we aree feaar
;’;rr;, JFAT Far gar §, Far wfafwr
|

st T Wiwd : T aE wrE e
Wt & oy sngw wv famior v fm &
ot ofz og wE @ N wET gEwAT FA
& fr wreer Wy srop s s freor s
W ? Hag o s g g &
gt ufed &Y g § st e o
fresA dfmamar st E?

=it farer weor qe @ 57 wE T IR
fogrram I W oag W wgEfe
AN T A ¥ W fawe e g el
3a% fgama & ST gawr ®r @, AuAv
g & fag, ag gm Fa 0

SHRI CHINTAMANI PANIGRAHI :
Up to now, this 13 the 9th nuclear cxplosion
by China, The sirength of the explosion was
hitherto between 20 and 100 kilotons, but
today, it is surprising to hnow from the
answer of the hon. Minister that this latest
explosion was betweet 20 and 200 kilotons.
May I know whether the hon. Mnister could
telt usif our observatomies were able tv
actually assess it, because the range of
difference is too much—1 is now between
20 and 200 kilotons—and whether they
have been able to assess that the explosion
was moic than 100 kilotons ? May I also
know whether the Government 15 aware that
of late China is shifting its nuclear establhish-
ment from Lop Nor to some nterior place
in Sinkiang and, if so, what is the reason for
such shifting from that region, and whether
the Government would also tell us—becouse
he said that the Government arc 1eviewing
our military position in view of the latest
Chinese advancement in nuclear science—

MR. SPEAKER : All in one question ?

SHRI CHINTAMANI PANIGRAHI :
1 only abide by your ruling. Just one minute.
Therefore, 1 would like to know from the
hon. Minister whether he would categorically
let us know by what period of time we are
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behind—five years, 10 years or even 20
years— the Chinese in advance nuclear
science,

SHRI VIDYA CHARAN SHUKLA :
Therc is no question of our being behind
the Chinese advance in nuclear science, The
only difference is that they are developing
their nuclear scicnce for warlihe purposes and
we are developing nuclear science for peace-

ful purposes.

As far as the strength of the explosion
is concerned, we have got various sources of
information and we also get it corroborated
from various other sources that are available,
Whatever information [ have given to the
hon. House is based on reliable sources.

As far as the question of shifting the site
is concerned, they are taking various measures
which we come to know of, but 1 do not
think it would be in our interests to disclose
the nature of the information or the extent
of our information about this,

SHRI CHINTAMANI PANIGRAHI :
Sir, the answer wias not clear. That is why,
in order to get a clear answer, it took a
little longer time, but you wanted me to sit
down and I sat down. The question that 1
asked was—

MR. SPEAKER : The question, in your
view, was not properly answered because you
put 1oo long a question. You are not
concise and precise, If it was a concise and
precise question, he would have been able
to answer.

SHRI CHINTAMANI PANIGRAHI! :
Can 1 precisely ask again ?

MR. SPEAKER : It will bc next time.

st fagfa faer : Wt "EET AT awat
&1 aETE 7 AT At & 99 faav A ?
va 1 WA AgRn Aag g o
frage A & g @ 71 & fag
au-afer &1 fawe sT@R ) § ag
o wrRar g fie s wd gAR W A
‘g @fiT a1 I 9gE q1F F AT
freraw & fag fear ar &, arfs €3 qan
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¥ fr gger e fagT drw & fag
fepat st g 0

it farerr woor e @ sroafe w1
ot mfrger e @ wEAT R, A AN
TASCE § 1 wgt wgl wwaEr 9@
qgre atex & fara ar Ty Frare ¥ fag
femrmar g, Tod oy ¥ wAw v fag
AT wEEd op-afe frwmr ¥ qF o

SHR1 SAMAR GUHA : Since the hon.
Mimister mentioned the capacity as 20-200
TNT, it is obvious it is atoruc bomb and
not  hydrogen bomb. The capacity of
hydrogen bomb explosion is counted in terms
of millions of tonnes.

MR. SPEAKER : I this your question ?

SHRI SAMAR GUHA : May | know
whether the Governnient have any informa-~
tion regarding the stock piling of strategic
and tactical nuclear weapons by China and
also whether China has perfected its inter-
continental ballistic misssiles and its preparing
for experiments over the Indian skies in the
Indian Ocean and, if so, what steps are
Government going to take to prevent it.

SHRI VIDYA CHARAN SHUKLA :
We have information about the tactical
deployment of atomic weapons by Chinese,
(Interruptions.) But I do not think we can
disclose the nature of information.

We have answer the second part of the
question earlier in this House about the
ICBM. They bave perfected the ICBM and
we have reports that they were going to
testfire these missiles. The possible sites were
cither the Indian Ocean area or somewhere
in the Pacific. But so far we bhave no definite
information whether they have decided on
this course or that, Even if they want to do
it over our air space, I do not really know
what we can do about it because they are
fired at a high range and they pass over
several countries,

SHRI SAMAR GUHA : I seek your
protection. He says that they have informa-
tion about stockpiling of tactical weapons but
that they would not disclose it. It ia known
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all over the world; the Institute of Defence
Studies publishes information about stockpil-
ing and it is known in many countries. This
affects the security of India and it has to be
disclosed ,  (Interruptions).

SHRI VIDYA CHARAN SHUKLA : It
is & well-known fact that there are various
Institutes in the world which give their own
assessment. It is & completely different thing
for an Institute or an independent body to
give its assessment and a country or a
Government to give its assessment officially.
It is not in the national interest to let other
countries know to what extent we know
about their stockpiling. They would know
the accuracy or otherwise of our information
and therefore it is not proper to disclose the
kind of information that we have about other
countries in this matter.

SHRI TARUN GOGOI : May I know
whether the explosion of the hydrogen bomb
by China constitutes a threat fo our sub-
continent ?

SHR1 VIDYA CHARAN SHUKLA :
Yes, Sir.

MR. SPEAKER : Next question.

ot viwe ¥y : gy &1 aEl #Y Ew
W TG &, IAR) TF q€ NqAAC € ;ww
T gedr ¢ 1 & ag stae swgan § e s
W g T foar § @ @ @, w
fie W qETd oF srwaTEy R W

weqaw WY : A anrer wATe g
frar 21

Deployment of Chinese Army
nlong Himalayan Border

*413. SHRI SAMAR GUHA : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Government have noticed
any significant change in the deployment
of the Chinese army along the Himalayan
border; and
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(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). No unusual military
activity by the Chinese has come to notice
of Government along the Northern borders.

SHRI SAMAR GUHA : May 1 know
whether the attention of the Government
has been drawn to a report published in the
Tibetan Review in which it has been stated
that in addition to the three rcgular divisions
of the Chinese army and three divisions of
their Border Guards, after the Sino-U. S.
reapproachment, a few of the 28 divisions
that were deployed in the eastern coastal
regions have been shifted to Tibet, and if so,
the facts about it ?

SHRI VIDYA CHARAN SHUKLA : I
have said that no unusual activity has come
to our notice.

MR. SPEAKER : He has given official
information, not from the papers. Questions
are asked for eliciting information within
the cognizance of the Minister, but if you
want to test his general knowledge, I have
no objection.

SHRI VIDYA CHARAN SHUKLA :
China might have moved its forces from
one place to another, but as far as our
border is concerned, we have not seen any
unusual activity.

SHRI SAMAR GUHA : May I know
whether it a fact that during the last year,
China has built three airstrips in Tibet for
using jet aircraft at Shigatse, Padma and
Gonken, besides other civil aviation airfields
and if so, the effect of these on the border
defence of our country ?

SHRI VIDYA CHARAN SHUKILA :

' They have not only three but several airstrips

all along the India-China border, and we
have taken into account the kind of planes
that they will use and the airirips they
have got in determining the kind of air
protection that we should have in our
country.
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Agreement with Foreign Companies
for oil drilling in India

*415. SHR1 N. E. HORO: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether Government have entered
into agreement with certain foreign com-
panies this year for drilling oil in India;
and

(b) if so, the broad outlines thereof ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H.R. GOKHALE):
(). An agreement was entered into with
M/s Offshore International SA (OISA) of
Houston, USA for offshore drilling using the
self-propelled jackup platform now being
built in Japan for ONGC.

(b) As per terms of the agrcement, M/s.
OISA would conduct the driling operations
for a period of one year in the Gulf of
Cambay and the adjoining area of the
Arabian Sea. They would conduct the drill-
ing operations at the diilling locations selec-
ted by ONGC and in accordance with
technical programme and instiuctions given
by ONGC. For this purpose, they would
bring in a limited number of their own
technical personnel. The complementary
personnel would be provided by ONGC.

Additionally, the OISA would also train
a selected number of technicians in offshore
drilling. The training would be provided in
their operations* abroad as well as on-the-
job training, when our platform is put into
operation.

SHRIN. E. HORO : This agreement
with M/s. Offshore International is only for
one year and according to the terms of the
agreement, they are also to tiain our people
abroad and also on the job. 1 want a clarifi-

cation whether this agrcement is only for |

one year and whether there is any condition
that after the expiry of one year, it will be
repewed.

SHRI1 H. R. GOKHALE : It is true that
the main purpose of the agreement is to
provide assistance ip training to our person-
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nel in the matter of offshore drilling and in
the matter of the use of the offshore driling
platform which is expected to arrive from
Japan sometime later this year, Initially the
period of the agreement is one year, Itis
hoped that within one year, our people will
be in a position to pick up the job, But
there is provision in the agreement to extent
it for a further period of 2 years at our
option.

SHRI N. E. HORO : What is the total
expenditure that Government will incur in
employing this firm ?

SHRI H.R. GOKHALE : 1 do not
have the information now. 1 will place it on
the Table.

SHRI JOTIRMOY BOSU : Will the
Minister kindly tell us whether the technical
service in the shape of collaboration was
agreed upon for drilling Bodra oilficld in the
south of Calcutta and what is the present
position with regard to this ?

SHRI1 H. R. GOKHALL : This arrange-
ment is only in respect of drilling ol in the
Gulf of Cambay and the adjoining area of
the Arabian Sea, as 1 have said in the main
answcr.

SHRI1 D. D. DESAI : In the light of
drillings in the North Sea, would the minis-
ter consider dnlling in Arabian Sea beyond
in the international waters ?

SHRI H. R. GOKHALL': For the present
the immediate guestion is, usc of the platform
which we are getting from Japan, if 1
remember aright, in September this year. It
is highly specialised job. I hope, however,
that when our people are trained—we expect
that they will be trained within one year--
further extension of the drilling operations
to other areas will naturally be considered
at the appropriate time.

MR. SPEAKER : Next question.

SHRI D. D. DESAI : In the North Sea,
drilling operations were carried on for
beyond in the international waters, 1 wanted
to know whether in the Arabian Sea and
beyond the Gulf of Cambay we will extend
the jurisdiction for oil drilling or not.
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MR. SPEAKER : He has answered it.
Next question.

fawra DAt & fag dto gao-480
¥ gRafe w1 Tenn

*416. *it gwR o wEEE : ¥ faw
AT qg Faw &1 g w9

(7) fafemr fawm Qs & s
97 o U7 0-480 FTF7 fFaar o 77
g @; &

(@) == fawres Do w1 @wE-
Y AT FT IOT A OAEIT G T
sar Faar g g ?

THE MINISTER OF FINANCE (SHRI
(YESHWANTRAQ CHAVAN) : (a) and
b). The US keep their rupee funds mainly
in the Reserve Bank who invest them in
Special Securities of the Govt. of India.
Thus these US rupee holdings are not direc-
tly invested in any specific development
schemes. The figwes of PL.. 480 funds held
by the US as on 31-12.71 have given in
the statement furnished in reply to Unstarred
Question No. 1224 answared on 24th
March, 1972,

From the rupee funds which have
accrued to the US from the sale of agricul-
tural commodities under PL. 480, the US
have given over the last 12 years, loans and
grants to the Govt. of India totalling
Rs, 1410 75 crores and Rs. 376'68 crores
respectively, The schemes for which these
loans and grants have beem 1eceived by the
Govt. of India are shown in the statement
which is laid on the Table oi the House,
[Placed in lLberary. Sec. No. LT-1752/72]
Many of these schemes have already been
completed and may pot require additional
outlays, Further, these are Plan schemes and
their future requirements will continue to be
financed from the Budget.

Sft geR W wEETa ;ST AR,
1410 s30T 75 ®TW T9AT ST WO &
Foar g Wy fvar @ & 376 w0
68 wrer wyuT stgETr o oed v &
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IA% S qEY F HTL 31 FE 50 A
war ww ¥ ¥EAR 19 Q¥ T
o ¥ ¥ ad frar ) o 9 @a WY
qaearel #1 J[\WA grAgT g wq E
W aTere ¥ giar @R faes fodr wy
fawer gan famm wwar § o e W@
w1 fawra o fam 8, Gt aga AT AN
FaTé §, ag aga & At §, I q™
g faem @, @1 gt s H wmd ge
T W & 7 AR fuw &=t T w7
arr § fora® by &, o dav agt
g% fFar T § SEwT GgEEW 9w @a
& wwit & form gy ak ?

& F g § g oF twgr A A
faar & 1 sty w19t 99 F fAg 37 w0
war md fear § 1 ar feer & dET
o=t g% WY AT 99 § T fret e
got & &1 faame 7@t gar & s T
fem omiEea g1 ¢, ST AFT ATF § 0
Tt IAET ATAEAEAT Ft q@A g agt oY
FE v gt s Ao g ar g ?

SHRI YESHWANTRAQO CHAVAN :
Naturally, for ourown plans and devclopment
schemes we cannot entirely depend upon the
foreign aid from different countries. Our
requirements will have to be continuosly
looked after and considered from our own
budget provisions.

st gew W wgEa &Y ger fE
I NT A wfaw @F wor A § av
gl ? Stmw famT § A oa-480FTIE®
atfafee #1€ o &9t #773 a9 & w7

st oo T W ATAEE &)
ar, gt

sft gew ey weuT Ao o atwd
frr g Tt afedt & AR K, e
64 AVT 8 oA WAr Igk fggw &
gl et aferl & frg @ fivar mav
&1 & arrr S § ey o oW
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¥ ar A § w el § gt a=d
afeqat &% #t § o ¥ oty w7
#RX St gaT ¥ qamar § fr 3o g
AN EE T W § A Al
® g g1 8 § S S-ne A
g §, Jur SR QU FA & fqw amw
Fq F sgFedr FT I ! G ¥ 9% [
&Y Sy ?

SHRI YESHWANTRAO CHAVAN :
The hon. Member asked me about the
utilisation of the aid money for certain
purposes and he wanted information about
those schemes. 1f he wants to go into the
details of the utilisation, whether it is com-
plete or incomplete, whether something
more will have to be done or not, it can be
done only in consultation with the State
Govrrnments or the project authorities, 1
cannot answer these questions off-hand like
this.

ol gwR WA wuATT ¢ AIW FERE,
R wox et 9t ot ¥, gu7 fRar siden
%, AR g a7 fagw o ¥ 3o A
auw § A avar | & g owar O
w g fee & ar 3

weum wEned : 37 % 72 § f5 -
QH-480 FT TITA FATA G A A9 7Y
T IAFT JATT IFA 2 fawr | Suw
frew 6 WA N 77 I @™ A
Xana §?

ot gww W WO : AT AT T
afga |

weaw WHT : A5G A I gATR

ot gew WX wEEIG (@) W
Ay sr0-57 fasra gYomrel A @y
TAR ®7 frar § |ORE @ W SO

frgom @ & ? ag A qer T

MR. SPEAKER : On a general question
he cannot ask for too much details. Further,
the question hour is also over.
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it gww W YA ¢ TR T @
forr faeif 1 fower gom fawr s

weaw wEtay ¢ W ¥R &3 go A
Helt TN, TT AT F) T €€ AT | EH
d&t FaTr W, O« T g S
AT Ty AT oy 48 gu €, orgl wWY
7 @ 'wa )

ot ey awi : aTod ¥ T oA
vz &, w7 ag wigeyawar €, seow
wgred |

serw wrAw ¢ & AR qF-ATEA K
faa 7& &g wwar

st gEwer i : ag &) g% 45 FY
&) Wt T A )

SHORT NOTICE QUESTION

Fire in Godown of the Customs
Department, New Delhi.

S. N. Q. 2. SHR]1 SHASHI BHUSHAN :
Will the Minister of FINANCE be pleased to
state :

(a) whether a fire broke out in the
godown of the Customs Decpartment in the
Central Revenues Building, Indraprastha
Estate, New Delhi;

(b) if so, the cause of the fire and the
extent of loss as & result thereof; and

{c) whether some official records were
also burnt and if so, the pature of the docu-
ments burnt ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

H

(b) The cause of the fire is being in
tigated by the local police who are
assisted by the Crime Branch and
experts. The police report bas ot yet

HH
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received. The va'ue of goods lost as a result
of the fire is Rs. 24,000/- approximately.

{c) No officials records were burnt.

st off yow : seaw wEea, fow
qug drar gew fawmr § s A, 9W
Ry At oW @ At @At § A
w7 ar€ §, WY @1 onfee gar &, F
ag AT WE-AiwT ¥ Ag AW & A
feafa & s @y %7 w7107 4T §, WO
AT THEHT 9T 7% § 7

ZAT ST FA g AW Fror oA
& T 2, 781 9% 4T T AMATA AT &,
T ¥7 da9 § w18 qiw3 A9 TR T
% ¢ ? W& Oy Afve Frow
FATTER AIC A WAl AP FH Ay
T "wh 7

SHRI K. R, GANESH : About the
lights being switched on, the Collectorate of
Customs and other authorities who were
present there are of opinion that the lights
were not switched on when this fire took
place.

As far as the motive of the fire is con-
cetned, the investigation is being conducted
by the police; the Crime Branch is assisting
them; the explosives authorities have also
gone into the question and they are also
taking the help wherever necessary of the
CBI. In a matter like this when the police is
investigating, itis not possible for me to
indicate the reasons for the fire but you can-
not rule out any eventuality that might have
taken place. It is for the police to find out.
The departmental officers have given their
views to the police,

About the extent of damage and the
goods involved, T have already said that the
extent of damage was about Rs, 24,000. The
goods involved were periodicals and calen-
dars, tubes and tyres, machinery parts, hand-
loom garments. plastic goods, liquor, carpets,
nylon cloth and such other materials.

SHRI JYOTIRMOY BOSU : I had also
given notice of the same question but perhaps
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I was late so that my pame could not be
clubbed with his. Anyway, my question is :
(a) whether itisa fact that 900 lbs. of
hashish seized in February 1970, which was
kept in the same store room for producing it
in the court, has either heen consumed by
this fire or washed away by the water from
the fire brigade hoses; and (b) whether it is
a fact that the CBI and the Crime Branch
of the Delhi Police, who are ipvestigating
into the causes of the fire, have ruled out
any'possibility of short-circuiting of electricity,

SHRI K. R. GANESH ; Asfar as the
first gqucstion about hashish is concerned
and about which he is probably very much
concerned, it was not stored at the place
wherc fire took place. No hashish has been
destroyed. As regards the second question,
we have no report about the conclusions
that the C.B. 1. and the police have reached.

SHR1 JYOTIRMOY BOSU : This is on
the basis of a report appearing in the most
widely circulated weekly, ,

MR. SPEAKER : When he says no, why
do you insist on it ?

SHRI JYOTIRMOY BOSU : It has been
published in the most widcly circulated
weekly of India, the Blitz. It clearly states
that, So, I asked the question on that basis.

MR. SPEAKER : He has replied from
his own source.

SHRI K. R. GANESH : T have categori-
cally denied it that the report is not correct.

MR. SPEAKER : Can you show him
hashish some time ?

SHRI JYOTIRMOY BOSU : It should
be done on & holiday so that both you and
1 can visit together,

MR, SPEAKER : | am very much afraid
of that.

SHRI P. VENKATASUBBAIAH : There
is & rumour, a suspicion, that the people who
are engaged in this investigation, the C. B. 1.,
are not being given full support by the
authorities concerned, If that is so, may I
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know whether the Government is going to
allay that suspicion.

SHRI K. R, GANESH ;: There is no
basis for the fear that the hon. Member has
got. We are placing all the facts before the
C. B. 1. We want to go into the root of the
question and we want to find out why the
fire took place,

WRITTEN ANSWERS TO
QUESTIONS

Production of Improved Version of
MIG-ax Alrcraft

*402. DR. KARNI SINGH : Will the
Minister of DEFENCE be pleased to state
the progress so far made in the production
of improved version of MIG-21 aircraft in
India ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : The manufacture of
improved version of MI1G-21 aircraft has
been entrusted to Hindustan Aecronautics
Limited. The delivery of aircraft is expected
to commence from 1973-74,

Employment of War Widows

*403. SHRI BANAMALI PATNAIK :
Will the Minister of DEFENCE be pleased
to state :

(a) whether any steps have been taken
to provide employment to the War Widows;

(b) if so, the salient features thereof;
and

(c) the number of widows who have been
provided with jobs so far 7

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) to (¢). The problem
of rehabilitation of war widows has been
tackled through a series of measures, Sanc-
tion for liberahsed pensionary awards was
issued on 24 February, 1972, As an interim
measure, Government had sanctioned full
pay and allowances for the months of
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December, 1971 and Jannary, 1972 to the
bereaved families.

2. For employment, priority has beenr
accorded in Class IIT and Class IV posts in
Central Ministries and Departments, for
employment of a maximum of two members
cach from the berecaved family, including the
widow. Several State Governments have
extended similar concessions. For posts under
Ministry of Defence, employment would be
given without registeration at the Employ-
ment Exchanges.

3. A special organisation has been set
up to attend exclusively to the rehabilitation
of war widows and disabled personnel. This
organisation would supplement the efforts
made by the Directorate General of Resettle-
ment,

Non-Supply by Pakistan Government
of Complete List of Indian POWs
in Pakistan

*404. SHRI VAYALAR RAVI : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Pakistan Government have
not given the names of all the Indian Pri-
soners of War under their custody, especially
those of the young officers; and

(b) if so, how far the efforts made
through the International Committee of Red
Cross to get the complete list of the Indian
Prisoners of War have borne friuit 7

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b). Out of the
total number of 1,006 missing Military and
Para Military personnel, Pakistan, through
the Internation Committee of Red Cross,
has declared 638, including one unidentifi
ed person, as Prisoners of War., Out of the
remaining 369, lists of 328 personnel be-
longing to the Armed Forces andJ & K
Militia, have been sent to Intermational
Committee of Red Cross for verification
with Pakitani authorities. The list of balance
41, belonging to Border Security Force, is
under verification and will be sent to Inter-
national Committee of Red Cross, later. The
lists 8o far sent to the International Commi-
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ttee of Red Cross, are still under investi-
gation by them.
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Repatriation of Funds by Foreiga
Companies

*408. SHRI G. Y. KRISHNAN : Will
the Minister of FINANCE be pleased to
state :

(=) whether foreign companies which
have been repatriating full dividends year
after year have now bagun remitting substan-
tial amounts from Reserve Funds also to
their Head Offices abroad;

(b) whether the outgoing foreign ex-
change on capacity account has been larger
than uysual; and
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(©) if so, the steps taken by Government
in this regard 7

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) to (c).
Government are aware that some of the
foreign controlled companies, specially the
foreign owned oil refinery companies, have
been drawing heavily on their reserves in
order to declare high dividends resulting in
increased remittances abroad. Government
have now taken a decision whereunder
remittance facilities in respect of dividends
declared by 1009, foreign owned companies,
wholly or in part out of reserves, will be
coditional on the Reserve Bank being satis-
fied, (i) that the reserves have been drawn
upon only for maintaining the dividend
quantum at the average of the previous
5 years or at 109}, of the paid up capital,
whichever is more, (ii) that the drawal on
reserves does not exceed 109, of the total of
the paid up capital and free reserves of the
company at beginning of the year and
(iii) that the balance of free reserves left
after the drawal does not fall below 159, of
the total of the paid up capital and reserves
as in (ii) above.
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Report of the Study Group set wp to

assess the difficalties of Small
Scale Drug Mannfacturing
Units

*417. SHRI C. CHITTIBABU : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(s) the salient features of the Report of
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the Small Scale Study Group set up to assess
the difficulties of Small Scale drug manu-
facturing units as a result of Drugs (Prices
Control) Order, 1970; and

(b) the action taken by Government
thereon ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) The important recommendations con-
tained i the Report of the Small Scale Study
Group are furnished in the statement laid
on the Table of the House. [Placed in
Library. See No. LT—1753/72.]

Decline in Number of Entrants to
N.D.A, and I.M.A,

*418. SHRIR. S. PANDEY : Will the
Minister of DEFENCE be pleased to state :

(a) whether there has been a sharp dec-
line in the number of entrants to the
Natiopal Defence Academy and Indian Mili-
tary Academy during the last three years;

(b) if so, whether Government have
anglysed reasons therefor; and

(c) the steps taken to remedy the situa-
tion ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) No, Sir.

(b) and (). Do not arise.

Nationalisation of Whelesale Trade

of Foodgrains, Cement, Sugar
and Coarse Cloth

*419. SHRI BHOGENDRA JHA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is proposed to nationalise
the wholesale trade of foodgrains, cement,
sugar and coarse cloth; and

(b) if so, the broad outlines of the pro-
posal ?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN): (a)
and (b). Decisions in regard to nationalisa-
tion of any branch of economic activity are
taken in the light of the public interest, The
Government is, however, already carrying on
a considerable volume of wholesale trade in
major foodgrains through the public procure-
ment and distribution system. As from
January, 1972 arrangements have also been
made for 60 per cent of sugar output to be
sold through fair price[ration shops. Releases
of sugar from the factories are also regu-
lated. Arrangements have been made with
the textile mills for producing 100 million
square metres of controlled cloth per quar-

; the question of devising suitable distri-
bution arrangements is under examination.
Control over the price and distribution of
cement has been in existence for a number
of years,

Financial Assistance from Canada

*420. SHRI P. GANGADEB : Will the
Minister of FINANCE be pleased to state :

(a) whether talks have been held between
the representatives of India and Canada
regarding India’s development programmes;

(b) whether Canada has indicated its
desire to make substantial increase in her
aid to India; and

(c) if so, the extent of increase pro-
posed ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) : (a)
Yes, Sir, The talks centered round Canadian
Assistance for the year 1972-73,

(b) and (c). A precise aid commitment
¢ould not be indicated by the Canadiau re-
presentatives as the Canadian Cabinet had
not yet approved economic assistance alloca-
tions for the year 1972-73.

Arrears of Excise Duty in Blhar

2780. KUMARI KAMLA KUMARI :
Will the Minister of FINANCE be pleased
to state : y

(2) the fotal amouat of arrears of Cen-
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tral Excise duty in Bihar, District-wise for
the last two years;

(b) the number of such cases pending
for more than two years; and

(c) the steps being taken to realise the
arrears 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : (a) The total amount of Central
Excise Duty pending realisation for the last
two years in Bihar is Rs. 5,77,54,000, The
district-wise break-up is as under :

District Amount (Rs. 000)
1. Singhbhum 3,04,83
2. Ranchi (including

Santhal Parganas

District) 2,47
3. Dhanbad 1,49
4. Hazari Bagh 20
5. Sahabad (including

Palamu District) 312
6. Gaya 76
7. Monghyr 2,33,92
8. Patna 1,31
9. Bhagalpur 76
10. Chhapra 9,67
11. Muzaffarpur 6,78
12. Motihari 5,70
13. Darbhanga 2,45
14. Purnea (including

Saharsa District) 4,08

(b) 45,382 cases.

(c) A substantjal portion of the demands
has been disputed in the courts of law as
also in Appeals and Revision Applications
before the departmental authorities. More
than Rs. 244 lakhs is pending before the
law courts and is therefore, sub-judice. About
Rs. 147 lakhs bave been blocked up in
Appeals and Revision Applications. Nearly
Rs. 12 lakhs have been referred to provin-
cial authority for realisation, The rest of the
amount /.e. about Rs. 174 lakhs is wunder
persuasive action,
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Arrears of Income Tax ia Bihar

2781. KUMARI KAMLA KUMARI :
Wil the Minister of FINANCE be pleased to
slate ©

(a) the names of individvals and firms
in Ranchi, Giridib, Patna and ! Daltongan)
against whom arrears of lncome-tax of
Rs. 1 lakh and over are still outstanding
together with the amount of Incom-tax out-
standing against them; and

(b) the action taken by Government
against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). The requisite parti-
culars as on 31-3-1972 are being collected
and will be laid on the Table of the House
as carly as possible.

Loans sanctioned to Engineering
and Medical Graduates by
Nationalised Banks in
Bihar

2782, KUMARI KAMLA KUMARI :
Will the Minister of FINANCE be pleased
to state :

(a) the number of Engineering Graduates
and Medical Graduates who applied for
loans from the nationalised banks since
nationalisation in Bibar, and

(b) the number of the applicants who
were granted loans and the amount of loans
granted ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
Data regarding advances to engineering and
medical graduates is not maintained separa-
tely as asked for by the Hon'ble Member.
However, advances to such persons are
covered under the categories of small-scale
industries and professional and self-employed
persons, Data in respect of advances to
these categories in Bihar State as at the end
of December, 1971 is given below : —
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Advances by Nationalised Banks

Category No. of Amount
borrowal outstanding
accounts (Rs. lakhs)

Small-scale

industries 855 50461

Professional and

Self-employed
persons 558 16°82

Note : Figures are provisional,

Arrears of Income Tax in Bibar

2783. KUMARI KAMLA KUMARI :

Will the Minister of FINANCE be pleased
to state :

(a) the total amount of arrears of Income
tax in Bihar, District-wise at the end of year
1971-72; and

(b) the steps taken so far to realise the
arrears and the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). The requisite
particulars are being collected and will be
laid on the Table of the House as early as
possible.

Number of Oil Refineries in India

2784. KUMARI KAMLA KUMARI :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the total number of Oil Refineries
in India at present and the number of Oil
Refineries Government propose to set-up
during the Fourth Five-Year Plan period with
their proposed capacity;

(b) whether any preference will be given
to economically backward areas like Chhota-
nagpur in Bihar; and

(c) if so, the decision of Government In
this regaxd ?
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THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a). There are in all nine oil refineries at
present in India, out of which five are in the
Public Scctor. In addition to a refinery with
a capacity of 2'5 million tonnes per annum
under construction at Haldia in West Bengal
which is expected to go on strcam by the
middle of 1973, the Government have
approved a proposal for setting up of an oil
refinery at Bongaigaon in Assam with a
capacity of 1 million tonnes per annum.
Another proposal to set up an oil refinery
in the North-West region of the country
with a capacity of about 6 million tonnes
per annum is also under consideration of
the Government. No decision in regard to
its location has yet been taken. Both these
projects are expecled to be commissioned
during thr Fifth Plan period.

(a) and (c). Locations for new refincries
have to be governed largcly by techno-
economic considcrations.

Policy Regarding Foreign Majority
Industrial Concerns

2785, SHRI SHASHI BHUSHAN :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have changed
their policy regarding foreign investment;

(b) if so, the salient features thereof;

(c) whether Government have any pro-
posal to acquire 51 per cent shares in a
foreign majority industrial concern in the
national interest; and

(d) if so, the steps proposed to be taken
in this direction ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) : (a)
and (b). No, Sir. Government have not
made any change in their foreign investment
policy, which is, broadly, to welcome foreign
capital, on a minorily basis, in fields where
it has a real contribution to make.

(c) No, Sir.
(d) Does not arise.
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Warsaw Convention of rgap en Cem-
pensation to International

Passengers

2786. SHRI VAYALAR RAVI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have accepted
the 1955 amendment to the Warsaw Con-
vention of 1929 at Hague on compensation
to international passengers;

(b) whether any claim has been received
from the victims of the Kampam air crash,
which occurred towards the end of 1971 for
compensation according to this Convention;
and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No, Sir. However, it is proposed to
introduce legislation to amend the Indian
Carriage by Air Act, 1934 to give effect to
the provisions of The Hague Protocol of
1955,

(b) Indian Airlines have rcccived some
claims for compensation, but these are not
related to The Hague Protocol.

(¢) All claims are being considered
expeditiously in accordance with applicable
laws, Agreements and Conventions.

Compensation to Victims of Kampam
Air Ceash

2787. SHRI VAYALAR RAVI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the total amount of compensation
given to the victims of Kampam Air Crash
oceurred towarde the end of 1971; and

(b) the amount of compensation given
to each victim ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH) :
(e) and (b). The information is given in the
attached statement.
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Statement

Claims received by Indian Aurlines from the relatives of decusod]injmed passengers
are awaiting settlement pending completion of legal formalities.

The amount of compensation payable by Indian Airlines in case of death or any bodily
injury 18 indicated hereunder

Passengers ;

(i) For death or any bodily injury or wound suffered by the passcnger which results n
permanent disablement incapacitating him/her from engaging 1n or being occupied
with his/her business or occupation :

(a) in case of 4 passenger of 12 or more

years of age on the date of accident Rs. 42,000 00

(b) 0 case of passenger below 12 years
of age on the date of accident Rs 21,000 60
(1) In the event of any bodily njury suffered Rs. 40°00 per day for a
by the passenger which resuits m tempo- period during which hef
rary disablement entirely preventing him/ she cotinues to be so
her from attending to his/her usual disabled, or a sum of
business or occupation or duties : Rs 8,000 00 whichever

15 less.

The above risk has been covered under the policy issued by tha Life Insurance Cor-
poration of India.

Crew

The amount of compensation payable by Indian Awrlines in case of death or disable-
ment of crew members 1s governed by the Corporation’s Service Rules, Compensation payable
m this case 18 as follows :

Commander Rs. 80,000 plus 36 times
basic salary : Total Rs. 1,59,20000
Farst Officer Rs 70,000 plus 36 times
besic salary : Total Rs. 1,08,160°00
Air Hostess e Rs. 42,000 plus 36 tumes
(two) basic salary : Total Rs. 59,4600'0 (each)

Compensation amounting to Rs. 2,48,390°00 has been paid to the nominees of the
Captan and the two Air Hostesses. As regards the fourth crew member, the claim will be
settled on completion of legal formahties. The claims in respect of the deceased passengers
will be settled one by one as soon as the legal requirements are met

- -

Smuggling on Kerala Coast Kerala coast during the yeais 1970-71 and

1971-72 and the total amount involved
2788. SHRI VAYALAR RAVI: Wil therein;

the Minister of FINANCE be pleased to (b) whether the smuggling busimess on
state : Kerala coast is on the increase; and

(a) the total number of smugglng cases () if so, the steps taken or proposed to
detected by the Customs authorities on the be taken to check this trend ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The total number of smug-
gling cases detected by the Customs authorities
on the Kerala coast during the years 1970-71
and 1971-72 and the amounts involved
therein are as under :

Year No. of cases  Amount involved
1970-71 412 " Rs. 86,08,853
1971-72 514 Rs, 78,78,422
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(b) and (c). It is not possible to say
whether smuggling on Kerala coast is on the
increase or not. However, the Government
have taken various administrative, legislative
and economic measures to combat smuggling
into the country. Some of the importunt
measures taken by the Government are as
under :

Systematic collection and follow up of
iuformation, keeping a watchful eye on the
suspected smugglers, rummaging of suspected
vessels or aircraft, and checking of vulnerable
sectors along the coast and the land frontiers.
Some senior officers of the rank of Collectors
of Customs, Additional Collectors of
Customs and Assistant Collcctors of Customs
have been posted in vulnerable areas to
look after anti-smuggling work exclusively.
Some confiscated launches and a number
of vehicles have been placed at the disposal
of Customs Officers. Customs Act, 1962 has
becn amended making additonal provisions
to take specific measures for the purpose of
checking illegal import and export of certain
commodities and facitiating their detention.
These measures are kept under constant
review.

World Bank Loan for Development of
Coal Mines in Private Sector

2789. SHRI PRATAP SINGH NEGI :
Will the Minister of FINANCE be pleased
to state

(a) whether Government of India have
given any undertaking/understanding/ assu-
rances to the World Bank when they con-
tracted the Rs. 17 crore loan for the develop-
ment of the coal mines in private sector;

(b) if so, the nature and the exact wor-
ding of such an undertaking/understanding/
assurance; and
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(¢) whether all the instalments of the
loan have been paid in time ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAOQO CHAVAN): (a)
and (b). In the context of a loan of $ 35
million (of § 289 million has been utilised
and the balance cancelled) given by the
World Bank in 1961 for thc import of
cquipment by private scctor collieries,
Government’s policies at that time regarding
the development of the coal industry in the
private sector were explained to the Bank.
The various covenants bave been set forth
in the Loan Agreement, 2 copy of which is
available in the Library of Parliament.
Section 504 (b) of the Loan Agreement pro-
wvides that the Government of India and the
‘World Bauk shall from time to time exchange
views through their representatives with
regard to matters relating to the purposes of
the Loan and the maintenance of the service
thereof and that the Government of India shall
promptly inform the Bank of any condition
which interferes with, or threatens to inter-
fere with, the accomplishment of the pur-
poscs of the Loan or the maintenance of the
scrvice thereof,

(c) Yes, Sir.

Financial Assistance for Famine
Relief Works in Tamil Nada

2790. SHR1 MUHAMMAD SHERIFF :
Will the Minister of FINANCE be pleased
to state :

(a) whether the State Government of
Tamil Nadu had approached the Central
Government for financial assistance for
famine relief works; and

(b) if so, the amount of assistance asked
for and the decisions taken by Government
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (2) No such request was received
from the Government of Tamil Nadu in
1971-72.

(b) Does not arise.
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Number of POWs in India and Pakistan
Rank-Wise and Sector-Wise

2791. SHRI DEVINDER SINGH
GARCHA : Will the Minister of DEFENCE
be pleased to state :

(a) the number of Pakistani Prisoners of
War held by India during Indo-Pakistan con-
flict, rank-wise and sector-wise;

(b) the number of Indian Prisoners of
War held by Pakistan, rank-wise and sector-
wise; and

(c) the number of Prisoners of War
exchanged till now with Pakistan 7

THE MINISTER OF DEFLCNCE (SHRI
JAGIIVAN RAM) :

Western  Eastern Total
Sector Sector
(@) Army
Officers 7 1,682 1,689
JCOs 8 1,943 1,951
ORs 296 50,121 50,417
(mncluding NCOs)
NG 1 704 708
Para— Military 226 18,091 18,317
Navy
Officers — 91 91
POs - 181 181
Ratings -— 1,105 1,105
NCsE —_— 32 32
Air Force
Officers - 59 59
WOs - 15 15
Airmen _ 7155 755
NCsE —_ . 6 6
Total : 538 74,715 75323
(b) Army
Major 1 . 1
Capt. 4 1 5
2/Lt, 3 — 3
Sub. 6 1 7
Nb Sub. 9 o 9
Hav. 15 1 16
L/Hav. 2 - 2
Naik. 36 2 38
L/Nk. 44 2 46
Sepoy 389 11 400
NCiE 2 — 2
Total - 511 18 529
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Air Force
Wing Cdr. 1 —_ 1
Squadron
Leader 2 —_ 2
Flight Lt. 6 — 6
Fg. Offi. 3 - 3
Total: 12 - 12
Border Security
Force
Sub Inspectors 3 - 3
Head Constables 11 -— 11
Naiks 6 —_ 6
L/Naiks 7 - 7
Constables 57 — 57
Followers ] — 8
Towl: 92 = 92
J&K Militia
L/Naik 2 — 2
Sepoy 2 — 2
Total : 4 —_ 4
Unidentified — 1
(c) Pakistani Prisoners — 62
Indian Prisoners ~— 18

Number of Defence Personnel Killed,
Wounded and Missing, Rank-Wise
and Sector-Wise

2792. SHR1 DEVINDER SINGH
GARCHA : Will the Minister of DEFENCE
be pleased to state :

(a) the number of Defence Services
personnel wounded during the Indo-Pakistan
conflict, rank-wise and sector-wise;

(b) the, number which was declared
missing, rank-wise and sector-wise;

(c) the number of missing personnel who
have since been traced as Prisoners of War
in Pakistan; and

(d) the number of Defence Services
personnel who have lost their lives, rank-wise
and sector-wise ?

THE MINISTER OF DEFENCE (SHRI
JAGIJIVAN RAM) : (8) to (d). Information
is contained in the statements I to 1V laid
on the Table of the House. [Placed in
Library. See No. LT - 1754/72.]
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Employment to Defence Personnel
Disabled during War

2793. SHRI DEVINDER SINGH
GARCHA : Will the Minister of DEFENCE
be pleased to state :

(a) the number of Soldiers and Officers
of Armed Forces disabled during the last
Indo-Pak war and who have since been pro-
vided with alternative employment by Govern-
ment; and

(b) the number of soldiers and Officers
who have been provided with employment
by private sector ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) and (b). Armed
Forces personnel disabled during the last
Indo-Pak war arc still undergoing treatment
in Military Hospitals. Government are making
necessary arrangements so as to provide
employment to them at the time their reten-
tion or release 1s decided.

Aid For Bangla Desh Refugees

2795. SHRI G. Y. KRISHNAN : Wil
the Minister of FINANCE be pleased to
state :

(a) whether the Government of India
had made an rppeal to the U. N. Focal Point
to make a call on the international com-
munity for additional contributions to meet
the expenses for the rehabilitation of millions
of Bangla Desh evacuees from India; and

(b) if 50, the reaction of U. N. Focal
Point thercto ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Yes, Sir,
the Government of India had presented an
Aide Memoire to the U. N. Focal Point to
this effect on 21 January, 1972. A copy of
this Aide Memoire 1s placed on the Table of
the House. [Placed in Library. See No. LT—
1755/72.]

* (b) Based on this Aide Memosire, the
U. N, High Commissioner for Refugees had
addressed an appeal to all Member Gdvern-
ments for immediate additional contributions,
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Escape Lid by P, O. Ws, io India

2796. SHRI NAWAL KISHORE
SHARMA : Will the Minister of DEFENCE
be pleased to state :

(a) whether Government's Attention has
been drawn to a news-itcm appearing in the
‘Indian Express’ dated the 9th March, 1972
which referred to the attempt by the Pakis-
tani Prisoners of War to brcak away from
the camp;

(b) if so, the facts of the incident;

(c) whether representatives of the Inter-
national Committee of Red Cross were
allowed to visit the camp and whether an
enquiry has been held into the matter; and

(d) if so, the outcome of the enquiry and
the measurcs taken to prevent the recurrence
of such incidents ?

THE MINISTER OF DEFLNCE (SHRI
JAGIIVAN RAM) : (a) Yes, Sir.

(b) The prisoners attempted to over-
whelm the escort and some of them tried to
snatch the nfle of a member of the escort,
The other prisoners numbering some 500
rushed towards the fencing and the gate in
an obvious attempt to break out. The escort
had to open fire when the prisoners went out
of control and advanced towards the guards.

(c) Yes, Sir.

(d) The Chief Delegate of the Interna~
tional Committee of Red Cross in India, in
his report after the visit of a Red Cross team
to the Camp, has stated that fire was opened
when prisoners has gone out of control and
were advancing towards the guards.

Adequate security measures exist in all
Prisoners of War Camps.

Raid by Income-Tax Officials
in Delhi

2797, SHRI MUHAMMAD SHERIFF ;
Will the Minister of FINANCE be pleased
to state :

(a) whether Income-tax Officials conduc-
ted a raid in Delhi on 8th March, 1972 at
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a private residence and recovered certain
documents regarding the alleged income-tax
violations; and

(b) if so, the brief facts of the case ?

THE MINISTER OF STATL IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) Yes, Sir.

(b) The Income-tax Depaitment conduc-
ted a search of the residential and business
premises of two persons in Delhi on  8th
March, 1972 and seized certain books of
accounts and documents. One of the per-
sons has gene in writ questioning the legality
of the scarch and the assessment proceedings
have been stayed by the Dellu High Court.

Representation of M Ps. in Public
Undertakings

2799. SHRI BHOGENDRA JHA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it s proposed 1o give re-
preseniation to the elected Members of Parlia-
ment on the Board of Durectors of Public
Sector Undertakings; and

(b) 1f ro, the broad outiines of the pro-
posal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : (a) and (b). Government have
decided that the Boards of Directors of
Public Undertakings may include part-time
members from outside the Government who
should be persons with proven ability in the
fields of industrial, commercial or financial
cnterprise or in administration or in trade
union organisation. While there is no pro-
posal as such to give 1epresentation to
elected Members of Parliament on the Boards
of Directors of Public Undertakings, indi-
vidual members may be so appointed. In
making such appointment, Goveronment will
also take into consideration the provisions
of the Parliament (Prevention of Disquali-
fication) Act, 1959 (No. 10 of 1959) etc.
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Steps to Modernise Indian Drug
Industry

2800. SHRI JAGANNATH MISHRA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Indian Drug Industry is
backward and its products costly; and

(b) if so, the steps taken by Government
to modernise it ?

THE MINISTER OF LAW AND JUS.-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) and
(b). The drug industry has made very
significant progress n recent years and as a
consequence, & wide variety of essential and
life saving bulk drugs which were hitherto
being imported e.g. Antibiotics, Sulpha drugs,
Vitamins, hormones, etc., aie currently pro-
duced in the country involving intricate
mapufacturing operatrons. Further, conti-
nuing cffoits aic being made by the industry
to modernise the operations over a wide
front with a view to keepmg abreast of
developments elsewhere. As regards prices
of finished formulations, they compare
favourably with those prevailing in other
countries.
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Planning and Implementation of
Down Stream Projects of Naphtha
Cracker in Baroda

2803. SHRI PRABHU DAS PATEL :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Union Government have
given consent to the planning and imple-
mentation of Down Stream Projects of the
Naphtha cracker in Boroda;

(b) if so, whether any foreign exchange
will be required; and

(c) the total cxpenditure involved in
Down Stream Projects there ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND

APRIL 14, 1572
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CHEMICALS (SHRI DALBIR SINGH):
(a) Yes, Sir.

(b) Yes, Sir.

(c) The estimated expenditure s
Rs. 112°11] crores for the following down-
stream projects in the public sector :

(1) Acrylonitrile Rs. 15-85 crores

(2) Polybutadiene

Rubber Rs. 13°50 crores
(3) Polypropylene Rs. 1887 crores
(4) Low Density Poly-

ethylene Rs. 17°98 crores

(5) Detergent Alkylate Rs. 12-92 crores
(6) Ethylene Glycol Rs. 9 10 crores
(7) Acrylic Fibre Rs, 2389 crores
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Agresments for Aid from U.S.A.

2808. SHRI JYOTIRMOY BOSU : Will
the Minister of FINANCE be pleased to
state the text of the various agreements under
which U, 8. Aid assistance has been received
by India till date ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
Copies of all agreements, entered into with
U. 8. for development assistance have been
sent to the Parliament Library, as soon s
cach was signed and these may kindly be
perused.

Construction of a Fertilizer Plant
for Bangla Desh

2809. SHRI N, E. HORO : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether India has offered to con-
struct a Fertilizer plant for the agricultural
development of Bangla Desh; and

(b) if so, the main features thereof ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) and (b). There has becn some exchange
of thought about possible areas of collabora-
tion between the two countries, but no
specific proposals in regard to construction
of a fertilizer plant in Bangla Desh have so
far been received.

Benefit of FR-22C to Assisiants
and Stenographers
2810. SHRI S. M. BANERIJEE : Will

the Minister of FINANCE be pleased to
state ;

(a) whether benefits of FR 22.C have
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been given to some of the Assistants/Steno-
graphers on their promotion from Class III
posts to Class Il posts and whether similar
benefits have been denied to some others in
the same category and 1f so, the reasons for
this discrimination;

(b) whether Government propose to
extend the benefits o all those who are
promoted from a Class IIT post of Assistant/
Stenographer with lower pay scale to a
higher post of Assistant/Stenographer in
Class II; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). Benefit of FR. 22-C
is admussible in the case of appointment to a
post involving duties and responsibilities
higher than those attached to the lower post
held by an officer previously. The appoint-
ment of a stenographer Class III to the post
of stenographer Class 11 does not involve
assumption of higher duties and res-
ponsibilitics. The benefit of FR 22-C is
not, therefore admissible in such cases. In
order to ensure uniformity of treatment,
Munistries had been advised in June, 1970
to review all cases where benefit of FR 22-C
had been incorrectly allowed by them and
to have the pay refixed under FR 22 (a) (ii),
and treal the resultant drop m pay if any as
personnel pay to be absorbed in future
increases in pay. However, appointments to
the post of Assistant Class II from Steno-
grapher Class III are treated as involving
assumption of higher duties and responsibili-
ties and the benefit of FR 22-C is admissible
in such cases.

(c) Does not arise in view of the position
explained above.

Percentage of Scheduled Caste and
Scheduled Tribe Employees in
Ordnance Factorles

2811. SHRI S. M. BANERIJEE : Will
the Minister of DEFENCE bo pleased to
state :

(a) whether the percentage of Scheduled
Castes and Scheduled Tribes employees in
the Ordnance Factorics is less than the
percentrge fixed by Government; and

APRIL, 14, 1972
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(b) if so, the steps taken by Government
in this respect ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DILFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes; Sir.

(b) In implementing the instructions
issued by the Department of Personnel in
regard to the cmployment of Scheduled Caste/
Scheduled Tribe candidates against reserved
vacancies, the Employment Exchanges are
specifically requested to sponsor sufficient
Scheduled Caste/Scheduled Titbe candidates
80 as to enable the departments to select the
required percentage of these candidates. The
cases where sufficient numbeis do not become
available, the vacancies are carried forward
till such time as they can be finally fitled up
or have (o be de-reserved according to  the
instructions in force.

Parchase of Surgical Instruments from
Indian Drugs and Pharmaceuticals
Ltd., by an American Party

2812. SHRI BANAMALI PATNAIK :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whethere an American party has
agreed to buy $ 6 milhon worth of surgical
instruments from the Soviet-aided Indan
Drugs and Pharmaceuticals Ltd.;

(b) whethere the deal has been finalised;
and

(c) if 80, the salient features thereof ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(a) No, sir,

(b) and (c). Do not arise.

Demand Made by Pensioners’ Organisa-
tion Regrding Appointment of &
Pension Commission

2813. SHRI BANAMALI PATNAIK :
SHRI VEKARIA :

Will the the Minister of FINANCE be
pleased to state :

(a) whether the All-India Orgenisation
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of Pensioners has urged upon Government
to appoint a Pension Commission to look
into the grievances of nearly ten million
pensioners in India; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OE FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

(b) It is proposed to consider in due
course the question of grant of relief to
Central Govrnment Pensioners in the light
of general recommendations of the Third Pay
Commission in the matter of pensienary
benfits for serving Government servants,
Appointment of a Commission for looking
into the problems of Pensioners does not
seem necessary in the circumstances.

Ammunition Seixed from a Hoase
in Kalyan (Bombay)

2814, SHRI VAYALAR RAVI ; Wil
the Minister of DEFENCE be pleased to
state :

(a) whether a large quantity of ammuni-
tion meant for the Army has been seized
from a house m Kalyan near Bombay;

(b) whether Government have made an
enquiry to find out as to how this ammuni-
tion had reached there; and

(c) if so, the findings of the enquiry and
the action taken to punish the culprits and
to prevent the recurence of such incidents ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) Government
have no information in this regard.

() and (¢). Do not arise.

8, C. and B. T, employed on Daily Wiiges
fa L. L. C. India, Cattack

2815. SHRI ARJUN SETHI : Wil
the Minister of FINANCE be pleased to
state :

(8) the number of persons belonging to
the Scheduled Castes and Scheduled Tribes

CHAITRA 25, 1894 (SAKA)
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who were employed as daily wage labourers in
Cuttack Divisional Office of Life Insurance
Corporation of India, during the year, 1971;

(b) the mumber of Class IV employees
and Class ITI employces including technical
employees, like phone-operators, Electricians,
Stenoes, Typists etc., belonging to Scheduled
Castes and Scheduled ‘Tribes appointed
in the said office during the last three years;
and

(c) the number of Development Officers
belonging to Scheduled Castes and Scheduled
Tribes appointed in the said Office ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAOQ CHAVAN) :
(a) The desued information is not available
as no Caste-wise statistics of daily wage
labourers are maintaned by the L. [, C.

(b) The number of Class 111 and Class
1V employees belonging to the Scheduled
Castes and Schduled Tribes appointed by the
Cuttack Divisional Office of the LIC during
the last three years is given below :

‘Yﬂr Number of emp_l;);cu belonging
to Scheduled Castes and
Scheduled Tribes
Class 111 Class IV
1968-69  None One
1969-70 One None
1970-71 Five Two

(c) The Cuttack Divisional Office has
not appointed any Development Officer
belonging to the Scheduled Castes and
Scheduled Tribes.
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Decline in U, B, Ald

2818. SHRI G. Y. KRISHNAN : Will
the Minister of FINANCE be pleased to
state the extent of decline in U. 8. aid and
its effect on India’s development since 1969,
year-wise ?

THE MINISTER OF FINANCE
(SHRT YESHWANTRAO CHAVAN) : The
trend in development aid authorised by USA
to India for the 3 financial years (April-
March) since 1969 is as follows :

1969-70 Rs. 152-1 crores
1970-71 Rs. 1491 crores
197172 Rs. 261 crores

Consequer:t on the U. S. decision to suspend
a part of their non-project assistance to
India, the authorised amounts available for
utilisation during 1971 and 1972 has been
reduced by an amount of Rs, 6569 crores.

Government of India’s policy is to reduce
progressively the dependence on foreign aid
and our development plans have been drawn
up with this end in view., The dechne in
U. S. aid over the years has not, therefore,
materially affected our economic decvelop-
ment,
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Defence Personnel Wounded and
Disabled during War

2824, SHRI P, NARASIMHA REDDY:

SHRI CHINTAMANI PANI-

GRAHI :

Will the Mimister of DEFENCE be
pleased to state :

(3) the number of Indian defence per-
sonnel belonging to Army, Navy and Air
Force who were wounded and disabled during
the recent Indo-Pak conflict; and

(b) how many of them belonged to the
cadre of Officers and how many to other
ranks ?

THE MINISTER OF DFFFNCF
(SHRI JAGJIVAN RAM) : (a) and (b).

Army Navy Air Force

" Wounded/Officers 427 5 27
{Disabled JCOs 310 —  —
ORs 7822 19 38

8559 24 65

World Bank Assistance for the Second
Phase of Cochin Fertiliser Project

2825. SHRI C. CHITTIBABU : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the quantum of world bank assis-
tance gwven for second phase of Cochin
Fertilizer Project; and

(b) when the Second Phase is scheduled
to be completed ?

B o —— — T o ————— i o ——— —

* aafraw

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (a)
Twenty million dollars

(b) By muddle of 1974.
Export Potential for Indian Armeur

2826. SHRI R. S. PANDEY : Will the
Mimister of DEFENCE be pleased to state :

(2) whether there has been marked im-
provement in the export market for the
armour manufactured m Indian Ordnance
Factories duning the recent past;

(b) whether negotiations have been held
with some countnies for the export of Indan
armour receutly; and

(¢) if so, whether any agreement has also
been signed in this regard after the recent
Indo-Pak War ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) The export of
armour has not yet been undertaken in view
of our own requirements.

(b) and (c). Do not arise.

Anti-Submarine Exercise in Indian
Ocean by U. 5. A.

2827. SHRI H. M. PATEL : Will the
Minister of DEFENCE be pleased to state :

(a) whether the United States has plan-

4 Since the wounded personnel are largely still under treatment and since their disability
will be known only when the treatment is completed, separate figures in respect of
sswounded" and “disabled’’ are not available.
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ned anti-submaiine excicise i the Indian
Ocean; and

(b) 1f so, 1eaction of the Government of
India in this regard ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) Government
have no information in this respect,

(b) Government's view that the Indian
Ocean area should remain as a zone of peace
and free from great power rivalries is well
known to the House, However, under inter-
national law, the high seas can be used by
all countries.

Survey of Country’s Oil Resources
byO.N G. C.

2828. SHRI BHOGENDRA JHA : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the places where the O. N. G. C. is
now conducting survey for oil deposits;

(b) the places likely to be selected for
survey in the immediate future; and

(c) the projects of survey recommended
by the State Governments to the O.N.G.C.
during the last threc years and the projects
on which decision by the O.N.G.C. 1s still
pending ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(a) Geological surveys are being conducted
in various areas in Himachal Pradesh, Uttar
Pradesh, Madhya Pradesh, Rajasthan,
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Mahaiashtra, Andhia Pradesh, Tamil Nadu,
Kerala, Mysore, Meghalaya, Assam, Aruna-
chal Pradesh, Tripura and Andaman Isjands.
Geophysical surveys are being conducted in
various areas in Gujarat, Rajasthan, Hima-
chal Pradesh, Uttar Pradesh, West Bengal,
Assam, Orissa, Andhra Pradesh and Tamil
Nadu.

(b) The surveys are likely to be conduc-
ted in the areas onshore and offshore adjoin-
ing those in which they are being conducted
at present.

(¢) No specific projects have been re-
commended by the State Govts. although
suggestions have been made in some cases
for conducting surveys/drilling in their States,
Wherever the surveys were considered necess-
ary from geological pomnt of view and were
considered feasible taking into account the
availability of instruments and equipment
required, the work has been taken up.

Institutional Credit Advanced to
Wholesale Traders

2830. SHRI BHOGENDRA JHA : Will
the Minister of FINANCE be pleased fo
states the total annual institutional credit ad-
vanced to the whole-sale traders and mill-
owners of foodgrains, cement, sugar, coarse
cloth during the last three years and the rise
in the prices of those commodities during the
same period ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) : In-
formation regarding credit facilities extended
by Scheduled Commercial Banks to mills
and others against stocks of foodgrains,
sugar including Khandsari and Cotton Tex-
tiles including Yarn are given below :

Scheduled Commercial Banks® Outstanding Advances against Stocks

(Rs, crores) N
Advances against/to As on
June 13, June 12, June 11,
1969 1970 1971
1. Foodgrains 2464 2159 2153
To Mills 12:1 155 300
To others 2343 2004 1853
2. Sugar (including khandsari) 1451 2098 1864
To factories 141'5 2045 1767
To others 66 54 97
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3. Cotton Textiles (including yarn)
To Textile Mills
To others

2283
157°4

3 4
2577 T 2198
172:3 1857
709 854 941

The Index Number of whole-sale prices
(Base 1961-62) of foodgrains and sugar
showed a decline of 469, and 109, res-
pectively during Mid-June 1971 owver the
prices in Mid-June 1969, while prices in res-
pect of Cotton Manufactures registered an
increase of 14-8Y, during the same period.

Similar information in respect of Cement
will be collected and laid on the Table of
the House.

Establishment of Camping Sites at
Badarama in District Sambalpur
{Orisen)

2831. SHRI P. GANGADEB : Will the
Minister of TOURISM AND CIVIL AVI-
ATION be pleased to state :

(a) whether Government propose to
establish camping sites at Badarama in
District Sambalpur (Orissa) along with a
landing ground for attructing tourists there;
and

(b) if so, when the construction work is
likely to start ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). The location of camping sites
at various places n the country is under
examination.

There is no proposal to construct an
acrodrome at Badarama.
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Indian Airlines Service to areas with
Limited Access

2834, SHRI RANA BAHADUR
SINGH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether Indian Aulines propose to
serve the relatively smaller communities in
arcas with limited access and if so, the broad
outlines thercof;

(b) the type of aircrafts to be used for
the purpose; and

(¢) whether private airlines are proposed
to be given a share m the operations ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). Indian airlines in-
tends gradually to expand its network to
serve such areas keeping in view opera-
tional, technical and economic considerations.
Mecessarv  studies are  being conducted
regards o its future fleet requirements.

(c) Under the Air Corporations Act
1953, the provision of civil air services
i the country is the responsibility of the
national domestic carrier Private airlines can,
however, be permitted to operate on sectors
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not served by Indian Airlines subject to their
complying with Rules and Regulations in this
regard,

Proposal to bring Jabalpnr on the
Air Map
2835. SHRI RANA BAHADUR

SINGH : Will the Minster of TOURISM
AND CIVIL AVIATION be plcased to
state :

(a) whether Government propose to
bring Jabalpur on the air map of the
country; and

(b) if so, when ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). There is no such proposal in
the current plan.

Go Slow Agitation started by the
Eogineers of Indian Airlines

2836. DR. RANFN SEN :
SHRI AMAR NATH CHAWLA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Engincers of Indian Arrlines
have recently resorted to go slow agitation;

(b) if so, the reasons therefor; and
(c) the steps Government have taken in
the matter ?

THE MINISER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir. The maintenance
engineers are taking an unusally long time to
services ur- crafl,

(b) The previous wage agreement having
expired, the ANl India Aircraft Maintenance
Engincers Association 1s demanding a consi-
deiable increase m emoluments. The offer
made by the Corporation has not been
accepted by the Association.

(c) The management of Indian Airlines
has been discussing the matter with the
Association and has informed it of its
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willingness to refer the matter to arbitration
or adjudication.

Recommendations of the Expert
Committee for Selection of
Site for settingup of &
Petro-Chemical
Complex

2837. SHRI NAWAI.  KISHORL
SHARMA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
stale :

(a) whether the Expert Committee scl
up for selection of site for sctting up Petio-
Chemtecal Complex has given 1is recommen-
dations to government;

(b) if so, the most swtable site recom-
mended by the Committee for the Complex;
and

(c) the dexsion taken by Government
on the report of the Commulttee ?

THE DEPUIY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) to (). A site Sclection Committee consi-
sting of representatives from [OC, IPCL and
others recommended Bongaigaon as the site
for setting up & refinery-cum-Petrochcmical
Complex in Assam and the Government
have accepted the recommendation. Another
expert group sct up by the Muuslery 5
currently examining the most feasible loca-
tion for setting up a second Aromatics Plant
in the country.

Upgradation of Citles

2838. SHRI NAWAL KISHORE
SHARMA : Will the Minister of FINANCE
be pleased to state the criteria obscrved by
Government for upgrading ‘C’ Class cities to
‘B* Grade cities ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Cities are classified for purposes
of compensatory allowances on the basis of
their population. The qualifying limits of
populstion for “C’, ‘B-2' and ‘B-1" cities|
towns are 350,000, 4 lakhs and 8 lakhs
respectively.
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Outstanding Amount of Loan
against Rajasthan

2839, SIIRT NAWAL KISHORE
SHARMA : Will the Mimste: of FINANCE
bo pleased to state :

(a) the total amount of Central loan
outstanding agamnst the State of Rajasthan;

(b) whether this amount includes the
sums given to the State Government for the
purpose of draught and flood rehef 1f so, the
total amount given for the purpose;

(c) whether there i1s any proposal under
consideration of Government to write off
such amounts as were given for relief opera-
tion; and

(d) if so, when 1t will be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : (a) and (b). The total amount
of Central loans outstanding agamnst the
Statc of Rajasthan as on 29th February,
1972 was Rs. 547 81 crores. This is inclu-
sive of Rs. 79:12 crores for draught rehef
measures and Rs. 6'42 crores for flood
relief measures.

(c) No, Sir.

(d) Does not atise,

Income Tax outstanding against
Industrialists in Rajasthan

2840. SHRI NAWAL  KISHORE
SHARMA : Will the Minister of FINANCE
he pleased to state :

(a) whether arrears of Jncome-tax
amounting 1o Rs. 1 lakh and above are
outstanding against certain industralists in
Rajasthan;

(b) if so, the names of the industrialists
and the total amount outstanding against
each;

(c) the steps being taken or proposed to
be taken by the Government to recover the
arrears; and
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(d) the time by which the arrcars are
expected to be rccovered and whether the
recoveries will include fines to be imposed
on defaulters ?

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SURI K.R.
GANESH) : (a) to (¢). The requisite  parti-
culars regardidg the assessecs in whosc cases
arrears of Income-tax as on 31-3-72 exceed-
ed Rs, | lakh arc being eollected and  will
be laid on the Table of the House as early
as possible,

(d) The colicction of arrears 1s 4 conti-
nuous process, Old arrcars are 1educed by
appeals or collections and new aircars are
added by fresh demands. Some arrcar demands
which are not in dispute from assessees who
have liquid assests are collecled quickly and
the demards which are in dispute and also
from asscssees who have no liguid assets
or assets which are the subjct matter
of litigation take much longer. Sometimes
therc are civil suits about the assets which
are atlached for recovery and the litigation
drags on far a long time. It is not, there-
fore, posstible to state the time by which the
arrcars are expected 1o be 1ccovered.

Penalty 1s wposed for non-payment of
tax where the urcumstances of the case call
for a penalty. Interest 15 alse charged for
delayed payments of demands  wherever
chargeable under the law Such penalties and
terest will be recovered along with the
Taon.

Creation of Rehabilitation Directo-
rate under Armed Forces

2841. SHR1 RAJDEO SINGH: Wil
the Minister of DEFENCE be pleased to
state :

(a) whether the three Services of Armed
Forees have created “The Rehabilitation
Dircctorate” for the care and rehabilitation
of soldiers and officers who were gravely
wounded or incapacitated during the last
war; and

(h) if su, the broad outlines of its func-
tions.
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THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) A new organisa-
tion has been set up under the Ministry of
Defence for making special efforts for
rehabilitation of war widows and disabled
scrvicemen and to supplement the activities
of Directorate General of Resettlement,

(b) The main function of the organisa-
tion is to coordinate and pursue the imple-
mentation of decisions of the various Depart-
ments of the Central Government, State
Governments and other organisations who
have extended vanous concessions in the
matter of pension, education, employment
opportunitics,  house-building facilities,
allotment of land for agriculture and home-
sted and vocational training.

Martyr’s Home Scheme

2842. SHRI RAJDEO SINGH : Will
the Minister of DEFENCE be pleased to
stale :

(1) whether Central Command in
Lucknow has formulated Martyr's Home
Scheme and if so, the broad outlines thereof;
and

(b) whether Martyr's Homes will operate
only in Military Cantonments or be extended
to other Diustricts where Marlyrs came
from 7

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b). The
Central Command have not formulated a
scheme for construction of residential
accommodation for the families of Defence
Service personnel killed in the recent Indo-
Pak conflict; however, they are assisting the
Uttar Pradesh Government in  implementa-
tion of such a scheme, the details of which
are as follows :

(1) It is planned to build 24 houses for
deceased officers families and 450
houses for the families of deceased
JCOs and ORs. A Pilot Project for
the construction of 84 houses at
the following stations has com-
menced :
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No of No. of

houses for houses for

the families the families

of deceased  of deceased

Station officers JCOs/ORs
Lucknow 6 16
Bareilly - 10
Meerut 3 10
Dehradun 3 10
Ranikhet —_ 10

Lansdowne/

Kotdwara - 10
Gorakhpur —_ 6
Total 12 72

(1) These houses are being built both 1n
cantonment stations and 1n other
places where land 1s available,

2 The Central Command have also
suggested to the Govts of Bihar, MP and
Otissa that some schemes may be formulated
by them

3 Bihar Government have offered for
the jamilies of deceased JCOs/ORs 270
houses already built in Patna at Lohianagar
These houses aie expected to be ready for
occupation by the middle of May, 1972 In
addition they have further planned to buld
houses at the following stations for the
families of officets JCOs and OR killed n
the recent Indo-Pak conflict

Patna _— 6 for officers

Ranchi —_ 6 for officers

Arrah —_— 20 for JCO» and
O.R.

4, No details are available about the
plans of the Omnssa and the Madhya Pradesh
Governments 1n this regard.

Facilities for Tourists at Varanasi

2843. SHRI RAJDEO SINGH : Will
the Minister of TOURISM AND CIVIL
AVIATION bo pleased to state :

(2) whether GQovernment are aware that
facilities 1 the form of hotels and cars are
inadequate at Varanasi to cater for the needs
of the tourists; and
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(b) of so, the action taken by Govern-
ment 1n the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH)
(a) and (b) 1t s recogmised that there s a
general inadegquacy of good hotel accommoda-
tion and transport facilities at almost all
places of tourist importance m the country.

A 50 room motel cuni-toutist reception
centre at an estimated «ost of Rs 50 lakhs
15 under construction at Vaianasi and 1s
expected o be commussioned next year
Simultaneously, 1t 1s proposed to set up a
transport unit at Varanasi at au estimated
cost of Rs 4 lakhs

Candidates from Tamil Nadu trained
under the Entreprencurship

Devel p [ of
Fertilizer Corporation
of India

2844 SHRI P A SAMINATHAN -
Will the Minister of PETROI EUM AND
CHEMICALS be pleased to state

(a) the numbeur of candidates fiom Taml
Nadu who have been tiammed under the
Entreprencursiup  Devclopment Schemc of
Fertilizer Corporation of India, and

(b) how many of them have been given
dealershup 1n ferulizers m Tanul Nadu ?

THE MINISIER OF LAW AND
JUSTICE AND PLTROLCUM AND
CHLMICALS (SHRI H R GOKHALTL).
(a) Two.

(b) These two persons were offered
dealership but could not accept it because
they were not able to raise the necessary
finances.

Financial Assistance to Kerala for
Famine Relief Works

2845, SHRI M M. JOSEPH :
SHRI MOHAMMED SHERIFF :

Will the Mimster of FINANCE be
pleased to state :

(a) whether the State Government of
Kerala had approached the Centre for
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financial assistance for famine rcliel works;
and

(b) if so, the amount of assistance
sought and the deciion taken by Govern-
ment in the matter ?

THE MINISTLR OF STATE IN THE
MINISTRY Ol FINANCE (SHRI K. R.
GANESH) {2a) No such request was
reeived from the Government of Kerala in
1971-72.

(b) Does not atise.

Uniformity in Sainik School Scholar-
ship Schemes of Defence and
Home Ministries

2846. SHRI M. M. JOSEPH : Will the
Minister of DLFENCE be pleased to refer
to the reply given to the Uustarred Question
No. 3297 on the 28th Junc, 1971 and state
the action taken by Government for removal
of disparities between the Defence Ministry
Scholarship Scheme and Home Ministry

Scholarship Scheme for Sainik School
Scholarships ?
THE MINISTER OF DEFENCE

(SHRI JAGJIVAN RAM) : The matter is
still under consideration.

Orxders for Frigates with Mazagon
Dock Ltd.

2847. SHRI M. M. JOSEPH : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Indian Navy has placed
orders with the Mazagon Dock Ltd., for
three Leander class frigates;

(h) whether some fiigates were also
ordered earlier;

(c) if so, an account thereof; and

(d) the approximate amount to be spent
in this regard ?

THE MINISTER  OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCL (SHKR1 VIDYA
CHARAN SHUKLA) : (a) Yes, Sir.
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(k) Yes, Sir.

(¢) The ecarlier orders were for three
frigates. Thus, in all, six Frigates are now on
order on Mazagon Dock Ltd.

(d) According to the present estimates
of Mazagon Dock Ltd., the cost of construc-
tion of the 6 Fngates 15 likely to be about
Rs. 130 crores,

Purchase of Pistols by Officers of
Ishapore Rifle Factory

2848. SHRI JYOTIRMOY BOSU :
Will the Minuster of DEFCNCE be pleased
to state :

(a) the particulars of the officas of the
Ishapore Rifle Factory who secceed pistols
(produced in this factory) al cheap prices in
1970 and 1971;

(b) the description of pistols purchased
by each of these officers;

(c) the market price of the pistols pur-
chased by each of the officers; and

(d) the prices at which these have been
sold to thcm ?

THE  MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (d). Since
Pistols are not being produced at Rifle
Factory Ishapore, the question of purchase
of Pistols produced at that factory and other
details in respect therof, does not arise,

Advance made by Scheduled Commer-
cial Banks to Large, Mediam and
Small Scale Industries

2849. SHRI JYOTIRMOY BOSU : Will
the Minister of FINANCE be pleased to
state :

(a) the state-wise advances made by the
Scheduled Commercial Banks to large,
medium, and small-scale industries as in
June, 1968 and March 1971; and

(b) the number of large, mediom and
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small scale units covered by Scheduled
Commercial Bank advances, State-wise du-
ring the same period ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN): (a)
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and (b). Information is not maintained by
banks in the manner asked for by the
Hon'ble Member. However, State-wise distri-
bution of advances made by scheduled
commercial banks to small scale sector is
given in the statement attached.

Statement

Statewise advances by Schediled Commercial Banhs to Small-seale Industries

Stute/Union Territory

As on June 28, 1968

(Rs. lakhs)
As on March 26, 1971
Amount out-  No. of units Amount out-
standing financed standing
13,326 11,094 37,500
1,083 801 3,985
1,61°0 1,492 8,567
14,070 9,882 47,36°1
3,839 2,073 11,127
— 87 220
290 443 1,391
18,807 6,075 26,590
4,733 3,204 14,161
44,96°5 18,247 114,54°8
— 1 04
12,34'1 B.535 30,593
— 24 117
853 697 2,639
10,70°4 5,358 24,525
3,036 6,564 8976
26,21-9 10,989 58,69'5
11,551 8,531 31,907
15,518 5,355 44.66°6
8,62 6 4,083 25,795
191,571 103,535 493,467

No. of units
financed

1. Andhra Pradcsh 4,459
2. Assam 141
3. Bihar 355
4. Gujarat 3,211
5. Haryana 834
6. Himachal Pradesh -—
7. Jummu & Kashmir 62
8. Kerala 1,965
9. Madhya Pradesh 907
10. Maharashtra 7,862
11. Meghalaya —
12, Mysote 3,225
13, Nagaland —
14, Orissa 143
15. Punjab 2,662
16. Rajasthan 1.131
17. Tamil Nadu 5,251
18. Uttar Pradesh 3,612
19. West Bengal 1,636
20, Union Territorics 1,533

TOTAL 38,989

Advances by Scheduled Commercial
Banks to Industrial Bector

2850. SHRI JYOTIRMOY BOSU : Will
the Minister of FINANCE be pleased to
state

(a) the advances by Scheduled Commer-
cial Banks (limits in force and amount out-
standing) to the industrial sector as in June,
1968 and March, 1971;

(b) the share (in amount as well as in
percentage terms) of the 75 large Houses in
this total as in June, 1968 and March,
1971; and

(c) the share of each of the 20 larger

Houses in this tolal as in June, 1968 and
March, 19717
THE MINISTER OF FINANCE

(SHRI YESHWANTRAO CHAVAN): (a)
Estimated figures of outstanding advances by
scheduled commercial banks to industries
including whole-sale trade at the end of
March, 1968 and 1971 wcre Rs, 2608
crores and Rs. 3422 crores respectively.

(b) and (c). Information regarding
Nationalised Banks advances to 75 Business
Houses and 20 larger houses is available
only for the periods 18th July, 1969 and
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26th March,
below :

1971 which is furnished

Amount outstanding in Rs, crores

As on

Category As on
18.7.69 26.3.71
75 Business Houses  440-28 491-73
an (73)
Of this, share of 20
larger houses 252:72

27104
Note : Figures in brackets 1elate to number
of business-houscs,

In accordance with the practices and
usages customary among bankers and also
in conformity with the provisions of the
State Bank of India Act, 1955, State Bank
of India (Subsidiary Banks) Act, 1959 and
the Banking Compames (Acquisition and
Transfer of Undertakings) Act, 1970 infor-
mation relating to individual accounts is not
to be divulged.

Facilities provided by Indian Petro-
Chemicals Corporation for
Research and Develop-
ment at Baroda

2851. SHR1 V. MAYAVAN : Will the
Minster of PETROLEUM AND CHEMI-
CALS be pleased to state :

(@) the facihties provided by the Indian
Petro-Chemicals Corporation for research
and development at Baroda; and

(b) the nature of research which has
been utilised for Petro-Chemical products ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) and (b). The Indian Petro-Chemicals
Corporation is taking steps to set up a re-
search and development organisation in the
petrochemicals field. The areas in which it
proposes to take up worh are :

Chemical Engineering
Polymer Chemistry
Catalysts

By-products utilisation
Fibres
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In addition, the Corporation will be sponso-
ring reseaich in other organisations for work-
ing out problems within their fields of
interest,

Units set up to meet the outpnt of
P.V.C. and Polyethylene

2852. SHRI V. MAYAVYAN : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) the names of units, manufacturing
P.V.C. and Polyethylene with their location,
set up during 1970-71 and 1971-72;

(b) whether the demand for P.V.C. and
Polyethylene is fully met; and

(€) if not, the steps taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) No new unit went into production during
1970-71 and 1971-72.

(b} and (c). Demand for PYC and Polye-
thylene has been almost fully met so far.
During the current year, it is expected that
demand may be maiginally more than indi-
genous availability,. To meet this situation
in regard to Low Densily Polyethylenc, the
Government has allowed exporters to obtain
their supplies against cxport replenishment
licenses. In regard to High Density Polye-
thylene, action is being taken to enable the
manufacturer to obtain a product loan for
this commodity from its foreign collaborator.
Availability of PVC will increasc as and
when the new plant at Tuticorn is commis-
sioned.

De-Reservation of Posts meant for
Scheduled castes and Scheduled
Tribes in Public Undertakings

2853. SHRI M. S. SIVASAMY : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the number of posts meant for
Scheduled Castes and Scheduled Tribes de-
reserved by the Undertakings under the
control of his Ministry during the Inst three
years; and
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(b) the Undertakings which de-reserved
the posts without obtaining prior concurrence
of his Ministry in this regard ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(8) and (b). The information is being
collected and will be laid on the Table of
the House.

Number of Border Villages got vacated
during War

2854. SHRI DHARAMRAO AFZAL-
PURKAR : Will the Minister of DEFENCE
be pleased to state the number of villages got
vacated on the border during the last War
and the number of people affected thereby ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): 1443 villages along
our western borders were vacated during the
last Indo-Pak hostilitics The number of
people affected there by was approximately
7} lakhs. After the cessation of hostilities
the bulk of the affected persons have returned
to their villages,

Issue of licences to Companies

2855. SHRI C. K. CHANDRAPPAN :
Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) the number and names of Companies
granted Licences during the last three years;
and

(b) how many of them belonged to the
Monopoly groups as defined py Monopoly
Commission ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATH REDDY) :
(a) and (b). Detail of all licences and letters
of intent issued including the industry to
which they relate, are regularly published
in the weekly “Bulletin of Industrial
Licences Import Licences and Export
Licences", weekly “Indian Trade Journal”
and Monthly *“Journal of Industry and
Trade”, Copies of these pubications are
supplied to the Parliament Library.

CHAITRA 25, 1894 (SAKA)
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Write Off of Arrears of Income-Tax

2856. SHRI C. K. CHANDRAPPAN :
Will the Minister of FINANCE be plersed
to state how much of the Income-tax arrears
Government have writlen off in each of the
last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 K. R.
GANESH) : The amount of Income-tax
arrears written off in the financial year
1969-70 and 1970-71 along with the
number of cases is as under :

(In crores of rupees)

Year No. of cases  Amount written off
1969-70 9737 2:38
1970-71 13662 500

The requisite information regarding

financial year 1971-72 is being collected and
will be laid on the Table of the House as
carly as possible.

General Reasons for Write Off

The demand (or a portion of the
demand) due from an assessee is written off,
if it becomes irrecoverable in sipte of all
steps for recovery having been taken, Dem-
ands become irrecoverable for among others
the following reasons :

(i) Assessees have died lecaving behind
no assets,

(ii) Assessees Companies have gone into
liquidation.

(iii) Assessees have become insolvent.
(lv) Assessees are untraceable.

(v) Assessces have left India.

(vi) Assessees have no attachable assets.

(vii) Amount written off as a result of
settlement with the assessees.

(viii) Demands found not due on the
basis of subsequent information, such
as duplicate demands, demands
wrongly made, demands being pro-
tective etc.



91  Written Answers APRIL, 14, 1972 Written Answers 92

Development of a New Tourist Public Debt of India
Centre at Cochin

2858. SHRI MUHAMMED SHERIFF :
2857. SHRI C. K. CHANDRAPPAN : Wili the Minister of FINANCE be pleased
Will the Minister of TOURISM AND CIVIL to state :
AVIATION be pleased to state : .
PSS S 1N () whether the public debt of India is

likely to go up during the year 1972-73;
(a) whether there is any proposal under it =

consideration of Government to develop the (b) the amount of public debt during
back waters at Cochin and the small islands the last three years, year wise; and
there as a new tourist centre;
(c) the steps taken by Government to

(b) if so, the main features thereof: and wininxse the public dobt 1

THE MINISTER OF FINANCE
(c) when it is likely to be implemented 7 (SHRI YESHWANTRAO CHAVAN)
(a) Yes, Sir. The public debt is expected to
rise by about Rs. 965 crores during
1972-73 as per Budget Istimates for the
year,

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(2) No such proposal 1s under consideration

of the Department of Tourism. (b) The amount of public debt, domestic

as well as external, outstanding at the end
(b) and (c). Do not arise. of the last three years is given below :

(In round crores of Rs.)

Debt raiscd in India  Debt raised outside India  Total

- - = - - m——— -

1969-70 7067 6153 13220
1970-71 7665 6485 14150
1971-72 (Revised) 8165 6954 15119
(c) Ffforts are constantly made by (b) if so, the main featurcs thereof; and

Government to reduce depenilence on foreign
loans by increasing exports, encouraging
import substitution and by mobilising
internal resources. As for domestic public
debt, its growth n a developing economy is

(c) the time by which the Board will be
set up and start functioning ?

inevitable in order to finance rising levels of THE MINISTER OF STATE IN THE
investments and other essential activities. MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). It has been decided

Plan Investment Board for Public to constitute a Public Investment Board as
Undertakings a forum for consideration of public sector

investment proposals.
2859. SHRI MUHAMMED SHERIFF:
Will the Minister of FINANCE be pleased This Board is expected to meet periodi-
to state : cally and to consider proposals relating to
investment decisions in respect of public
(a) whethor Government propose to set  86<tor projects. It is expected that with the
up & Plan Investment Board to have better ~ formation of this Board there would be a
co-ordination and for elimination of delay  reduction in the time taken in scrutiny of
in desling with investment proposals for  Project proposals sad in invesiment declsions.
major public sector undertakings in the It will also provide a fixed and identifiable
country; forum for such purposes.
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(c) Neccssary orders are to issue shortly.

Establishment of Subsidiary Commer-
cial Banks in Assam

2860. SHRI NJHAR LASKAR : Will
the Minister of FINANCE be pleased to
state

(a) whether Government propoie to
establish subsidiary commercial banks in
Assam and other parts of the country where
the primary agricultural credit societies are
weak;

(b) if so, the broad outlines of the pro-
posal; and

(c) if not, the alternative arrangements
proposed to be made in this direction ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) There is no such proposal.

(b) Does not arise.

(c) Reserve Bank formulated a scheme
in 1970 for financing selected primary co-
operative agricultural credit socicties by the
commercial baoks in certain districts of
5 States viz, Andhra Pradesh, Haryana,
Madhya Pradesh, Mysore and Uttar Pradesh
where the Central Co-operative Banks are
financially and organisationally weak. The
experiment may be tried out in States like
Assam also. The matter Is under study by
the Reserve Bank of India.

fowd dw s ffem & moie
g s feg g fewe

2861. w10 wwHATOOW wi¥Y : F4T
frw st g T FT Fur H 4

(%) wr @, 1972 % gar ¥’

yritfore oF et ¥, foord % a@me
¥fear & madT & wgr av fF A9 & wiw
¥t ghorr gt afgy; ok
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(@) afz gt, @@ aX § T
& qur sfafwar g ?

faeer soit (st aEmesro™ wg™) ¢
(%) s &% yavg qEdrT aT oA
o, 1972 %) o I=a Swwg A w7
IgurET w7 gu. Wil foad d% &
TaET ¥ g\ a1 9T A fear av fF 8
¥ fam a9 w17 %7 T AT adg-
WAEAT §! AAWFATHT T FIET FAT
w&dY ¢ sz Arnfos e w7 mfs @)
HT AT FT FTA FHA AT AT AW
#r afew & aifaws qafa & dror agor w0

¥ frow AE R

(=) e gTHTL w1 A MW wW ¥

oy wa &)
weg sAw # fama Qunii wr naTe

2862. ¥Mo Wy wTCTAw qi¥q : ¥qT
qiza site ma fawrm @4 g7 qama &
war w1 v

(%) wav we@TT w1 A= wow W@y
¥ 59 /g WA ¥ faww 4w amow
FWHTE; A

(&) afx et, @ g7 70 & avw w®r
¢ fow faw F=r o v w7 fee
§?

qdzw st Amre fawrrw W (o
wi fog) : (%) @< (). S g
1§ weara fasradla aff & gfew
wree  fest-rarfrae- sk
wea€ ¥ 9 ArfagT AT qur i
%! ogd gu uF A ¥ w1 afcarem
®T Y § 1 TAgT A Wi St e
g T AT Ty
Ul 18 A4 4
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¥ ¥ staw weafaf & st
fadsit ot

2863 ¥To WEHMICGW qt¥T : ¥T
Wfeaw sk w@mow g4 77 @A W
w1 w0

(%) =% awn @ ¥ feadtr O
sy wafrat @, foad fadel qoft aft
&

(=) =% srafrat szt et feam g;
£ 158

(7) s grifos v adam gTw
ot fireret foereft & 2

fafe st @ aur a@fwaw s
AR wat (s gWo wTTo Wad): (F)
ey ud Ao w1 fanfe w3 qret w0,
fo o w7 & aqmar Wwfow wv 3,
fordeh, faer (EY wemer o arverm)
e fae sfreraar &, & g wear 68 &1

(a) 3% (7). "dfea weofadl &
A F9T ITE( FaAw qferw R A
dafag g fagvoma 7 & of o
awT gz 9 7q fRar am &1 [wearem
% vt mn el dww L. T. 1758/
72) %Y sefas waw AT & ak
AT Iyaey EY

g-wT & q@rar uf

2864. To wEHATOEW qt¥ : T far
wefr g T A7 U F o wwd da
& FOFAT AT 77 FqfAg) aqr safeay
Y AT Ag-HT i IHGT AT w1 A
Ty ?

fre swren & woa delt (o ¥
WTCo MAY) * ATEHT A F ITFAT q9qv
= Fifaan A saferal ) avs e
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®T IHTGT &7 ST HWA F FaHeY

T

aqify, afy wmdm " goerd
sa & el faforee ouww, wogdY sgar
sufem ®1 AVE SFET W F IR T
AT AR g AV A7 SFGA &1
aFar g |

wrew & fateft guv fowd & froae

2865. ¥To WEHATAY 8T : T
faer walt ag A« O wE e

(%) #r wrea & fefr gar food
B qgiey firrraz g€ 8, v

(@) afz gt, & <o Far FTCT B 7

faw #dt (st qwdacw wegrer) ¢
(%). o, agn

(=) =g v SfeqT @t g |

Setting up of a National Pay
Commission

2866. SHR1 AMAR NATH CHAWLA :
Will the Minister of FINANCE be pleased
to state :

{(a) whether Government have received
representations from State Governments
demanding setting up of National Pay
Commission;

(b) if so, the salient points of the repre-
sentation; and

(c) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) (a) and (b). A few state Govern.
ment had urged that a oational wages and
income policy should be evolved and that
dicision regarding increase in pay and dear-
ness allowance of Central and State Govern-
ment employees should be takéen keeping in
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view totality of rcsources available with the
Centre and the States. There was also a
suggestion that the terms of reference of Third
Pay Commission could be revised so as to
include the case of State Government
employees also and that Commission be
redesiganted as National Pay Commission.

(c) It has not been found feasible to
accept the suggestion for including the State
Government employees also  within  the
purview of the Third Pay Commission as
this would delay the submission of the report
by the Commission relating to Central
Government empolyees. Moreover, as condi-
tions differ from State to State regarding the
salary structure of State Government employ-
ces, it would be for the State Government
concerned to decide the extent of medifica-
tions in salary structure required from time
to time with due regard to thcir own
resources "position and the devolution of
resources from the Centre as may be reco-
mmended by the Finance Commissions from
time to time. However as provided in their
existing terms of reference the Third Pay
Commission are required to take into
account the repercussions on the finances of
the State Governments local bodies etc.,
while formulting their recommendations
relating to Central Government employees.

Uniform Procedure for Iesulng Pay
Slips to Adhoc Promotees of
Indian Statistical Ser-
vice by A. G. C. R.

2867. SHRI K. SURYANARAYANA :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Accountant General,
Central Revenues, New Delhi had issued pay
silps for a restricted period up to 3 1st Decem-
ber, 1971 to certain adhoc promotees
in Grade IV of the Indian Statistical Service;

(b) if so, the reasons for not adopting
uniform procedure for all the adhoc promo-
tees to the various Grades of the Service
under this audit contro); and

(c) the steps being taken to issue
provisional Pay Slips from January, 1972
owwards to obviale Lardships to the
odiclals concerned 7

CHAITRA 15, 1894 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

(b) The duration of the pay slips issued
by the A, G. C. R. in the case of adhoc
piomotees of the Indian Statistical Service
is based on Government orders in each case.

(c) At the 1equest of Government, provi-
sional pay slips have already been issued
upto 31.3.1972.

seaet vy Wiy winfa wr sfadas

2468, st wew fagrd Tl
71 faw HelY 77 @AW #1 T F4O)
W Adw 7 aig afafy &1 fewfal st
VI H T U T U F AL H OF
usirr #fa &7 gty =@ & fo¥ w0
gewre &7 fage Az & aft aqt &
TG FTA FT g 7

fae dma § g AW (s @
Ao WW) : FAW FA & Fag ¥ ATY
afufa grr &1 af  fewmfel & www &,
AT et gura &1 e s ) frw
wary @ daw dedlm gegw afufy
¥ 12 wsw--1972 wtgd d3F § Ay
gfafa & friE 97 fewre & W=l v
w1 freag o &

2870- st wim wow {ifee 4T
forw w51 qg qamd &7 g w6 v .

(%) w1 Moo SAW ¥ FEEER &
o sprofEt § s § fawe @
& far ez &% aare ghear qur 4w
iR & @ sgor far o
ax
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(w) =fegt, @t ¥ & sgrorfe
®T §T T aar g% A o g T
I9a d% ara = fxar Tar 9§ gaR
¥ weg® &1 1971 A fopqar o faar
aar q1 !

fre st (st qudoTw wgm)
(%) = o, gt 1

(@) &% =mgafaay & s wars
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T (STRHT T A S <)
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sywa sfedr & @Et & qag ¥ guen
wrwwz 74 fwar smar g ) fee o,
vIEE ®e 3% gEmae ¥ fsas, 197)
® o a¥ 9 s 1 09 ArEw
YT 6T H FATC AT ) @Y | T
9T & gay ¥ e, ol o avw g,
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e T e
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T
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(W) 1970-71 & w=x &, W7 w2\
qT @ WWT W1 FHTAT THT 398 59
HIIT AT 9T |

1970-71 & =g H 7199 §IFHIT 9T
1T FT BE EH IHET TG A

wen sy A sufwdf aav weofagt &
T sro-wx wt awmn i
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weft g AT A Far w3 fF

(%) ma win ¥ vy frad aafsa
1 Feofaa § 998 1T nd o Ty
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Wifeaw st womaw s # AW
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IguAEEial ¥ e wmAfr g, &
wega< ¥ weq wdw A oFw i &
& forg =T ardET ow T gU A 7

(&) T svdaA-qal & AT §H FHE

5 gE HTATH FT ATH
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21-1-1972 ®Y F=FIL fFqT 147 )

Clash between Army and Tripura
Police Personnel at Agartala

2874, SHRI BIREN DUTTA : Will the
Minister of DEFENCE be pleased to state :

(a) vhethere a clash occured recently
between ariny personne! on one side and
members of the public and Tripura Police
personnel on the other side at G. B.
Chommuhani Market Area of Agartala
Town (Tripura) ;

(b) the number of persons injured in
the clash; and

(c) the reasons for clash and the steps
proposed to be taken to stop such incidents
in future ?

THE MINISTER OF DEFENCE (SHR!
JAGIIVAN RAM) : (a3) On 15th March
1972 at 1900 hrs., 4 personnel of the Bor-
der Roads Organisation armed with lathis/
sticks are reported to have clashed with
civilians at G. B. Chowmuhani Market Area

and to have been arrested by the civil
pohce.

{b) and (¢). Information is not available
and has been called for. It will be laid on
the Table of the Sabha in due course,

The steps to be taken will depend on
the enquiries being made.

Setting UP of Pipeline at Okha/Kandia
in Saarashtrs

2875. SHRI C. T. DHANDAPANI :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have decided
that no Refinery will be set up in border
States for defence reasons;

(b) the impact of the decision on the
proposed plan to set up the pipeline at Okba
or Kandla in Saurashtra; and

{c) where the pipeline is now proposed
tobeset up ?
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THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
() No.

(b) Does not arise.

(c) Decision on the location of a port
terminal for import of crude oil will be
taken when the results of detailled hydro-
graphic surveys and exploration of sea-bed
conditions are known. The alignment of the
pipeline will depend upon the location of the
port terminal and the location of the pro-
posed refinery in the North-West region.

Forming of an Economic Panel

2876. SHRI C. T. DHANDAPANI :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have decided to
form an economic panel to work as “Biam
Trust™;

(b) if so, its members; and

(c) whether any decision has becn taken
by the Panel for the economic development
of the country 7

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) No, Sir.

(b) and (c). Does not arise.
Import of Finished Petroleum Products

2877. SHRI P. GANGADEB : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the countries from which Govern-
ment proposes to import finished pstioleum
products;

(b) whether these prodicis will be
costlier than those supplicd by the foreign
0il Companies in India; and

(c) if so, by how much ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
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CHEMICALS (SHR1 H. R. GOKHALE) :
(a) U. 8.5 R., Kuwait and other Gulf
countries, depending upon the competitive
nawure of the offers received from time to
time.

(b) No, Sir.
(c) Does not arise.

Reportof I, G. R. C on Inhuman Treat.
ment of P, O. Ws in Pakistan

2878. SHRI PRABHUDAS PATEL :
SHRI K. KODANDA RAMI
REDDY :

Will the Minister of DEFENCE be
pleased (o state :

(a) whether India has since received any
repoit from the International Committee of
Red Cross regarding the inhuman treatment
meted out to Indian P. O, Ws. in Pakistan;
and

(b) if so, the salient features thereof ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) and (b). The
Government of India has not so far received
any report from the 1. C. R. C. regarding
inhuman treatment to the Indian P, O. Ws.
in Pakisian.

Down-Stream Usits of the Petro-
Chemical Complex in Gujarat

2879. SHRI PRABHUDAS PATEL :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether a team of officials of the
Union Mipistry visited Ahmedabad in Febru-
ary, 1972;

(b) if s0, whether it was impressed upon
the team by the State Government to take
an early decision on the question of participa-
tion of the State in the two down stream
projects of the Petro-Chemical complex; and

(c) if so0, the decision taken by Govern-
ment in the matter 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
(&) Yes, Sir.

(b) Yes, Sir.
(c) No decision has yet been taken.

Drilling for oil in Kutch

2880. SHRI PRABHUDAS PATEL:
Will the Minister of PETROLTUM AND
CHEMICALS be pleased to state :

(a) whether Oil and Natural Gas Commis-
sion has started exploratory drilling for oil
in Kutch from February, 1972; and

{b) if so, whether some of the structures
are described as highly promising ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALF): (a) and
(b). No Sir. However, in the Banni area of
Kutch, arrangements for undertaking drilling
at one location are in progress. Drilling is
likely to commence in June, 1972, This loca-
tion is on a structmal ‘‘terrace”’/“nose™
which was discovered by seismic surveys. No
suitable structural closure which is normally
considered the most favourable for oil and
gas entrapment, has so far been located in
this area by the seismic surveys.

Suspension of Baocking of Seats on
Air India Charter Services Bet-
ween U. K. and India

2881. SHRI K. BALADHANDAYU-
THAM : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
State :

(a) whether Air India has suspended
booking of seats by its Charter Service bet-
ween U. K. and India after the 25th March,
1972; and

(b} if so, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a). No Sir.

(b) Does not arise.
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Residential guarters for ONGC
Staff in Tripura

2882. SHRI BIREN DUTTA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether any residential quarters have
been constructed in Atharamura (Tripura) by
O.N.G. C;

(b) the cost of construction; and

(c) whether the drilling staff has since
been shifted there and if not, the reasons
therefor ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R, GOKHALE) : (a) No,
Sir,

{b) and (c). Do not arise.

C. B. I. Enquiry Against Managing
Director, Director Production
and Marketing of Fertilizer

Corporation of India

2883. SHRT ACHAL SINGH : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether Government have received
requests from some Members of Parliament
to entrust charges numbering aver 100 against
Managing Director and Director Production
and Marketing of Fertilizer Corporation of
India to C. B. L. for thorough investigation;
and

(b) if so, the dccision taken in this
regard ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLFUM AND CHEMI-
CALS (SHRI H R. GOKHALE) : (2) Copies
of a memorandum containing allegations
numbering over 100 against the Managing
Director and certain other Functional Direc-
tors of the Fertilizer Corporation of India
have been received from some Members of
Parliament, Request has also been received
subsequently for referring the allegations to
the C. B. 1. for enquiry.
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(b) The allegations are presently under
examination of Government,

Reconsideration of Policy Regarding
Expansion of Foreign Firms
in India

2884, SHRI P. VENKATASUBBAIAH :

Will the Minister of FINANCE be pleased
to state :

(a) the names of foreign companics whose
expansion proposals are under examination
in his Ministry;

(b) the salient features of the expansion
proposals put forth by those companies; and

(c) the stage at which the matter stands
at present ?

THE MINISTER OF STATE 1IN THE
MINISTRY OF FINANCF (SHRIK R.
GANESH) : (a) to (c). Expansion proposals
of foreign companies, in industries covered
under the Industries (D&R) Act, are received
in the Ministry of Industrial Development,
and those attracting the provisions of the
Monopolies & Restrictive Trade Practices
Act, are received in the Department of Com-
pany Affairs. Applications reccived in lhe
Ministry of Finance pertain to proposals
under the Capital Issues (Control) Act, for
expansion of capital andfor capitalisation of
reserves. The Ministry of Finance also deals
with applications for setting up of additional
branches by foreign incorporated companies
already established in India, The particulars
of pending applications under both these
categories are given in the statement laid on
the Table of the House. [Placed in Library.
See No. LT—1759/72.)

Rehabilitation of Ex-Servicemen
in NEFA

2885, SHRI TEJA SINGH SWATAN-
TRA : Will the Minister of DEFENCE be
pleased to state :

(a) the number of Ex-Servicemen's fami-
lies rehabilitated in the NEFA area and the
States from which they hailed;

(b) the number of familizs who have
stuck to their places and the area «f land
allotted to them;
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_ (©) the number of families who were first
invited for rehabilitation and thereafter
evicted and the reasons for their eviction;

(d) the number of {amilies who made
representations egainst eviction and Govern-
ment’s decision thereon; and

(e) whether Government propose to set

up an Enquiry Committee to enquire into
the matier ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) A total of
154 families were settled initially. They
were drawn from Punjab, Flaryana and U. P.

(b) Out of the above, 109 have stuck to
their places. Land was allotted according
to the scheme, that is 25 acres for officers,
15 acres for JCOs and 11 acres for ORs

including 1 acre for homestead.

(¢) The local administration evicted 5
familics on ground of undesirable activities.

(d) and (e). The position is being as-
certained from the Administiation.

Gap in Foreiga Ald

2886. SHRI P. VENKATASUBBAITAI :
Will the Mumster of FINANCE be pleased
to state :

(a) whether India faces a foreign aid gap
of around 350 million in the current finan-
cial year; and

(b) if so, how Government proposc to
fill this gap ?

THE MINISIFR OF FINANCE
(SHRI YESHWANTRAO CHAVAN): (a)
and (b). As compared to the World Bank's
estimate of requirements of project and non-
project ard of § 1150 million for the year
1971-72, Agreements have so far been
signed for $ 738'6 million. Indications
regarding overall external assistance for the
current year are not yet available,

I would draw the attention of the Hon'-
ble Members to para 27 of my Budget
speech of 16th March, 1972 wherein 1 have
indicated the steps being taken by Govern-
ment to minimise dependence on foreign aid.
Government are making all possible efforts
to be progressively independent of external
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assistance through increased indigenous pro-
duction, import substitution and cxport pro-
motion.

Recommendation of Ramakrishnayya
Gommittee on Re-organisation
of Fertiliner Corporation of
India

2887, SHRI JAGDISH NARAIN MAN-
DAL : Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) the 1ecommendations of  Rama-
kiishnayya Committee on re-orgamsation of
Fertilizer Coiporation of India, with parti-
cular 1eference to appointment of Functional
Duectors; and

(b) the present position ‘of Functional
Directors in the vanous wings of the Coi-
poration along with functions assigned to
them ?

IHE MINISTLR OF LAW AND JUS-
TICE AND PETIROLEUM & CHEMICALS
(SHR! H.R. GOKHALE): (@) A Study
Team was appointed 10 Qctober, 1967, of
which Shn M. Ramahnshnayya was con-
venor, to study the organisation, structuie
ctc. of the then two public sector fertilizer
Corporations, namely, Ferulizer Corporation
of India and Feruhizeis & Chemicals Tra-
vancore Ltd., and to recommend, inter-alia,
whether there should be one or more public
sector fertilizer corporations, etc, The Study
Team recommended that there should be a
single public sector fertilizer corporation,
Government broadly accepted the ullimate
pattern recommended for the headquarters
of the single fertilizer corporation for 1mpli-
mentation m regard to Fertilizer Corporation
of India. It was decided that the creation
of different posts as recommended by the
Study Team be phased according to the
needs of development and the work lIoad
from time to time. The need to have tull
time Directors for Fioance, Production,
Marketing and Projects was accepted. It was
also proposed to appoint a technical
director.

(b) There are, at present, the following
Functional Dircctors at the Headquaiters in
addition to the Managing Director :
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(i) Director in charge of projects
(i) Director in charge of production
(1) Duector in charge of finance

(1v) Director in charge of Personnel
and Industrial Relations.

Representation on the Board of
Directors of the Fertilizer

Gorporation of India

2888. SHRI JAGANNATH MISHRA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the maximum strength of the Board
of Directors of the Fertilizer Corpoiation of
India under Articles of Association;

(b) the present strength and names and
designations of Directors;

(¢) whether the Chairman of the Board
has been appointed and if not, the reasons
therefor; and

(d) whether Government piopose lo give
icpresentation to some other Sections on
the Board and if 50, when 7

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM & CHEMICALS
(SHRI H. R. GOKHALE) : (a) 15.

(b) There are at present 8 Directors in
position. Their names and designations are
given below :

I. Dr. K. R. Chakravorty, Managing
Director.

2

Shn K. C. Sharma, Director (Pro-
jects).

3. Dr. 8. K. Mukherji Director (Pro-
duction).

4, 8bri C. K.
(Finanee).

Ghosh,  Director

5, Shri R. Hasan, Director (Personnel
and Industrial Relations),

8hri 8, K. Majumdar, Joiat Seerc-
tary, Ministry of Finance, (Depart-
ment of Expenditure)—part-time
Directer.

[
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7. Shri 8. M. H. Burney, Joint Secre-
tary, Ministry of Agriculture—part-
time Director.

8. Shri C, R. Das Gupta, Managing
Director, Refinerics  Division,
1CC—part-time Dircctor.

(c) The question of appointment of the
Chairman of the Board is under considera-
tion of Government,

(d) Proposals for appointment of 2 few
more Directors are also under consideration.

House Rent Allowance to Postal
Employees Working in Beas
Sutlej Project

2889. SHRI MADHURYYA HALDAR:
Will the Minister of FINANCE be pleased
to state :

(a) whether the employees under the
control of Comptroller and Auditor General
of India working in Beas Sutlej Link Project
are given rent free accommodation or
granted house rent in licu thereof;

(by whether Government propose to
restore the house rent allowance or rent free
accommodation in lieu thereof which has
been withdrawn in July, 1970 to the Postal
Employees working there; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R,
GANESH) : (a) Yes, Sir.

(b) Yes, Sir. The concession has already
been restored with effect from 1.7.1970.

(c) In view of reply to part (b) the
question does not arise.

Credit Facilities Provided for Retail
Traders and Self-Employed
Persons in U.P.

2890. SHRI B. R. SHUKLA : Will the
Minister of FINANCE be pleased to stalc :

{(a) whether under the auspices of the
Credit Guaranice Corporation of India, any
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credit facilities have been provided for retail
traders and self-employed persons in Uttar
Pradesh; and

(b) if so, an outline thereof 7

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN): (a)
and (b). Credit Guarantee Corporation of
India extends guarantee cover upto speci-
fied limits on the advances given by banks
to certain categones of small borrowers in-
cluding retail traders and self-employed per-
sons. The Corporation had started function-
ing from 1st April, 197), and upto 24th
September 1971, it had extended guarantee
covers upto Rs. 12'23 lakhs and Rs. 4'68
lakhs on bank advances to traders and pro-
fessional and scif-employed persons respec-
tively in Uttar Pradesh.

Formation of &« New Holding Company
to Manage Petrochemical Projects

2891. SHRI P. VENKATASUBBAIAH -
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government are considering
the formation of new holding company to
manage various Petro-Chemical projects that
will be coming up in the next couple of
ycars; and

(b) il s0, the decision taken in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) and (b). No decision in this regard has
been taken by the Government.

Agitation by Officers of L. L. C.

2892, SHRI P. VENKATASUBBAIAH:
Will the Minister of FINANCE be pleased
to state :

(a) whether officers of the Life Insumnce
Corporation launched an agitation from 16th
February, 1972;

(b) if so, their demands; and
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(c) the steps taken to settle them amica-
bly ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) Yes, Sir.

(b) The demands of the class I officers
were :

(i) Payment of City Compensatory
Allowance as per classification of
cities adopted by the Central Govern-
ment,

(ii) An increase in the dearness allo-
wance from Ist November, 1970
and a further increase from Ist
November, 1971, and

(iii)) Withdrawal of the Scheme of Incen-
tives for Actuarial Studies.

(¢) The demands have already been
settled.

Pilots Trained in Flying Clubs and
Civil Aviation Training Centres

2893, SHRI K. KODANDA RAMI
REDDY : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) the number of Flying Clubs and Civil
Aviation training Centres in the country in
1970-71 and 1971-72 and the number of
pilots trained in these Clubs and Centres
during the said perid; and

(b) the average amount of money spent
by Government on training cach of these
pilots and the average expenditure incurred
by each pilot personally during the training
period ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) There were 24 Flying Clubs/Schools/
Institutes in the country both in 1970-71
and 1971-72 apart from a Civil Aviation
Traing Centre at Allahabad, 284 persons
obtained Private Pllot’s Licences or Com-
mercial Pilot’s Licences in 1970-71 and 237
in 1971.72,
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(b) On the assumption that a Pivate
pilot’s Licence would require 60 hours of
flying and a Commercial Pilot’s Licence
250 hours, the flying fees payable by a
Matriculate below 22 years of age would be
Rs. 1,500/- and Rs. 6,250/- respectively.
For others, the corresponding figures would
be Rs, 2,400/- and Rs. 10,000/-respectively.
Itis mnot possible to assess the average
amount spent by Government on training
cach pilot since grants-in-aid paid to Flying
Clubs arc made on the basis of the number
of instructional flying hours completed by the
the Clubs, and not on the basis of the num-
ber of persons who obtained licences.

Proposal to Constract Hostels at
Tourist Centres in Kerala

2894, SHRIMATI BHARGAVI THAN-
KAPPAN : Wil the Mrnister of TOURISM
AND CIVIL AVIATION be pleased to
state :

() the names of Tourist Centres in
Kerala;

(b) the Centres where there are no
hostels;

(¢) whether Government propose to cons-
truct hostels there for the convenience of
toursts; and

(d) if so, the main features of the pro-
posal ?

THE MINISTER OF TOWURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (d). No specific list of tourist centres
is maintained, as the development of places
of interest is a continuing process related to
the attractions they have to off:r. Jn Kerala
facilities for tourists have been provided or
are proposed in the Central Sector at
Kovalam, Trivandrum and Periyar Wild Life
Sanctuary. At Kovalam a beach resort is
being developed where a hotel and cottages
are under construction, and a youth hostel
is being constructed in Trivandrum, At
Periyar Wild Life Sanctuary, 2 motor
launches are being provided for cruising on
the lake to view wild life. Inthe previous
plan preiods the Department of Tourism
hed given subsidies to the State Government
for the improvement and expansion of fhe
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Aranya Nivas Hotel at Thekkady, extension
of the Mascot Hotel at  Trvandrum,
woprovement of the golf course in Bolaghaty
Island at Cochin, for launches for crusing
on the backwaters at Cochin and on Periyar
Lake, for the construction of a rest house at
Churuthuruthy, a slopmg jetty at Thekkady
and for organising the Onam festival.

Expansion of Caustic Chlorine Plant
of Travancore Cochin Chemicals
Ltd , Udyogmandal (Kerala)

2895. SHRIMATI BHARGAVI THAN-
KAPPAM : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) whether Government have under con-
sideration any proposal for a major expansion
of caustic-chlorine plant of the Travancore-
Cochm Chemicals Ltd, Udyogmandal in
the state of Kerala, and if so, the main
features thereof. and

(b) whether Government have received
any proposal from the State Government of
Kerala in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) Yes, Sir The proposal envisages substantial
expansion of the existing capacity for caustic
soda and chlorine by 33,000 tonnes and
29,000 tonnes per annum respectively The
proposal has already been approved.

(b) The Government of Kerala had
requested for the import of a rectifier for the
project It has not been agreed to as the
rectifier can be obtaned from indigenous
manufacturers,

Shortage of Kerosene Ol in Kerala

2896. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Mmister of PETRO-
LBUM AND CHEMICALS be pleased to
state :

{#) whether there is a shortage
korosene oil supply in the State of Kerala
and

2
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(b) If so, the reasons therefor and the
remedial steps taken by Government in this
regard 7

THE MINISTER OF LAW AND
JUSTICE AND PFTROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) No, Sir.

(b) Does not anse,
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Perquisites of Officers of General
Insurance Companies

2898. SHRI PRAVIN SINH SOLANKI:
Will the Mimister of FINANCE be pleased
to state :

(a) whether Government have issued any
instructions to Custodians of General Insu-
rance Companies to fix or reduce the existing
emoluments of incumbents in the Managenal
Cadre;

{b) whether some of the Custodians bave
deocided to withdraw the existing ‘perquisites
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of some of the Managers and if so, the
reasans therefor; and

(¢) whether some of the Custodians have
issued instructions to Managers not to under-
take any business tours and if so, the reac-
tions of Government in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) and (b). No
instructions have been issued to the Custo-
dians to reduce the existing emoluments of
officers in the Managerial Cadie. However,
instructions have been issued to the effect
that where the officer is not on an incre-
mental scale =

(i) No increments should be given to
offiers who are drawing basic salary
of more than Rs, 4,000/- per month;

and

(i) the increment should not exceed
Rs. 150/- in any case and after the
grant of mcrcment the basic salary
should not exceed Rs. 4,000/- per
month.

(c) As the person in chaige of the
management it is the responsibility of the
Custodian to decide whether any tour pro-
posed to be undertaken is necessary. No
information is available about the number
of tours disallowed as this is a matter of
internal management.

General Managers of General lnsurance
Cpmpanies working as Custodians
of other Insurance Companies

2899. SHRI PRAVIN SINH SOLANKI:
Will the Minister of FINANCE be pleased
to state :

(a) the number of General Insurance
Companies, whose Generdl Managers are at
the same time working as Custodians of
other Insurance Companies;

(b) whether there is any clash of interest
in the business of the two Companies in such
cases; and .

{c) if so, the steps Government propose
to take to remove this anomaly ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATT
SUSHILA ROHATGI) : (a) Three.

(b) No, Sir.

(c) Does not arise.

Bapply of Chinese Arms to Pakistan
After Indo-Pak War

2900. SHRI M, RAM GOPAL REDDY:
Will the Minister of DEFENCE be pleased
to state :

(a) whether attention of Government has
been drawn to a8 news item appearing in
“THE HINDU" of March 26, 1972 stating
that an increasing number of Chinese ships
are calling at Pakistani ports unloading a
large quantity of military hardware;

(b) whether Government have got any
information about the quantity and nature
of the military hardware supplied to Pakistan
by China after the December War;, and

(c) the action Government propose to
take to meet this threat ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) Yes, Sir.

(b) Government have information on
this subject but it would not be in the public
interest to disclose it.

(¢) The impact of these supplies on our
security and our defence preparcdness is
reviewed from time to time,

Exemption From Wealth Tax on Hortl-
cultural and Agricultural Lande in
Himschal Pradesh

2901, SHRI TEJA SINGH SWA-
TANTRA : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have recsived
any representation from the Himachal Pradesh
Government for exempting horticultural and
sgricultural land from Wealti-tax and
Income-tax; and
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(b) if so, a gist thereof and the income
likely to be affected as & result of the pro-
posed exemption ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIT K. R.
GANESH) : (a) No, Sir.

(The levy of Income-tax on agricultural
income is otherwise a State subject.)

(b) Does not arise,
Revision of Income-Tax Laws

2902. SHRI P. VENKATASUBBAIAH :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government were considering
major revision of Income-tax laws;

(b) if so, the salient features of the pro-
posals under consideration; and

(c) the time by which they are likely to
be finalised and whether these will include
the recommendations made by the Wanchoo
Committee on Direct Taxes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : () to (c). Yes, Sir. It is proposed
to introduce a Bill to give effect to those
recommendations of the Direct Taxes Enquiry
Committee (Wanchoo Committee) which are
acceptable to the Government. The Govern-
ment is also considering the question of
making the family consisting of husband,
wife and minor children as a unit of taxation
for the purposes of income-tax and wealth-
tax,

it is proposed to sponsor suitable legisla-
tion as carly as possible.

Loas in Imports of Petrolenm Products

2903. SHRI K. KODANDA RAMI
REDDY : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) whether Government have incurved
a loss of Rs. 2°1 crores in importing petro-
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leum products from the Refineries of the
Burmah Shell, Caltex and ESSO Companies
in West Asia; and

(b) if so, the remedial steps proposed to
be taken in this regard 7

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) and
(b). 0il products are imported by the Indian
Onl Corporation on the basis of competitive
tenders. As such it cannot be said that any
loss has been suffered by the Indian Oil Cor-
poration on imports of petroleum products
either from the Refineries of Burmah-Shell,
Caltax and ESSO, or from other sources in
the Guif region of West-Asia.

M/8. Molins India Ltd.

2904. SHRI JYOTIRMOY BOSU : Will
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) when was Molins (India) Ltd., esta-
blished in India and what is its present status;

(b) the value of its shares held by Indians,
foreign companies or their associates and
sister companies, separately;

(c) whether this Company has common
Directors with Indian Tobacco Company,
Wazir Sultan Tobacca Company, Indian Leaf
Tobacco Development Co., and British
American Tobacco Group of companies;

(d) if so, their remuncration and per-
quisites; and

(e) whether this company 1s considered
to be a monopoly undertaking and registered
under Monopolies and Restrictive Trade
Practices Act ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): (a) Molins of India Ltd, was
registered under the Companies Act in the
State of West Bengal on 23. 6, 60 asa
privaté Limited Co. It became a public
limited Co. under section 43 A of the Act
on 1. §. 1961, It is a subsidiary of a foreign
company, M/s. Molins Ltd. of U. K.
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(b) As on 24. 9. 1971, out of the total
equity shares of the face value of Rs. 91, 69,
480, shares of the face value of Rs 50, 83,
300 were held by its foreign holding com-
pany, Rs. 10/- by a foreign national,
Rs. 27, 68, 650 by two Indian subsidiaries
of foreign companies and the balance of
Rs. 13, 17, 520 by Indians including bodies
corporate,

() Shn A, N. Haksar 13 a common
Director in Molins of India Ltd. and India
Tobacco Company Ltd.

(d) Mr. A. N. Haksar is entitled to a
sitting fec of Rs. 200/- per Board Meeting
attended by hum in Molins of India Ltd.

(e) The company has been registered as
a dominant undertaking under section 26 of
the Monopolies & Restrictive Trade Practices
Act, 1969.

Proposal for Development of Chilka
Lake in Orissa

2905, SHRI1 D. K, PANDA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether Government have received
any proposal for the Development of Chilka
Lake in Orissa;

(b) if so, the broad features of the pro-
posal and Government’s reaction thereto;
and

(c) whether World Bank has been
approached for financial assistance for imple-
menting the proposal and if so, the extent of
assigtance sought and the Bank's reaction
thereto ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No such proposal has been received
recently.

(b) and (c). D¢ pot arise.
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Deposits from Assam in the
Nationalised Banks

2906. SHRI DINESH CHANDER
GOSWAMI : Will the Minister of FINANCE
be pleased to state :

(a) the total deposits from Assam in the
nationalised banks since nationalisation.

(b) the total investment in the State by
the nationalised banks; and
[}
(¢) the amount received by the agricul-
tural sector and the small industries out of
the total investment ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) : (a)
Data are not available in the desired manner.
However, the deposits of nationalised banks
in the erstwhile State of Assam were
Rs. 27°70 crores as at the end of March
1971, the latest date for which such informe-
tion is available.

(b) Total investment in the State, separa-
tely by the 14 npationalised banks, ,is not
readily available. It will be coliected, to the
extent possible, and laid on the Table of the
House.

() Out of the nationalised banks’ total
advances of Rs. 1143 lakhs as on 12th
March, 1971, the outstandings in respect
of agriculture and small-scale industries in
the State of Assam as at the end of March
1971 were Rs. 35'65 lakhs and Rs. 131°16
lakhs respectively.

Appoiantment of Auditor of Aslan
Cables Corporation Led,

2907, SHRI 5. M. SIDDAYYA : Will
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) whether the Board of Directars of
Asian Cables Corporation Ltd., appointed on
the 7th November, 1970 M/s, K. N. Gutgutia
and Co., and Auditors in replacement of
M/s. C. C. Chokshi and Co,;

(b) whether Government have accorded
approval to this appointment;
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(c) if not, the reaction of Goveroment
thereto ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) Yes, Sir.

(d) and (c). M/S. K. N. Gutgutia and
Company did not, however, accept the said
appointment. The Board of the company
then appointed M/s. Sanghi and Co.,
Chartered Accountants as Auditors, and
their appointment was confirmed by the
company in its general meeting held on
23-3.71. The Government can act only
within the powers of Section 224 (3) of the
Companies Act, 1956.

Re-appointment of Auditors for
M/s. Smith Stanistrect and
Company Limited

2908. SHRI S. M. SIDDAYYA : Will
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) whether inspite of the Shareholders
rejecting  the re-appointment of retiring
auditor by M/s. Smith Stainstreet and Com-
pany at their Annual General Meeting held
on 24th March, 1971, the same Auditor was
re-appointed for the Company by the Central
QGovernment under section 224 (3) of the
Companies Act, 1956; and

(b if so, the reasons therefor ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI1 RAGHUNATHA
REDDY): (%) and (b). Having regard to
the facts and circumstances of the case, the
Regional Director, who is empowered by the
Governoment, appointed the retiring auditors
as auditors of the company under section
224 (3) of the Campanies Act,
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CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

ReronTen Severe DrovenT aND FAMINE
CoNDITIONS IN CERTAIN PARTS
OF THE COUNTRY

ft g wy wwi (3599) : T
aeg, & wfaomdls @w-gE &
frrafafan fava &t o s giv
gt ofr w1 e fremar g A IR
gAr §7 T § f5 Tw HEw WA aquAr
TFFey & —

“ggrr, TraeqrA, fagre, ofews-
T T AT AT F TS WO A
8§17 y3e & e fafa &
ayEr 47 fogfa w1 oamar 5@
& far gt ATEIT A T ¥ &
T arer agr@ar 1

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : The Primary
responsibility for undertaking reliel measures
in the areas affected by natural calamities
including drought and famine rests with the
State Governments concerned. Nevertheless,
the Central Government, through its various
Ministries, keep in constant touch with the
State Governments so as to be fully in the
picture and to be in a position to provide
assistance as may be necessary.

At present, drought relief measures are
continuing in parts of Mahatashtra, Mysore
and Andhra Pradesh where drought condi-
tions occurred last year. In Orissa also, relief
operations, necessitated by last year’s cyclone
and floods are continuing. Fresh reports of
scarcity conditions prevailing in parts of
Rajasthan and small pockets in West Bengal,
Bihar and Orissa have been received recently.
In ali cases, as reported to the Government
of India, the State Governments bave under-
taken necessary reliefl measures,

These n cnsures incluge starting of works
10 creale employrient opportultities, suspens
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sion of land revenue, distribution of
gratuitous relief, supply of drinking water
where necessary, opening of fair price shops,
distribution of loans for agriculture and
rehabilitation programmes. Central assistance
as required by concerned State Government,
is given according to a prescribed procedure,
and wherever necessary, central teams for
assesments of the situation and to fix ceilings
of expenditure to be shared between the
Centre and the State would be deputed.
Last year, central teams visited the States
of Andhra Pradesh, Mysore, Maharashtra
and Orissa. On the basis of the recommenda-
tions of the central teams, central assistance
has been released.

The food situation in the country is com-
fortable and all reasonable requirements of
the States with regard to fuodgrains for
public distribution in the scarcity areas are
fully met.

The Government of India is in constant
touch with the State Governments and all
steps to provide reliel as demanded by the
situation would be taken with the coopeiation
of the State Governments.

ft g9 wx waf : wogw WPy,
qEAE FdY ff A qGT FAIeq | awdi
w fogmr §, arafasar & for &
s Ay § AT g7 HET 1 9H F AN
®T Q0 U Na& frar & 1 & wmed smerw
& fadga wor agar § W R A
are fea & food sreare FEET R E 7
garaTe-qat § gurar oY § fF gdar,
fagre, dwe, TwwTT § WARR AT
T feafy 1 Trome & Y wwTer g
Har g, s qggw @, ST aT H
wgr & fe 35 /Y afaY & arwrer Wy feafer
& o srwer 25 e o s W W
qrad ) o P A agt &
wer Har ¥ frawawm § wpfe
qE AUy A o AT R G E e
wiife agt waw svwre &Y frafe & 1 oot
& 7Y, SEET & e 8 syfew wwre
& ATy & ot ToRam R T A A
arit ofr e ft g o gu R A
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frow 2o a5t & Toream & s frdaT
wawy awe wr feafa @t ) AW
qrY 1t A & sreor fred gug 189t
W Ar@ 9y At &K 20 g AgST A
IA a | e Wy agt 9T A A w7 QY
famr st g s eI g ¢ ow
AR & g@ & Fom AT gEd e e
qdr I & sew &N F \F @
w &

FF g & A 92 oy faedr ad
fafar Troat & arsugw & 94T 91 FEA
ot At feaie & § Sud e agr e
WSy Fegu g # fOE # w1 s ¥
gfcort At F@ | AT TRT F TN 9
ot Tgar A & fgmr oomar @ Sy
At =gl & fag seanr fear
W 2138 aw Aag N sy fe
AR AW Farr & forg agt AT AT
39 98 ¥ fa@e gewmwm w3 § o
Fegma Tw ¥ fa=r smaw 7 ¢ e g
fagifegt Y Siw w0 ¥ w1y At fe
T

# uw qre ®Y N AT sy fEwrArw
WTEAT § | TeqTT ¥ faama awr & aa
sAwl O o & gEEdl X qUT WY
¥ gt ¥ warg & ay s § e
agl 9T oY g & AT 9 evar e fear
TR FEH WL WA gaT & 1 st e
HETA 7T ¥ ATH T ATWT FAT AW
woaT o fear rar § ofer & grear §,
¥ gg fafema wa ¢ fs ag @ar s@
T $% ¥ sreTe TrEw dw ¥ ww Y
firar wmar 1 aft ag v S ¥ @« fiear
war grar o gt & WY ) g faewlt
[T AXTH XA F AT T FYWF 4T
fordt wrer R e gt o oY WY e,
AME AT TAgL) BTG WA
oY & § agt & WY S vga m)
fadeft | waer g wowr wfge fe
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[#ft g W= 7wi)
i v & §, o foa <ot § s
¥ feufr § agt ox o wardY Ao
%Y waifaa war afge, @ar Yur frem
frgretar aifge forad awe & ofifeafa
¥ faved & fag ghan g & fag gaa
frr | afer @@ el garly AR
®T e ad war ) & wmAr wngar §
FHH T & A1 9 A g @y fwar
Ty § o daw W e frae awr
& gemifrg  gaedy & ATAT ATAT § @0
gawr g wiw ®Ua & AU dared ?
AT HHTA g F ATH 9% A qav frar
ST § QEY HTET WerEr T MEAA
BT —ug arg srsaae I A o wF )
ar®k =i fr gew dag § aw v
AT faerd o

ar’ gfrst vweaw @ gt ghaw
sorw w1 fegfa gt § 9o% faw =@
AT ¥ X g wgm f& oo e
Fme (7g1) & 9¥ Y aYeAT e
T AT GEEIT I IEF FH F gEAS
w3 frad & s €)Y feafy w1 avr
W § ugfma @ 8% o awa &1
goer g & f wuren fear o aw ?
8 Wi ag § T o § s e
50-60 ZZAIA AT TF § TAFT A A,
O ¥ fAT ®|T oA TSy GO BT
fagw & ? ¥ TR & gl-agt TeraT
¥ mgl Ay o wwdt agl o< ageaw
gL % fog sur s g vgw b e
¥aar & 7

we g & ¥ wgar wfn fe
eat ¥ Bt v @Y ¥ fwad saear
w & fe syl 9% aw %) feafy @)
agf axwwawe da@ wifgw fsgr ond
i agt 9X WW R g @ o gleed
fror &%) & agar § FT IR
T BT aRT 7 F Ay o gy
srreqr w1 5 wwemw da § e
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fafa w1 grem s & fog s st
frem gEmd o aey §, Sew W S
wifgw s It gar wfge—& awwar
§ Ta8 wTar @V X o eI &Y
W feafe & ood foed & forld oY
wrt fearE &)

TF T9 A1 FEHT § o FH AT
forr Trgl § g 7 £ & w1007 T
qzar §, |7 woee faare s f agt
9T TR AT TAIHT GISET SRy
AT W1 FL AT e 9y feafa oY
Tgl 9T AT gAY § SUWY g FIA HY
fam ¥ uF waeT w3 7

few o ag § 5 o soerewe
ga g agt W oAaNgd ST MRy =g
Fgr®w W E g1 asa & )2 oW,
wfgarsi #1 ©F TET A TEUT H FAT
wogr fegrorar &) ag o worgd &
WA TR I W o gl
g & SMA § 12 ¥R, UF T A
AT wm e fawe T A @@ g
WA ¥ 1P fbert ST #T aqrer WY AEr
wrr @1 TEfeg ¥o fAew 3 fe gfe
ag Wl #1 o aga @Er § e
gawTE auT Sgt vy Lo a9 T § v
TUF) ST § @ gO wagd W o ey
wY ¥y fingr o e

# et wgreg & frdgw v fe ol
Afafrs dvew & @ & o7 ot wr
SECRA T ¥ pIT AT

SHRI ANNASAHEB P. SHINDE: 1
appreciate the euthusiam of the hon Mem-
ber, but he should not make statements
which are not justified by facts.

First, he made a statement that there
have been starvation deaths. No State
Government has reported to us any starva-
tion deaths nor any complaint has come to
us. If the hon Member has any specific
information with him, he should be good
enough,  (Interruptions) Why don't you listen
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to me 7 1 have listened to you patiently. He
should be good enough to give me specific
information, then we will go into individual
cases. Starvation death is not a very ordinary
thing. We will take it very seriously and we
will examine and investigate every individual
case. Our information is that there have been
no starvation deaths. With the present com-
fortable food situation in the country,
there must be no such situation., We are
prepared to meet fully the requirements of
the State Governments as far as food is con-
cerned.

Then, as far as the drought relief is con-
cerned, may I submit that as I explained in
the statement, the State Governments have
to take necessary measures. They need not
wait for the Central Government’s sugges-
tions or instructions. Constitutionally it is
within their jurisdiction. They will have to
take necessary steps. As soon as the margins
which are provided by the Finance Ministry
and the funds wihch have been provided in
their budgets are spent, then they will have
to write to us. Then there is an established
procedure. We depute central teams for the
purpose. For that purpose, there should not
be any red-tape or delay. Representatives of
the Planning Commission, Ministries of
Finance and Agriculture are included in that
team. They go to the spot, consult the State
Governments, make inquiries and suggest
ceilings required under the various heads and
if the amounts are required for the various
State Governments, they make recommenda-
tions and on the basis of those recommenda-
tions necessary assistance iS given to
the State Governments. As soon as any
State Government writes to us, immediately
the central teams are deputed and measures
are taken to help tha State Governments.

Regarding his question about the Famine
Code, may I submit that Famine Code is
a State subject. It is for the State Govern-
ments to bring it uptodate. We have drawn
the attention of the State Governments over
a number of years to this aspect of the pro-
blem and many State Governments have
made thair Famine Codes uptodate, If any
State Government has not done so, we will
take it up with them.
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Then, the hon. Member raised the ques-

tion about the Rajasthan canal and asked

what permanent measures are being
adopted for giving relief to the drought-prone
areas. Now, as the House is aware, the

Government of India, during the last two

years, have taken up a programme called the

Rural Works Programme for providing per-

manent relief to the drought-prone areas.

Almost Rs. 100 crores have been provided

for this project during this plan. This year

Rs. 25 crores have been spent under this

plan. Activities and works of a productive

nature are taken up under this scheme. In
drought-prone areas, necessary relief measures
are taken up. Then he went on with his

usual allegations, which, 1 must say, are a

little out of date now. So far as the Rajas-

than Canal is concerned

LT

&t g WAl : AU T FT wAGq
ag a1 i Fred o) fawsr wyar fear sud
WETATC gAT @Y ¥aT 9%y ag Favma
fo o ag st woar & AW wWeerAR
g g ?

SHRI ANNASAHEB P. SHINDE : The
hon Member has been making such allega-
tions frequently in Rajasthan Canal area this
year about 4 to 5 lakh acres are likely to be
irrigated by this Canal. If the hon Memher
wants further information he may take this
up with the Ministry of Irrigation and
Power.

SHRI D. K. PANDA (Bhaiyanagar) :
The hon. Minister made a statement

e

MR. SPEAKER : Nothing will go on
record.

SHRI D. K. PANDA :*

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : I agree with the bon, Minis-
ter when ho said in the statement that
primary responsibility of giving food to the
people rests with the State Government. I
agree with what he has said. But, Sir, this
House is aware and the whole country is
aware that there were unprecedented havoc

[,

* Not recorded,

- me - — ————
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and damage in Orissa last year. We have
been getting reports from newspapers of the
terrible famine conditions now prevailing
in Orissa. 9 to 10 districts out of 13
districts in the Ftate have been affected.
The hon. Minister tells us that no State
Government hus reported cases of starvation
deaths. It is on that very point that we
wanted your approval for tabling this Calling
Attention Notice, 1 have visited some of
these areas In Thakurmunda area in the
district of Mayurbhanj, when T wisited that
area on the 6th of February, alicady 4
persons had died of starvation by then and
no relief measures were started by then, and
the names of the persons were reported (o
the State Government and this has come in
the papers and this matter was reported to
the Governor also. Starvation deaths have
started taking place from the last week of
January onwards in the State. The district-
wise figures are: In Cuttack 11; in
Keonjhar 6; in Mayurbhanj 22; yn Dhenkanal
6; ;n Balasore 17; and in Sambalpur 3,
making a totol of 65. Reports of starvation
deaths are also reaching from the districts
of Puri, Sundergarh and Ganjam no relief
measures have yet been undertaken in these
places, The Mmister said that unless State
Government reports cases of starvation
deaths, it 1s difficult for him to say anything,
I want him to understand this problem.

The cyclone of last year was due to a
natural calanuty. But during this year, the
famine and the starvation deaths are due to
something which is man-made. The hon.
Minister says that there 1s enough food. The
State Minister and the State Government say
that in Orissa there is 1 lakh tonnes of food-
grains with the Food Corporation of India,
but rice is selling in Orissa today at Rs. 1'50
per kg. in those drought-affected and cyclone
affected areas; the maximum controlied price
ranges from Rs. 1'10 to Rs. 125 per kg or
Rs. 1'30 per kg but it 1s selling at Rs. 1-50
per kg. An artificial scarcity has been created
in rice deliberately. The Food Corporation is
asked to send its rice to other States, but
the people there do not get any rice to eat,
and the prices are rising. So, this is one
problem that we would like to place before
Goveroment.

Duriog all these six months, when o
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many people have died of starvation and the
Leader of the Opposition has come out
yesterday with a statement saying that
about hundred people have died of starvation
now suddenly, the State Government has
risen from its slumber and they are now
sending frantic calls to the Prime Minister
and others and asking them to send a Par-
liamentary team, because everything has
gone bad there and famine is there. When
the Congress Party and the entire country
has now taken up this problem and had
focussed attention, the State Government
now says that everything has gone bad and
famine is there.

I would like to bring to the notice of
the hon. Minister the reply that Shri R. K.
Khadilkar gave in this House on the 30th
March, 1972, namely : —

“At the request of the Onssa Govern-
ment, 15,000 tonnes of rice were allott-
ed by the Government of India, but as
desired by the State Government, an
allotment of 10,000 tonnes was subse-
quently ¢ancelled, The actual quantity
lifted by the State Government was oaly
3,600 tonnes of rice.”.

So, you cdn see from the answer that the
Government of India wanted to allot 15,000
tonnes of rice to the starving people of
Orissa in the cyclone-affected areas, but only
3000 tonnes could be lifted and the balance
was cancelled.

I would also like to draw the attention
of the hon. Minister to another statement
made recently by Shri R. K. Khadilkar
wherein he has said :

“Altogether, the Central Government has
allotted Rs, 23 crores for meeting the
problems arising out of cyclone and for
relief, and the State Government could
not spend it fully.”.

So, we find that even wherea hundred people
have died, Rs, 3 crores even has not been
spent, and when the Government of India
allotted 15,000 tonnes of rice, that alo
could not be lifted.
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1 would like to draw thec attention of
the hon. Minister to another statement in
regard to the crash programme. The Central
Government have released up to date Rs.
1°26 crores, but the State Government have
been able to spend not even Rs. 20 lakhs
by February this year, while it is necessary
however to open a vast number of relief
works everywhere and open thousands of fair
price shops where Government could dump
rice. About 8 million tonmes of foodgrains
are available with the Government of India,
and I would like to ask the hon. Minister
and the Central Government here, whether
in case the State Government does not
report to them about starvation deaths, is it
not their responsibility to step in and do the
needful, Supposing the State Government
want to hide their black face and their corrupt
face from the people of Orissa, is it not the
responsibility of the Government of India
to come forward and help, éespecially when
there 1s enough foodgrains to the extent of 8
million tonnes in the buffer stock 7 1 would
plead with the hon. Minister that they must
send at least 1 million tonnes of rice through
the Central Citizens' Council which has
been doing useful work in Orissa in the
cyclone-affected areas, Why should the hon.
Minister not discuss this with the Chief
Minister of Orissa 7 I would like to know
whether he discussed it with the State Chiel
Minister, Did he discuss this question at the
Chiefl Ministers® Conference ?

Recently, a Central study team has been
sent to visit all these areas in Orissa. 1 would
like to know whether they have sent their
report to the hon. Minister. Have they
suggested any increase in the quantum of
relief and also in the other types of assistance
in view of the fact that Rs. 23 crores have
becn sanctioned by the Central Goveroment ?

I would also like to know from the hon.
Minister whether besides this official aid of
Rs. 23 crores, the son-official aid which has
come from the international agencies like the
Red Cross etc. from the different countries
bas reached there, and how much of it has
been utilised. I am surprised to know that
R#s, 13 crores of promised aid is still to reach
there; it has not reached there yet, Even the
aid worth Rs. 3 crores which reached Orissa
has riot been spent properly. May [ know
whether the Central team which went there
lobked info these problems and inquired
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whether the relief which was given did not
reach the proper persons and whatever
amount was allotted was also not fairly and
impartially distrbuted ? There have been
allegations of discrimination from all sides
in the Assembly. Even the members of the
Utkal Congress and the Swatantra Party also
say that the Government has been unable to
cope with the situation arising out of the
calamity.

SHRI P. K. DEO (Kalahandi) : Question.

SHRI CHINTAMANI PANIGRAHI : It
was openly said in the State Assembly.

In view of the fact that the price of rice
has been soaring very high and there are no
fair price shops, and the next three or four
months are going to witness a serious tragedy
and thousands of people are going to die of
starvation in Orissa and it has become a
most acute problem, 1 would like to know
categorically whether within a week Govern-
ment are going to take some serious steps so
that whatever further amount of money and
other assistance needed to relieve the misery
of the starving people is given and the
Government see to it that it is properly spent.
Also will the recommendations of the central
study team for affording relief be imple-
mented forthwith so that the necessary relief
work i¢ started in all the affected areas ?
Even a crash programme may have to be
undertaken where there are scarcity pockets.
A large number of fair price shops stocked
with adequate quantity of foodgrains have
to be opened and run for at least three or
four months. The disabled should be given
gratuitous relief. Will all these measures be
taken on an expeditious basis ?

SHRI ANNASAIIEB P. SHINDE : 1
appteciate the anxiety of the hon. Member.
Before I go into the other points raised by
him, I would like to assure him that the
Government of India will spare no efforts to
help the Statc Government to see that all
hecessary reliel is provided for the distressed
people.

The hon. Member referred to starvation
deaths, This information has not been cor-
roborated by the State Government. But
since he has mentioned it on tte floor of the
House, 1 would again ask the State Govern-
ment to look into this matter,
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SHRI §. M. BANERIJEE (Kanpur) : He
has quoted figures.

SHRI D. K. PANDA : In Projatantra,
which is a Congress paper, this information
has been appearing for the last one month,

SHRI ANNASAHEB P. SHINDE :
Orissa has been really a very unfortunate
area. Therc was a cyclone trageady last year
when thousands of people died. The whole
House sympathised with them. Thereafter
the Government of India took a number of
steps. As the hon. member himself mentioned,
Rs. 19 crores have been released to provide
relielf. Recently, on the request of the State
Government, & central study team also visned
Ornssa. They went into the problem again.
They have investigated whether there is any
further need to provide any assistance to the
State Government. The report of the team is
awaited because they visited the State only
recently.

As for the food situation, there 1s no
cause for anxiety. The Orissa Government
themselves have m their stocks —I am reading
from very recent information—88,000
tonnes of rice and 6,000 tonnes of wheat.
As the House is aware, there is no difficulty
as far as supplying foodgrains to the State
Government is concerned. In fact, even
yesterday we discussed this with the Chief
Ministers. We have requested all the Chief
Mnisters, particularly the Chief Minister of
Orissa, to see that the public distribution
system 1s strengthenad and all steps taken in
that rcgard because even if we have a com-
fortable stock position, unless there is a well-
organised network of public disribution, it
will not be possible to protect the interests
of the consumers by way of providing food-
grains at reasonable prices, more especially
to the poorer sections so that starvation is
warded off. We requested the Orissa Govern-
ment to take adequate steps in this direction,
After opening an adequate number of fair
price shops, if the Onssa Government tell
us that they want more foodgrains, it can
be supplied as there is no scarcity of food in
the country.

It is true there are 7 cyclone-affected
districts plus certain pockets where there bas
been failure of rain. There is need for pro-
viding some relief because of loss of crop
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elc, because the consumers will be facing.
difficulties, But let me repeat that we will
take every care to see that all necessary help
is provided to the State Government to take
the necessary relief measures.

SHRI DINEN BHATTACHARYYA
(Serampore) : 8ir, the most astonishing thing
is that this time also, on such a vital issue,
the Minister has come forward with a very
stercotyped statement and also in the reply
he has given, there is nothing new. There is
no specific answer to the question.

So far as West Bengal is concerned,
there is a mention that in some pockets there
is a scarcity condition. May I remind the
Minister that only inthe month of September
last, there was a serious and unprecedented
fiood all over West Bengal and almost all the
districts —Burdwan, Birbhum, Maida, Howrah,
Hooghly, Midnapore, Nadis, Murshidabad,
West Dinajpore, Cooch-Behar, etc— were
seriously affected, and all told there was
damage to the extent of Rs. 200 crores. The
aftermath of it is still continuing, and no
positive step was taken to see that the flood-
affected people were really given substantial
relief so that they can sustain themselves.
That has not been done even after this so-
called Ministry has come to power there.

AN HON. MEMBER : Why ‘so-called’ ?

SHRI DINEN BHATTACHARYYA :
“So-calied", because after so many corrupt
practices and rigging, they bave come to
power. Everybody knows it. (Imterruption)
The hoh. Member has mentioned that there
have been starvation deaths in Orissa. 1
agres with him. But you will find that no
Government will ever come forward with a
statement that there has been any starvation
death. There have been deaths by continuous
starvation, and when the particular person
dies, the Government will say that because of
sonie discase he has died.

Now, Malda has been mentioned. If the
Minister takes the trouble of visiting some of
the villages he will ind that most of the
laboures on land, share-croppers and poor
peasants are not able to secure even one meal
@ day. Even if relief measure are there, they
do not reach them. Physically they are so
much depressed and due to continuous star-
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vation they cannot even reach the place of
their work. This is not only so in Malda
but also in all the rural areas of Burdwan,
Hooghly and Nadia he will find the same
feature,

My accusation is this. Every time the
Centre will say that it is the primary responsi-
bility of the State Government to adopt the
relief measures. When we approach the
State Government, they say they have no
funds. For the last one year there was the
rule of the Centre 1n West Bengal and we
have approached the authorities there no
many occasions. Every time, stercotyped
answers were given that the Centre was not
giving them enough money. Even the meagre
relief could not reach the rural people. In
West Bengal, the Congress party and the
authorities there played politics with it. Just
a week before the election, bags and bags
of maida and flour were sent to different
places. The Congress volunteers and the
Yuva Congress people travelled throughout
the countryside and distributed them only
on one understanding. Whether the person
who received the relief required it or not
was not the criterion. Whether he would
vote for the Congress or not was the only
promise that was to be given by the
recipient. This was the feature through
out the rural areas of West Bengal just
prior to the election. Before that, no gratuit-
ous relief wat given even after the devastating
floods for so many months. But suddenly;
just before the clection, gratuitous relief in
the from of maida and flour was distributed
only to play politics,

Then, what is the feature 7 The other
hon. Members should know what is happen-
ing. If you read Bengali newspapers you will
kuow. My friend Chintamani was sayiug that
in Orissa rice was selling at Rs.1°50. Last
year in West Bengal too it was selling at Rs,
1°50; then it wert up to Rs. 1°80 and now
after the new Government of Shri Siddha-
rtha Shankar Ray had assumed office, the
price is Rs. 2:50 per kilo. It is higher in
West Bengal than anywhere else, The hon.
Minister says that there is no scarcity of rice
or other foodgrains, 1 agree, Still people
are starying. Why 7 Because they have no
purchasing power. That 18 s0 everywhere in
be rural areas, be it West Bengal or any
sher place. The middle-class people. also
suffer but the middle-clase or the rich do not
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starve; poor people in the rural areas,
especially landless labour, always starve in
these conditions.

My question is : what positive steps
are the Government taking to sce that the
prices of foodgrains, especially rice do not
go so high ? Secondly, what positive steps
are they contemplating so that the meagre
amount of gratuitous relief are not used to
serve political ends in the villages ? The
Centre should see that politics do not come
into play in gratuitous relief and other rehef
matters. The pick and choose method should
not be there by the Congress Government
which has now come to power. It should
be given on as wide a scale as possible
among the rural people. I deny totally the
suggestion that only in some pockets of
West Bengal there are scarcity conditions. In
rural areas of West Bengal people are starv-
ing; they have no money to buy. What
positive steps are the Government taking to
raise the purchasing power of these poorer
sections ? I expect the hon. Mimster will
give proper and satisfactory replies to my
questions.

MR. SPEAKER : Members are asking
more than one question inspite of my
repeated requests. According to the rules they
can put only one question. They should be
careful about it.

SHRI ANNASAHEB P.SHINDE : I
am sorry that the hon. Member and his
party canpot raise any issue, an issue
relating even to disress, without bringing in
politics and maeking wild allegations. It is
for him to decide how he should behave.

As far as relief measures are concerned,
despite Bangla Desh refugees and a number
of other difficulties, the Government of India
have upto 31 3 1972 spent Rs. 73 crores
for relief in wvarious parts of the country,
If even now any difficulties arise in any part
of the country, the Government of India
will not spare any efforts to help the State
Governments.

The hon. Member has stated that the
Central Government always points out the
fact that relief for national calamities has to
be carried out by the State Governments.
What cap I do 7 Itis a constitutional matter,
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The hon. Member himself, while in West
Bengal, speaks in a different strain, saying
that the State Government should have more
powers. This is the constitutional distri-
bution of work between the States and the
Centre. We are consulting the State
Government, and if they feel that any addi-
tional measures have to be taken and our
assistance 1S required, we will do everything
to help them,

SHRI DINEN BHATTACHARYYA :
What about the price rise ? The price of
rice 15 Rs. 2 60. What are you doing about
it?

SHRI ANNASAHEB P. SHINDE: Isa
discussion of the general price nise relevant
to this ? 1 am prepared to answer.

SHRI DINEN BHATTACHARYYA : It
is relevant.

SHR1 ANNASAHER P. SHINDE : West
Bengal has been one of the areas in the
country which was subjected to an influx of
almost six to scyen million refugees, Then,
there were floods and dislocation of trans-
port. Despite all this, there was never any
dislocation of supplies. The Government of
India did everything to see that the rice and
wheat required by the West Beugal Govern-
ment were supplied. Even now therc isa
marginal rise all over the country, it is not
confined to West Bengal alone, but the
price wncrease in West Bengal is much lower
than in other parts. But the food situation
has been so comlortable during the last two
weeks as a result of the exnected bumper
crop, that the prices of all cereakk have
started coming down. In West Bengal there
is a wide network of fair price shops and
the public distribution system. We are taking
adequate steps to see that food stocks are
maintained and that the public distribution
system functions satisfactorily.

SHRI SURENDRA MOHANTY
(Kendrapara) : While expressing my grate-
fulness to you, Mr, Speaker, for admitting
the motion, may I submit that the situation
in Orissa should have been put on a different
footing altogether, because, in the words of
the President of India, the calamity ihat
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befell this unfortunate State last year was an
unprecedented tragedy of the century. Be
that as it may, I would request the hon.
Minister to pay some special attention to
this State without politicking, because it
involves human misery and this is not the
time nor the forum where we can indulge in
petty politicking.

SHRI D. K. PANDA : Destitutes are
starving.

SHR1 SURENDRA MOHANTY : Some
people think it is their exclusive monopoly.
There is no monopoly In serving the people.

SHRI S. M, BANERJEE ;: We are against
monopoly.

SHRI SURENDRA MOHANTY : The
dividing line between Central and State
responsibility in mecting catastrophies and
tragedies of this nature 1s very thin. 1 invite
the attention of the minister to item 33 in
the Concurrent List wherein he will find that
supply and distribution of foodgrains is ex-
clusively the responsibility of the Centre.
Therefor, it is for the Minister of Agriculture
to reconcile these two irreconcilables, the
paradoxes of green revolution on the one
hand and famine and starvatian on the other.
Therefore, he should not take the plea that
it is primarily the responsibility of the State
Government. It is true that it is the res-
ponsibility of the State Government, but the
over-riding responsibility is that of the
Centre and there should be no shirkiog of
this responsibility on this flimsy ground.

Itis true no State Government ever
concedes starvation deaths. No death ever
occurs due to starvation. The biological
system is such that a man tries to live till
the very last moment by eating something,
which may be unfit for human consumption
and dies on that account. Therefare, all
these deaths are ascribed to gastro enteritis
or diseases like that. But that does not give
an excuse to the Government to take the
plea that no starvation death has occurred, 1
want to know whether the Government of
India will conduct an enquiry through their
own agencies pot pnly in Oxisen but through-
out Indis, even in States sdministered by
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the Ruling Congress, whether such coaditions
are prevailing or not,

The Minister said that the central team
which had visited Orissa has been working
in consonance with the State Government.
May 1 invite his attention to the fact that
the central team has arrogated in certain
instances to itself a position which overrides
the Stale Government and is considered
calculated bureaucratic insolence, For ins-
tance, Orissa Gowvernmeat asked for Rs. 2
crores for gratuitous relief, but the Central
team has recommended Rs. | crore. What
is the answer for that ? The State Govern-
ment wanted Rs. 5 crores for test reliel
agamnst which the Central team fixed the
ceiling at Rs. 1'50 crores. Though, I do
not want to indulge in any controversy, it
has been suggested by Mr. Panigrahi that
the State Government is not spending the
money which has been so liberally released
by the Government of India. To set the
record right, by 31st March 1972 the State
Government have incurred an expenditure of
Rs, 23:77 crores as against the central ceiling
of Rs 23:23 crores This Rs. 23:23 crores
includes Rs. 3 crores for flood which visited
the State last year and has nothing to do
with the cyclone. Therefore in a nut-shell,
whereas the State Government wanted
Rs. 2377 crores, the Government of India
has released only Rs. 19 crores out of which
Rs. 3 crores is grant and the rest loans.

I want to know whether now the
Government of India will take a compassion-
ate view of the human misery which is doing
no credit to the national government to see
that immediately relief is rushed to such
States, particularly Orissa, without depending
upon the prejudiced views of the central
team which has been visiting and arrogating
to itself a kind of attitude which really does
not speak well of a democratic governmeat.

In conclusion may I ask the Govern-
ment to take certain imomediate steps to sce
that wherever the purchasing capacity is
lacking, the purchasing capacity is injected
into the communily and foodgrains are
made available at subsidised rates in those
pockets where the prevailing price of rice is
very high, not only in Orissa butin other
States as well ?

‘SHRILANNASAHEB P. SHINDE : As
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far as the Government of India is concerned,
we would never like to play with the misery
of the people and bring in politics. It is for
the hon, member and his party and others
to consider whether to bring in politics into
such matters. As far as central assistance is
concerned, there is a well-eslablished pattern.
The pattern of Central ssistance is, 75 per
cent of the amount required is provided by
the Central Government, Out of that 50
per cent is granl and 25 per cent is loan.
The rest of the 25 per cent have to be
provided from thc resoures of the State
Government. This is the pattern applicable
to the whole country. On this basis, the
Central team works out the ceilings under
various heads.

SHRI SURENDRA MOHANTY : That
is under normal conditions.

SHRI ANNASAHEB P. SHINDE:1
am very sorry that the hon, Member has
made an aspersion against the Central team.
We have so much of experience of provid-
ing relief 1n various parts of the country
and our experience s that the Central team
is helpful. Their assessment is truthful and
realistic and the State Governments invaria-
bly accept them, because the team goes into
the question of the capacity of the State
Government also. Therefore, as far as the
Government of India are concerned, we will
accept the recommendation of the team.
Of course, if there are any specific compla-
ints by thc State Government, we are pre-
pared to look into them.

Coming to the supply of foodgrains by
fair pricc shops at reasonable prices

SHR1 SURENDRA MOHANTY : At
subsidised rates.

SHRI ANNASAHEB P. SHINDE : 1
have already stated that it is for the State
Governments to orgamise a network of fair
price shops In fact, my grievance against
the Orissa Government is that they are not
organising adequate number of fair price
shops to take care of the affected people,
particularly in the distress areas. As far as
subsidised food is concerned, if the State
Government want to provide it within the
allotment of Centeal assistance, it can do it,
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PAPERS LAID ON THE TABLE

NAVAL AND ATROBAFT PRrIZE RULES, 1972
AND Navar CeremoniaL, CoxpiTioNs
OF SERVICE AND MIBCELLANEOUS
(2vp AMENDMENT REGU-
LATIONS, 1972)

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI KEDAR NATH SINGH):
On behalf of Shri Jagjivan Ram I beg to
lay on the Table —

(1) A copy of the Naval and Aircraft
Prize Rules, 1972 (Hindi and English
versions) published in Notification
No.S.R. 0.2 (B) in Gazette of
India dated the 12th January, 1972,
under sub-section (3) of section 17
of the Naval and Aircraft Prize Act,
1971. [Placed in Library. See WNo.
L. T.—1743/72]

(2) A copy of the Naval Ceremonial,
Conditions of Service and Misce-
llaneous (Second Amendment) Regu-
lations, 1972 (Hindi and English
versions) published in Notification
No. S. R. O. 98 in Gazette of India
dated the 1st April, 1972, under
section 185 of the Navy Act, 1957.
[Placed in Library. See No. L. T.—

" 1744[72)

COMPTROLLER AND AULITOR GENERAL
RerorT oN Uwron GOVERNMENT
(Civi.  REVENUE RECIEPTS,
NATIONATISED BANKS, MANAGE-
MENT AND MIBOELLENEOUR
ProviBioNs) (AMENDMENT)
SomeME, AND NoTirica-

TioN8 UNDER Craroms
ACr aND CENTRAL
Exomlr RuULEs,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : I beg to lay on the Table—-

(1) A copy of the Report of the Comp-
troller and Auditor General of India
on Union Governmeat (Civil) - Reve-
nue Receipts for the year 1970-71,
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under article 151 (1) of the Consti~
tution. [Placed in Library. See No.
LT——lﬂSfTZ] i

(2) A copy of the Nationalised Banks
(Management and Miscellaneous
provisions) (Amendment) Scheme,
1972 (Hindi and English versions)
published in Notification No. S. O,
192 (E) in Gazette of India dated
the 15th March, 1972, under sub-
section (5) of section 9 of the
Banking Companies (Acquisition and
Transfer of Undertakings) Act,
1970. [Placed in Library See No.
LT—1746/72)

(3) A copy each of the following
Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962 :

(i) G.S.R. 217 (E) published in
Gazette of India dated the 30th
March, 1972 together with an
explanatory memorandum.

(i) G. 8. R. 218 (E) published in
Gazette of India dated the 30th
March, 1972 together with an
explanator y memorandum.
[Placed in Library. See No.
LT—1747/72]

(4) A copy each of the following
Notifications (Hindi and English
versions) issued under the Central
Excise Rules, 1944 :—

(i) G. 5. R. 234 (E) published in
Gazette of India dated the 1st
April, 1972, together with an
explanatory memorandum.

(i) G. 5. R. 382 published in
Gazette of India dated the 25th
March, 1972 together with an
explanatory memorandum. [Ple-
ced in Library. See. No. L. T.
—1748/72.]

ANEUAL REPORT [970-71 oF PBAdA -
TooLs Ltp, SECUNDEBRABAD

SHRI KEDAR NATH SINGH : Sir,
on :behalf of Shri Vidya Shukla. I beg
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to lay on the Table a copy of the Annual
Report (Hindi and English versions) of
the Pmaga Tools Limited, Secunderabad,
for the year 1970-71 along with the Audited
Accounts and the comments of the Compt-
roller and Auditor General thereon, under
sub —section (1) of section 619A of the
Companies Act, 1956, [Placed in Library, See
No. LT-1749/72]

REVIEWEB AND ANNUAL REPORT 1970-7]
or FERTILISER CORPORATION OF
Inpian Lrp., NEW DELHI AND
Inpran O1n CORPORATION
L., Bomsay

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI DALBIR SINGH) : 1beg
to lay on the Table—

(1) A copy each of the following papers
under sub—section (1) of section
619A of the Companies Act, 1956:-

(i) (a) Review (Hindi and English
versions) by the Government on
the working of the Fertilizer
Corporation of India Limited.
New Delhi, for the year 1970-
71,

(b) Annual Report (Hindi and
English versions) of the Fertili-
zer Corporation of India limited,
New Delhi, for the year 1970.71
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General
thereon. |Placed in Library. See
No. L. T—1750/72.]

(if) (a) Review (Hindi and English
versions) by the Government on
the working of the Indian Oil
Corporation Limited. Bombay.
for the year 1970-71.

(b) Annual Report of the Indian
oil Corporation Limited, Bombay
for the year 1970-71 along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,

(2) A statement (Hindi and English ver-
sions) explaining the reasoms for
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not laying the Hindi version of the
Report mentioned at (i) (b) above.
[Placed in Library. See No. L. T.
1751/72.]

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following messages received from the Secre-
tary of Rajya Sabha :

(i) “In accordance with the provisions
of rule 127 of the Rules of Proce-
dure and Conduct of Business in the
Rajya Sabha, I am directed to inform
the Lok Sabha that the Rajya Sabha,
at its sitting held on the 11th April,
1972, agreed without any amend-
ment to the Marine Products Export
Development Authority Bill, 1972,
which was passed by the Lok Sabha
at its sitting held on the 29th March,
1972

(ii) **In accordance with the provisions
of rule 111 of the Rules of Proce-
dure and Conduct of Business in the
Rajya Sabha, 1 am directed to enclose
a copy of the Architects Bill, 1972,
which has been passed by the Rajya
Sabha at its sitting held on the 10th
April, 1972,"

ARCHITECTS BILL
AS PARBED BY RAJYA SABHA

SECRETARY : Sir, Ilay on the Table
of the House the Architects Bill, 1972, as
passed by Rajya Sabha.

ASSENT TO BILLS

SECRETARY : Sir, I also lay on the
Table following three Bills passed by the
Houses of Parliament during the current
scssion and assented to since a report was
last made to the House on the 7th April,
1972 :

(1) The Administrators-General (Amend-
ment) Bill, 1972,



147  Leave of Absence

(2) The Public Wakfs (Extension of
Limitation) (Delhi Amendment) Bill,
1972.

(3) The Contingency Fund of India
(Amendment) Bill, 1972.

LEAVE OF ABSENCE FROM
THE SITTINGS OF THE
HOUSE

MR, SPEAKER : The Committee on
Absence of Members from the Sittings of the
House in ther Fourth Report have recom-
mended that leave of absence be granted to
the following Members for the periods indi-
cated against cach :

1. Shri Somnath Chatterjee — 18th
November to 10th December, 1971
(Third Session).

2. Shri C. K. Jaffer Shariff — 29th
November to 18th December, 1971
(Third Session).

3. Shri Martand Singh ~— 28th July to
12th August, 1971 (Second Session)
and 15th November to 20th Decem-
ber, 1971 (Third Session).

4. Shri T. H. Gavit — 13th March to
20th April, 1972 (Fourth Session).

5. Shri M. Muthuswamy — 13th April
to 20th May, 1972 (Fourth Session).

6. Shri Umed Singh Rathia — 13th
March to 11th April, 1972 (Fourth
Session).

1 take it that the House agrees with the
recommendations of the Committee,

SEVERAL HON. MEMBERS : Yes.

MR. SPEAKER : The Members will be
informed accordingly.
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COMMITTEE ON THE CONDUCT
OF A MEMFER DURING PRESI-
DENT’S ADDRESS

SENOND REFORT

SHRI R. D. BHANDARE (Bombay
Central) : Sir, I beg to piesent the Second
Report of the Comnuttee on the Conduct of
a Member during Piesident’s Address,

13 bhrs
MATTER UNDER RULE 377

STRIKE BY ToX1r1LE WORKERS 1N
Kanrur on i Bovos
Jasre

SHRI S. M. BANERJEE (Kanpur) : 8ir, I
am thankful to you lor giving me an oppor-
tunity once again to raise the question of
13,000 workers helonging io Swadeshi Cot-
ton Mills and J. K. Cotton Mills, who are
on strike from the 3rd, on the question of
the payment of bonus according 1o the Kha-
dilkar formula. As you are aware, last time
when this issue was raised on the 29th
March, the hon, Union Labour Minister made
an appeal to the workers to withdraw the
strike. After that the Chief Mimster of UP
also urged the workers to withdraw the strike
as the matter is going to be finalized by him
in consultation with the Umon Labour Mini-
ster,

The employers have not yet agreed to
pay the difference between B-33 per cent
and 5 per cent as advance against bonus for
1970; on the other hand, they are prepared,
according to the Chief Minister, to pay ano-
ther 5 per cent as bonus for 1971 but arc
not agreeing to give the advance of Rs. 150,
as demanded by workers, to be adjusted
after the matter is finally decided the arbitr-
ator—in this case, either the Chief Minister
or the Union Labour Minister.

1 wish to make il clear that the unions
and the workers, who are conducting the
strike in these two textile mills, are prepared
to withdraw their strike immediately in case
their legitimate demand for advance is conc-
eded. I am happy that the Chiel Minister
is here and is likely to meet the Uulon
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Labour Minister to solve the problem. j
have every hope that 2 meeting between the
Chiefl Minister and the Union Labour Minis-
ter will be held today.

1 wish to thank the Chief Minister and
the Union Labour . Minister for their kind
intervention. The employers should now be
told to seitle this matier immediately because
most of them are producing defence articles
in their units, It is they who are standing
in the way. 1 hope. the powerful Union
Labour Minister and the Chief Minister, who
belong to the same party, will assert themse-
Ives and see that the strike is withdrawn.
Since the Labour Minister is here, T would
request him, if he could possibly do so, to
say a good word, some word.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHAD-
1LKAR) : 1 have carefully gone through the
statement read out by the hon. Member
here, Since yesterday I have tried my best
to contact the Chief Minister of UP who is
concerned with this question., Unfortunately,
so far 1 have failed. In case 1 succeed in
contacting him, I am prepared to spare
some time and lend my helping hand to res-
olve the dispute. Beyond this 1 am not in
a position to say.

SHRI S. M. BANERIJEE : Last time the
Chief Minister told me that he would like
to consult Shri Khadilkar, He is here and a
man like the Chief Minister does not escape
the notice of the Union Minister.

MR. SPEAKER : If you stand outside
Vigyan Bhawan, he will be traceable,

13.0n hre

+ DEMANDS* FOR GRANTS
1972-73—~Contd.

() DEPARTMENT OF SCIENCE AND
TEOHNOLOGY— Conld.

MR, SPEAKER : Now we will take up
the Demands of the Department of Science

it = . e — —
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and Technology for discussion and voting.
We have a balance of I hour and 5 minutes,
How much time would; the Minister like to
take for his 1eply ?
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THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF SCIE-
NCE AND TECHNOLOGY (SHRI C.
SUBRAMANIAM) : About 25 to 30 min-
utes.

MR. SPFAKER : So, there are about
40 minutes left for Members and the Minis-
ter can start his reply at 2-40, At 3 O'Clock
we will take up the next item.

We are very tight m owm time schedule
and have to abide by thal.

There was no Member on his legs. All
the parties have exhausted their time. Only
a few Congress Members are left. Shri B. V.
Naik. He may start after Lunch.

13'03 hrs

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha reassembled after
Lunch at eight munates past
Fourteen of the Cloch.

MR, DEPUTY-SPEAKER in the Chair]

DEMANDS FOR GRANTS
1972-73—Contd.

1) DEPARTMENT CF SCTENCE AND
TecHNOLOQY—Contd,

SHRI1 B. V. NAIK (Kanara) : Mr. Deput-
Speaker, Sir, 1 support the Demands for
Grants of the Department of Science and
Technology. I support them all the more
because in the last few years we have seen
the impact of science on our society. There
has been the '‘Green Revolution, and that
has virtually made us turn the corners of our
national economy, so much 80 when we say
today about a possible and permanent self —

*Moved with the recommendation of the President,
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sufficiency in food, there is no credibility gap
as it used to happen about ten or twenty
years ago; each vyeir we used to say that
there would be self-sufficiency and then we
used to blame the monsoons or the other
vagarie s of nature. Besides the Gieen Revol-
ution of which we have not been able to get
a scien*fic of clear or elucidative reply whet-
ber the Gres n Revolution has been all for
the good or all for the bad or whether it has
any adverse effect as such, we have also seen
the impact of the radio the electronic revolu-
tion, the impact of the radio particularly on
our methods of mass communication, in
which our country has been recently awak-
ened and has been able to carry out a
substantial amount of political changes in
the country,, (Interruption) particularly in
the establishment of a stable Government,
good for Mr. Piloo Mody, good for the peo-
ple on the opposition side, good for all of
us and good for the country, These are only
one or two instances which I would like to
quote as an illustration of the impact of scie-
nce and technology, in particular, on our
Indian society.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) ; One Nation, one Leader and one
Party,

SHRIB. V. NAIK : I don't want to
apologise for the failures of the Opposition,
But they have their options still open to
rectify their defeats, if they can,

Coming back to the establishment of this
independent Department of Science and
Technology, T welcome it. But, at the same
time, in the requirements of the various
Ministries, whether it be the Ministry of
Industrial Development or if it be the Mini-
stry of Agriculture, I hope it does not have
the effect in 8 much as a separate and
alienated section of scientists and scientific
workers do not enter into an invory towor.
In other words, I hope that the requirem,
ents of the various Ministries, in other words,
the requirements of the various sections and
various economic facets of our national life
are not lost sight of. There is the possibi-
lity of a tremendous amount of inbreeding
of the ideas with the sciemlific community
coming together and getting isolated from
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the masses. 1 hope this Ministry or this
Department does not enter into that sort of
an ivory tower situation. And, in this behalf,
1 would like to draw your kind attention to
certain things, in regard to the composition
of the National Committee of Science and
Technology. We find that there is, of course,
the Minister of Planning, We have a physi-
cist we have the people from the Planning
Commission. we have people from medical
sciences, from the Indian Agricultural Rese-
arch Institute. But, any science, if it is to be
all —encompassing, we cannot content our-
selves with the scientists drawn from the
physical and biological sciences alone. 1 find
that there is a conspicuous lack in this Na-
tional Committee of the people being drawn
from one of the social science like the science
of Economics or the sociologists. I hope that
this can be bridged. All the more it should
be bridged because I read one of the terms
of the refence of this Committee is :

“Preparation and continuous updating of
national scientific and technological plans,
both Five-Year Plans and as Perspective
Plans. This would have to be carried out
in close association with Planning Com-
mission and be intimately related in terms
relative priorities of allocations and
resources, to the national socio-economic
development plans;

It is a very huge order virtually.

This Committes will have to function as
asort ofa brains trust for the Planniog
Commission. Therefore, 1 would like to say
that the composition of this Committee,
besides being composed of pure scientists
from specified sciences like Metallurgy and
Chemistry and Physics, it should also be
made all-encompassing Some of the work
that this Committee is doing has been very
commendable. There is some work of a
historical paturé Botanical and Zoological
Surveys, but some of the mass-based demands
like the low-cost tractor of 10 to 12 horse-
power or attachments to the back-mounted
engines, I think, it is on these lines,,

oft gewrww ey () ; FwTSTS
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MR. DEPUTY-SPEAKER : The bell is
being rung.

...Now, there is quorum. The hon.
Member may contioue.

SHRI B. V.NAIK : In regard to all these
matters, the Ministry’s attention should be
drawn to the demands of the common man
and to the problems of the common man
and we have to conduct a certain amount of
research into the areas of consumer satisfac-
tion which are so very important for us. For
carrying out this work we basically need
certain things. We now lack the resources.
We have today about 65,000 to 70,000
people engaged in scientific pursuits, in the
service of the community as such, but still
we have a tremendous amount of gap in
regard to employment and there are still
1,00,000 people, qualified technologists,
engineers as well as others, in science
faculties, and I think we should bridge this
gap—this employment gap—in regard to
qualified talents which is going to waste in
this country. I would like to draw the atten-
tion of the Minister to the so-called problem
of ‘brain drain.” So much has been said about
‘brain drain’. We send our students for train-
ing abroad, but when they return, we do not
have conditions which will suit their aspira-
tions and they do not find the opportunity
congenial. If we cannot meaningfully employ
them here, let us not put an embargo on
these people being trained abroad at all
They get in touch with the open society,
western society or affluent society; having
trained them and given them the opportunity,
we ask them to come back and setile here
where we have no opportunities. I think we
would not have had an eminent scientist like
Hargovind Khorana if we had not sent some
of our scientists for training abroad, if we
did not have a sort of brain-drain. Under
these circumstances we are not able to give
these scientists and doctors and engineers and
technologists meaningful and purposeful
employment and we have not created condi-
tions for the same. The conditions are not
comparable with the western standards. So,
let us not go with the slogan that there is a
brain drain in this country. Even in spite
of the drain there is adequate talent in the

counity, and adequate ability, resourcefulness .

etc,

Mm.m us create conditions that
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are good for these people. 1 say this because
these people. will have to have an opportunity
and let us not curtail our own opportunity
for employment and advancement for the
existing people. We should not have
apeish imitations of hallowed ideas from the
west.

Whether it is the Planning Commission
or we in general, we have the scientific
options. They are hard options. They may
not be pleasant options or popular options;
they may be unpopular oPtions also. But we
have to make such Options. We have made
a green revolution; we have ceated conditions
for a green 1evolution. We have created a
situation of surplus in certain commodities
like wheat in the country, When it comes to
a question of hard decision, 8 Committee of
Experts is appointed to go into the question
in detail of fixing the price and cost of pro-
duction. At the eud of it all we say it is not
possible to get away from a position of
subsidising. If we are going to subsidise the
wheat-grower, we will have to subsidise the
rice-grower. What 1 am trying to say about
this formula of the powerful wheat lobby is
this. If it is a question of scientific option,—
we have to remember that the States have
become soft,~—we have to invest our money
on worthwhile objects, There is this amount
of Rs, 135 crores, You may invest part of It
in a project in my own constituency like
the Kali Hyrdo Electric project or in any
other project which is going to provide
facilities for irrigation in wheat growing arcas.
Let us know what employment potential you
are going to generate out of this amount of
Rs. 135 crores, so that, in course of time,
this may not become an impossible situation.
so, here 1 want to say that it is rather the
soft State which presents itself with a problem
and then when it comes toit, it is most
likely and musty prone to take an unscientific
decision. 1 wish that our Planning Commis.
sion as well as our scientists have the
necessary amount of pressure not to yield to
unscientific pressures and lobbies.

SHR1 PILOO MODY (Godhl‘l) : Moral
courage.

SHRIi B. V., NAIK : It is existing and it
has to be given an opportunity.

The immediate requirement of our
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country, I would suggest, 1s that the scientists
as well as the planners as well as science will
have to bridge the gap between our thinking
at a particular level as well as the masses,
In this, I think that we have to get nd of
the communication gap that is theie in
our society at present and reach out to the
mases and ascertain their requirements and
come to certain conclusions.

In conclusion, I would say that this
scientific approach ultimately will have to
revolutionise our thought patterns and
thought processes. 1 think that the scientist
of today is just the beginning of the new type
of technocrat who will be able to take the
decisions, and  since scientific decisions will
not be popular decisions, it is for the ruling
party or the people in charge of the decisions
to sell it in the market-place, that s, to sell
these unpopular decisions. I think one of the
worst conscquenccs, as our friend Shn
Jyotimoy Bosu has said, of the unscientific
planning which is thorughly associated will
be the regional imbalances. lmagine that
within about 20 or 25 ycais there will be
areas of prospentyin certain parts of the
country because of sheer advancement due to
their natural as well as other advantages,
and there will be certain areas with regional
disparities aud poverty. From the point
of view of the interests of the nation
and the integrity of the nation and the
co-ordinated development of the country
as a whole, this will be disastrous for us.
Therefore, 1 would say in the ultimate
analysis, though our Marxist friends to my
right will say that a State rich is more
scientific is a Marxist State, that we need not
go to that extent, but we can rectify our steps
cven at this earlier stage.

I
With these words, I support the Dellaa-
nds of the Department of Science and
Technology.

SHR1 SAMAR GUHA (Contai): It is
a welcome decision on the part of the
Government to kave set up this Department
of Science and Technology. I hope, Sir, you
will remember that on several occasions I had
raised this matter in this House. It was
rejected at first, but I am wvery happy now
that wisdom has ultimately prevailed. But I
am very sorty to say that s purposeful dise
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cussion on this subject has been denied to
us, because the report was circulated to us
only last cvening. Wo find that out of Rs. 37
crores of the grants, Rs. 25 crores go to the
CSIR. But you know, Sir, that there was a
big storm in this House about the structure
and functions of the CSIR, as a result of
which there was an inquiry committee and
that committee submitted its report with
sweeping recommendations suggesting both
structural and functional changes in the
CSIR. Without that report, as 1 said earlier,
the discussion today will not be very purpose-
ful,,,
SHR1 C. SUBRAMANIAM : 1t has
already becn placed on the Table of the
House.

SHRI SAMAR GUHA : But it has not
been circulated {o us. The full report has not
been circulated to us.

MR. DEPUTY-SPEAKLR : Everything
placed on the Table of the House need not
necessarily be circulated. Some aie circu
lated and some c¢re just placed on the
Table, and those hon. Members who arc
interested in any particular document can
ask for it.

SHRI SAMAR GUHA : I am glad to
know this, but 1 had no idea of it. However,
1 would only request that an opportunity
should be provided for a thorough discussion
of the inquiry comunittee’s report,

SHRI C, SUBRAMANIAM : Tt
already been implemented.

has

SHRI SAMAR GUHA : It may have
been implemented, but we have a right to
have our say on the process of implement-
ation, because it was on the basis of the
demand madedn the House that an inquiry
committee was appointed and its recommen=
dations were submitted, and so, we should
have the right to say whether those reco-
mmendations are proper or not. The report
of the department of Science and Techmo-
logy is naturally not & record of its achieve-
ments. But this enunciates certain functional
and structural principles for this depart-
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ment. I will confine my observations to the
functional and structural features only.

It has been said that the main objective
of this department 1s to make our economy
self-sufficient and sclf-reliant. T would add
another word and say that it should also be
<clf-propelient.

SHRI R. V. BADE (Khargone) : The
report was discussed in 1970 when it was
placed before the House.

SHRI SAMAR GUHA : Only the first
part. The sccond and most important part,
which was later laid was not discussed.

It has been stated that the main objec-
tive of the Department of Science and
Technology is the promotion of R & D for
defcnee, import substitution. and allied
matters. [ would add one moie in the light
of the statement of the Minister of Planning
that the main objective of the next Plan will
be to provide more jobs, and the Plan will
be employment or job-oriented., If we have
to do that, we have to devise a new techno-
logy of industrial development, or a decen-
tralised technology of industrial development.
In short, the objective of this Department
should be to devise a new industral techno-
logy, a new cengineering technology, a self-
reliant technology for defence production,
both for armawneut and explosives, and also,
as 1 have already said, some kind of a
decentralised technology. This will make
our plun job-oiiented.

1 must say that the whole objective of
this Department should be to concentrate
in the present phase of our technological
development on applied science and applied
technology, not on basic or fundamental
science. The latter should not be brought
within its purview. This should be left if
the objective is to make our economy self-
reliant, self-sufficient and self-propellant.
Then only a sense of urgency will be imparted
to the functioning of this Department of
Science and Technology. Then only will we
be able to develop a technology which will
be based on applied science. Therefore, 1
should suggest that research and funda-
meantal science and also fundamental techno-
logy shonld be left to university laboratories
and post-graduate research institutions.
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The functional task before this Depart-
ment has been made too general, too heavy,
too bulky and I should also say, too
deffusive, A set of 21 tasks have been
assigned to the Department. Tasks hke
ecology, environmental science, oceanography
are iisted as its task, which should not have
been there. I should say subjects like family
welfare and health, agriculture, meteorology
should not have been included in the list of
the works of Science and Technology
Department. If we want to impart a sense
of urgency and immediacy into this depart-
ment, if our object isto make the country
self-sufficient, and if we want to substitute
our imports by indigenous production as early
as possible, these subjects should not be inclu-
ded in the purview of the department. If
we bhave to diffuse and decentralise and
make it job-oriented, we have to have shatp,
concentrated and purposive objectives before
our applied scientists. Of the 21 tasks
assigned, only these should remain for
urgent handling by the Department of
Science and Technology : fuel and power,
heavy engincering, chemical industries,
machine tools and agricultural equipment
for agro-industries. Mining, steel and met-
allurgical industry, aeronautics, transporla-
tion, defence and space, electronics, and in
respect of education, only scientific research,
should be there. Why are you going to
bother about the environment and ecology,
oceanographic survey. etc. as subjects for
this Department ? Thosc should be left to
the other departments of Education Ministry.
As you have said, if you have a purpose, to
make our industry self-sufficient, self-reliant
and, as I said earlier, self-propellent in the
shortest space of time, so that we can stand
on our own feet in applied science and
applied technology the mind of the techpo-
crats and the scientists should be polarised
on some specific tasks to be fulfilled within
a certain specific period.

MR. DEPUTY-SPEAKER : The hon.
Member's time is up.

SHRI SAMAR GUHA : Please give me
some minutes more. I am also a student of
science. It is astonishing to see that this
deparrment is to deal with foreign powers
in respect of certain cultural agreements,
That means, you bave to exchange your
scientific matters through the attaches
attached to different missions. 1 do not
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know why it should be the function of this
Department. It will diffuse the concentration
and purpose aud the objective and even the
energies of this Department.

Then, as have said out of the 21 tasks
or functions assigned to the Department
only 11 functions should be there, and the
other tasks should be given to the education
or other departments. But you should have
a co-ordination to kmow what are the
requirements and needs of the Department
of Science and Technology and what it
should undertake as urgent tasks. Naturally,
certain co-ordination should be necessary,
and a co-ordinating committee should be
associated with the Planning Commission
and the Ministry of Industrial Development
should also be associated with it. Also, if
you want to be purposive and time-bound,
in implementing objectives and if you want
tostand on your own feet, to have an
independent economy and to develop your
own science and technology to serve our
purpase, then the objective should be
limited and should not be diffusive as it is
found in the list of tasks of the Science and
Technology Department.

Then, about the structure, and the
structural pattern of this Department, |
should say that this department should be
entrusted to certain specific Minister. It
should not be under the Minister of Planning
who has so many huge problems to deal
with. The choice of a Minister for the
Department should be made from among
the scientists; he should be a man with
capability to deal with men of scientific
erudition, scholarship and a certain scienti-
fic sophistication like the specialised techno-
crats and scientists.

Then, 1should say that these applied
scientists and also technocrats should be
treatd as a special community, They should
be given better salaries, better emoluments
and they should have better amenities, You
know that in Russia today, if there is any
privileged class in communist society and it
has become the fashion in our country to refer
to the¢ communist countries—if thereis a
most-favoured class or community there, it is
the scientists and the technocrats. As my
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hon. friend has said aiready, a lot of brain
drain from our country is there, and it could
be stopped if you make the work of the
Department of Science and Technology
purposive and see that those who will deal
with work of science and technology, they
should have nbthing else except development
of technology, science and a quest for
discovery so that we can make our industry
self sufficient, and to this end, you should
give the scientists better emoluments.

Then, there is the National Committee
vn Science and Technology which is the hard
core organisation for dealing with this depart-
ment. But 1 am sorry to say, and I do not
understand why it should be composed of so
many part timers, why on the committee of
eleven, the members are to be drawn from
the different departments. They are already
employed in different departments with
specific work to do. They will be part-
timers in the Scicuce and Technology Depart-
ment. How can you expect them in one
month, two months or three or four months,
to meet regularly and give a decision ? It
cannot be done. Make this a small com-
mittee on which a few wholetimers—
scientists and technocrats —who will devote
their whole time, attention and energy could
function properly to serve specific purposes.
Also, at the same time, the composition of
the sub-committees or the group committees
of the core committee is absolutely unpurpo-
sive. It cannot discharge or fulfil the objec-
tives, This group is drawn from the different
scientists.

MR. DEPUTY-SPEAKER : Please con-
clude.

SHRI SAMAR GUHA : | am conclud-
ing. If they are taken from different depart-
ments, how can they contribute their energies
and pay attention and look after the tesks
in an integral perspective. Therefore, make
it a small committee with whole-timer
scientists and technocrats, the sub com-
mittees should also be composed of whole-
timers from among specialised techmocrats,
and scientists, so that your objective may
be really time-bound and purposive. They
have done a great injustice to Dr. S, K.
Mukerjee, the Director of the Zoological
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garden in Calcutta who was an extra-
ordinary man in that line. They assigned
him certain task, to develop certain things
according to the Fourth Plap but he has
been replaced by another less qualified
director.

MR. DEPUTY-SPEAKER : Do not
bring in personalities. And try to conclude.

SHR] SAMAR GUHA : In conclusion,
1 am astonished to see this list. Among the
eleven persons you npave chosen for your
hard core committee, I am sorry to say,
those scientists, 50 —60 per cent of whom
presided over different sections of the Science
Congress for over last 25 years, there is no
representative from that group of scientists,
there 15 not one Bengali representative,,,
(Interruptions) Their contribution is there and
if 1could get time in this House 1 could
show you, I can produce documents. It is my
national duty to draw the attention of the
House to this matter.

SHRI V. N, P. SINGH (Phulpur) : | am
faced with a scientific and technical problem
of expressing myself within five minutes.
This is an age of miniaturisation so I shall
also try to miniaturise my speech also.

If on the national scene the place of the
scientist was on the periphery, their voice
was still more distant. It was the vision of
the great Jawaharlal Nehru that gave our
scientists a place on the national stage and
it was the determination and wisdom of our
Prime Minister that has given them a voice
and powerful voice at that, by way of the
Natiopal committee on Science and Techno-
logy. By yoking the N. C. 8. T. to the Plan-
ning Commission, we have ensurcd that the
best talents of our scientists are harnessed to
our social goals that in the lybrinths of
abstract thinking shall echo the aspirations
of the teemimg millions that intellectual
adventure shall not be divorced from its
social context, and that learning and pathos
shall go togsther,

Different social objectives  demand
different techoological approaches. For this
I would refer to one instance. We have &
sub-committee under N. C. 8. T. for agricul-
tural equipment., Now our agricultura] equip-
ment and agricultural technology has to be
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in consonance with final social order that we
envisage in the rural area. If we are going
to have small land holdings, we should go in
for small tractors. Big tractors will become
only museum pieces. Conversely, if we are
to utilise the technology of big harvesters,
combines and tractors, then we should go in
for collective or co-operative farming. So it
is our social goals that should dictate our
technology.

Suppose the Sub-Committee on Urbani-
sation and Transportation under the Com-
mitiee on Science and Technology considers
the Bombay traffic problem, persons whose
eyes are glued to and glamourised by the
West, will suggest that we should widen the
roads, that we should have fly-overs and
free-ways, e¢lc. But if we change our social
perspective and focus on the humble pedes-
trains, we will not be thinking first of wide-
ning the roads. but of widening the side-
walks. Instead of pondering over traffic jams
created by private cars and vehicles we will
be thinking of evolving mass transporation
systems like underground circular trains and
electric buses. So, our technology here again
will have to be conditioned by our social
objectives.

Coming fiom broad principles to details,
it is a happy thing to note that the urgent
needs of defence, of import substitutioned of
other non-defence products essential to our
economy have been given a due place by the
NCST. 1 have no detailed advice to give to
our scientists on these counts. In the matter
of anti-tank ammunition whether they choose
the plastic type explosive or the liguid core
type, it is their choice, for developing thallyic
anahydride, what catalyst they select is their
choice; for the guidance of missiles whether
they prefer the inertial or the magnetic
system of control, again it is their choice.
But I would remind our scientists that
beyond all this there stands on the pariphery
of our society the landiess labourer who has
not had any share in the green revolution,
and who will not receive much of a share in
the “grey” revolution of capital intensive
imported technology either. 1 would request
our scientists to keep him in mind, to go out
and reach him, and if they do s0, I am sure
that they have a country, a Parliament and
a Prime Minister behind them.
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THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (SHRI1 C.
SUBRAMANIAM) : I am really happy that
almost all the Members welcomed the now
Department of Science and Technology and
also made very useful suggestions for its
successful functioning. ‘This is a young
department, a new department. As a matter
of fact, we do not have even a proper house
to live in, but this department has proved,
and the National Committee on Science and
Technology also has proved, that even with-
out these basic amenities, if only you have
the will, you can turn out a good deal of
work. I would like to express my appre-
ciation for the good work that has been
turned out during these few months,

Some doubts were raised with regard to
the wisdom of combining science and techno-
logy with planning. In my view, thisisa
wise decision, The Plan has to influence
science and technology, as pointed out by
the last speaker, and science and technology
should influence planning. It is for the pur-
pose of this mutual reaction that it has been
put under the same Minister. Whether a
proper Minister has been chosen for that pur-
poseé is matter of subjective judgment. 1 am
prepared to agree with Shri Guha that per-
haps the Prime Minister has made a bad
Judgment in this regard. That is quite a
different thing. But thc combination by it-
self is a good thing for our country and for
planning.

The tasks are really challenging and
immense because if self-reliance is not to be
a mere slogan, it can be only on the basis of
our scientific and technological competence.,
Today if we depend on foreign assistance, it
is a reflection of our scientific and techno-
logical backwardness. That is why to achieve
self-reliance, science and technology have to
play a crucial role. That is why this depart-
ment has been brought into existence.

Some other hon. Members in their
enthusiasm said that the whole field of
scientific activities should be brought under
this Department of Science and Technology.
1 would like to say, itis mot an umbrella
ministry under which the whole science and
technology and its various aspects are placed.
As a matter of fact, it was conxidered
whether such a ministry for sclence and
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technology should be created. After a good
deal of discussion, we came to the conlusion
that perhaps it is not desirable.

This Department of Science and Techno-
logy has been brought into existence for
bringing about coherence and coordination
in the scientific activities being carricd on
not only in the Gowveinment departments
and Government institutions bat in the
nation as & whole. That is why it has not
only to function as a department but it has
to react and cooidinate with various depart-
ments and influence those departments, so
that we have a meaningful scientific and
technological effort made in our country and
1 am hoping that it will be possible for us
to bring about this coordination with regard
to our scientific and technological activities.
If you look at the function of this depart-
ment from this aspect, hon. Members would
realisc why we are dealing with so many
subjects and why we have appointed so many
sub-groups for considering wvarious subjects
coming under science and technology. There-
fore, it is not just a question of picking up a
few arcas and reaching excclience in those
areas by concentrating them under this
department. This department has to take
an overall view and bring about meaningful
and coordinated scientific and technological
activities, which would be beneficial to our
social and economic development in the
country as a whole. It is from this point
of view that we are reacting with the various
agencies whicl are involved in scientific and
research work in our country today.

Scientific education is a subject which the
Education Ministry deals with, but still we
are interested in the development nam of-
power. Therefore, we have to react with the
Education Ministry so that we bave a mean-
ingful, rational system of scientific education
from the very beginning, so that we may pro-
duce eminent and talented scientists. That is
why yon will find in the NCST tliere is a
committee relating to education and scientific
man-power. It is from this aspect that the
Department of Science and Technology is
functioning. CSIR is directly under the
D.S.T. Itis just a coincidence. It could be
clsewhere, but we thought that for seeing
that it functions properly, because it has a
big role to play in the present context. A
committee has been already appointed to go
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into the working of the CSIR. It is not as
if any institution functions in a perfect way.
There are defects and deficiencies. A com-
prehensive report has been prepared and
submitted to the Government, which has
already been placed on the Table of the
House —both the reports. T may inform the
hon. Membér that the report has been
circulated to all the members on 27.12.71. 1
do not know how he missed it.

As far as the recommendations of the
Sarkar Committes are conrerned, they were
immediately taken up for consideration and
there was absolutely no delay. The report
was placed before the directors of the various
laboratories. In the mceting of the directors
decisions were taken as to which of them
should be accepted in toto, which will have to
be modified to a certain extent which will have
to be rejected, which will have to be [urther
studied and so on. If the hon. Membeis are
interested in hnowing the figures, there were
96 recommendations, out of which 37 were
major recommendations 1iclating to the
sttucture of the CSIR. All those 37 recom-
mendatiuns have been fully accepted. Then
there were 37 recommendations relating to
the personnel policy. They made a recom-
mendation that a special committec sheuld
be appointed for that purpose and that com-
mittee should go into the personnel policy.
That committee has already been appointed
and it is on the eve of presenting its report.
Only 8 recommendations we found it not
possible to accept. But they are marginal
recommendations which do not affect the
main recommendations with regard to the
structuring and the functioning of the CSIR.
There are 14 other recommendations which
concern other departments also. Therefore,
we have referred them to the various depart-
ments and Ministries for their reactions. As
soon as their reactions are received we would
be able to take action on them. Perhaps, we
can claim credit for this that all the recom-
mendations of the Sarkar Committee were
considered, decisions taken and implemented
expeditiously. As a matter of fact, the report
was received in November 1971. We set
targets for consideration and implementa-
tion of the various recommendations. 1 am
glad to inform the House that those schedules
were kept up and now the CSIR is function-
ing on the basis of the implementation of
those recommendations.
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Some hon. Members have referred to
certain defects in the functioning of CSIR.
Perhaps, they relate to un earlier period.
Even though it is not going to become
perfect, I can assure the hon. Members that
past mistakes will not be there. If at all
mistakes are committed, they will be new
mistakes. We will always be prepared to
realise past mistakes and whenever any
mistakes are pointed out we will rectify them
as soon as possible.

PROF. MADHU DANDAVATE (Raja-
pur) : Modernisation of the mistakes !

SHRI C. SUBRAMANIAM : Coming to
the NCST, some criticism was made with
regard to the composition of it. Some people
thought rhat it consists of only thcoretical
scientists. 1t is not so. As a matter of fact,
you wlll find in that consultants, technologists
who are involved in production and research
of verious kinds, Director of the All India
Mecdical Research Institute and so on. In my
view, it is an assemblage of representatives
of verious sections. The criterion thut I have
applied here is that, as far as possible, there
should be young scientists. While
caperience is good ¢nough, knowledge of
the fast advancing science and technology 1s
the privilege of the younger generation. So,
if we want {o hecp abreast with regard to
modern science and technology, while we do
take advantage of the expericnce of the
older scientists who have done some service
to the communily in the past, we have to
depend on the coming generation, the youn-
BCT scientists.

Then, itis not as if these 11 people
represent the entire scientific wisdom in our
country. But we have to make some choice
and we have made the best choice we can.
They hbave decided to bring about various
groups to consider the various areas. Science
is such a vast subject that even 21 groups
would not be adequate to cover all the
aspects, Perhaps, mapy more groups would be
necessary. So, you will find that in each area
there are sub-groups. Ultimately, you will
find that thousands of scientists would be
mnvolved in identifying the action to be taken
on reseaich programme : and various other
things.

One sugggestion was made that they
should all be full-time people. We tried to



167 D.G. 1972-13
{8hri C. Subramaniam])

gct some full-time people, but when you
want & person who is eminent in that line, he
is already engaged in an activity which is im-
portant to the nation as a whole. So, we
have to make a decision whether to disturb
him from that post and take him away from
that to the NCST or to try to get him on a
part-time basis but with the commitment
that he should devote at least a minimum
time with the NCST. As a matter of fact,
the commitment that they have made is that
they will provide a minimum time for the
purpose of functioning in the NCST. On that
basis, every month the formal meeting of the
NCST takes place for two or three days. In
addition to thai, everybody works at least a
week in 8 month for the purpose of working
on this plan and the various functions which
the NCST has to discharge. | wish, we had
such eminent people and we could have all
of them as full-time members, But that would
mean that we would be disturbing the
activities in which they are already engaged.
That is the justification for having part-time
members.

Various suggestions have been made that
for improving the quality of our stientists
constantly opportunities should be given to
them to upgrade their knowledge. As a matter
of fact, this is kept very much 10 our mind
and in the CSIR, what is called, sabbatical
leave is given every seven years so that they
may upgrade their knowledge.

In addition to that, we hold seminurs
where they interact with cach other. They
are allowed to go abroad to be exposed to
the new ideas and discoveries that arc being
made in the field of science. Therefore, we
are quite well aware of this aspect of the
question and we are trying our best mot
only to have scientists produced but to keep
these scientists, as far as possible, up to date
in theit knowledge so tnat they may con-
tribute their best to the community asa
whole.

In addition to that, what is now import-
ant is the management of science which
itself is becoming another science, a science of
sciences, Particularly when we want to enlarge
our activities, unless we have a proper man-
agenont of science we may not be able to
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use the resources available in the country,
whether human material or physical materials,
in the best way possible. It is in this field
that there is scarcity of personnel and perhaps
we will have to train them. But with the few
persons that we have we are trying to find
out how best to manage the science and
technology of our country,

Fortunately, in our country we have a
large reservoir of scientists, technicians and
technologsts. It is unfortunate that some of
them arc today unemployed. 1 have made
the commitment that our first duty will be
to sec that at least all these scientists,
M. Sc.’s and above and the engineering grad-
uates—1 am not saying, every diploma-hol-
der—aget fully employed within the next few
years, As a matter of fact, I have given the
target that before the end of the Fourth
Plan all these people should be properly
employed. That means, two years, which is
not far away. The NCST has given me that
assurance. It is not an impossible task which
has been given to them. It is possible to
have an employment progamme for this
purpose.

In this, particularly the survey of owr
natural 1esources has to play a big 10le, be-
cause ultimately science and technology isfor
the purpose of exploiting the natural resour-
ces of the earth, 1herefore, a survey of our
natural resources is a big thing which we
have got to do. For this we have appointed
task forces and very soon, within the next
six months, we hope to have an overall plan
for the survey of our natural reources in
which thousands of our technically trained
people could be employed in 0 very mean-
ingful way.

This is how we arc approaching the
problem, Therefore, while we have only
made a beginning and are not in a position
to place before the House the record of our
achievements, even then within this short time
I think, we have organised it in such a way
that in the coming years, particularly before
we reach the Fifth Plan, we will have a
proper scicnce and technology plan to match
our socio-economic objectives which we are
laying down, in our Fifth Plan,
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In the Fifth Plan, as we all know, we
have laid for ourselves the main task of
removing poverty in the sense that we will
provide basic minimum needs to the people.
Therefore, our technology also is not for the
purpose of reaching the moon or exploring
the planets. It is for the purpose of provid-
ing the basic minimum needs. This will have
to get priority in our science and technology
plan. That is why it is closely linked up with
the planning programme in our socio-eco~
nomic field. Our science and technology will
have to be oriented to find out means and
methods so that the realisation of this prov-
ision of basic minimum needs is achieved In
a very quick, efficient and effective manner.
§o, the National Committee on Scienc and
Technology will have to react to our basic
approach to the Fifth Plan and, when they
plan, they will take this into accouat and, on
that basis, try to fill the gaps as far as scie-
nce and technology is concerned.

Shri Indrapt Gupta has made very many
relevant points with regard to the substitu-
tion of foreign technology with indigenous
technology. It is a very difficult and complex
problem, particularly, 1n an atmosphere
where we have a craze for everything foreign,
not only technology but even goods which
are produced abroad and are supposed to be
mere valuable, more beautiful and more
durable than goods produced within the cou-
ntry even though, in fact, it may by other-
wise. Therefore, that craze will have to go
and that can be done only by a certain
amount of discipline in our industrial licen-
sing, in our industrial producing and in our
industrial programme.

I want to give an assurance, because I
hold some position as the Planning Minister
with regard to planning of industries aiso,
that it will be my endeavour to see that
indigenous technology is used more and more
and, whenever indigenous technology is avai-
lable or indigenous technology is in sight, it
will be my endeavour o see that foreign
technology is not allowed to come into the
picture, It is not merely a question of indi-
genous technology being introduced newly.
We have imported a good deal of foreign
technology and the upgrading of technology
is also important. Till now, we used to
import technology and even for slight impro-
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vements again we used to go to the source
to get those new developments. As long as
we continue to depend upon the foreign
source for this purpose, we are not going to
achieve sientific and technological eminence.
That is why, one of the main tasks of the
N.C.5.T. isto setup R & D in the exs-
ting industry for the purpose of upgrading
technology, whethe: it is imported technology
or indigenous technology. This is a very
important aspect of our effort.

Another task is to try to find out what
are the things which are being imported
today and how those things could be pro-
duced within the country within a wvery
resonable time. That exercise has been not
only very gainful but it has been very
profitable because, when we look into the
articles which are being imported, parti-
cularly, in ¢hemicals, we find that we have
the technical know-how and, in some cases,
we have the equipment to produce them
but, in spite of that, we have been importing
these articles. Therefore, we are trying to
find out from 21l these aspects how to have
technological competence, how to have
import substitution and how to improve
our capacity to deliver the goods to people
in the sense of bringing to them a better
life, by providing them at least the basic
minimum amenities.

I am glad the House has taken a wel-
come view and have encouraged the esta-
blishment of this Department. One point
was made with regard to the availability
of finances. T have given an assurance to
our scientists, not only inthe N.C. 8. T,
but in various other platforms, that here-
after, our scientific effort is not going to be
bogged down for want of financial resources.
If there is any worthwhile project the
finances will be made available. This 1s not
a tall order, I have made a calculation
about it as to how much we will require it
It is not beyond our reach. Therefore, the
financial resources are not going to stand in
the way.

The same thing was said about the
brain drain also. Itis mnot as if we can
employ all the persons who are functioning
abroad today because they have got speci-
alised knowledge, some of them, in very
narrow arcas, which may not be applicable
to our area. Still there are a large number
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of people with talents and merit functioning
abroad who could usefully contribute to our
scientific and technological competence, It
would be our cndeavour, after having
identified the arcas where we arc going to
concentrate, to bring from abroad all those
people who are functioning within the
priority areas, Therefore, it is not a
question of brain drain but utilising the
brain that we have, the indigenous brain
which is functioning within the country or
abroad, and utilising it lo the best advan-
tage. But on that account we mneed not
bring the people whom we may not be able to
use profitably here. This is the broad
approach to our science and technology
effort. 1 am glad, Parliament is taking an
enlightened view, but it should not bean
interest at the time of discussing
the Demands for Grants alone, 1 hope it
should be possible for us to revive the
Science Committec of Parliament and to
have meaningful discussions every year. If
Parliament takes an enlightened interest —
I would like to underline ‘enlightcned in-
terest'—then alone scientists would prosper.
But we can, by our interference, also spoil
the growth of science and technology as
there are some people, even iu the scientific
field, who carry tales, who carry all sorts of
false propaganda, and if we fall a prey to
that false propaganda, we will only be
discouraging the scientists and, perhaps,
demoralising them also. Thercfore, before
hon, Members take a position with regard to
the news they may get, I would request
them to send it to me and 1 am prepared
to give the correct version as to what had
happened in that area. And even after that
if they are not satisfied, it is open for
Members of Parliament to raise it in various
ways in Parliament. For example, with
regard to our electronic laboratory at Pilani,
various Cut Motions have been given by
Shri Chandrappan. I am constrained to say,
the hon. Member would pardon me for
this—that, evidently, he has becn carried
by some tales which were brought to him
from that laboratory or e¢lsewhere. It is not
as if I am saying that the Director is a man
very eminent in management, very eminent
in the scientific field. He is very eminent in
the scientific field; there is no doubt about
it. But I cannot say the same thing about
his administrative capacity. Still he has been
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functioning well, he has been achieving
results. And to come and create a situation,
an atmosphere, in which it requires another
big investigation by a committee, would
only demoraliss the scientists who are
functioning there and, perhaps, frustrate the
efforts our scientists there. Therefore, I
hope that Mr. Chandrappan, while he has
served the purpose by bringing this to the
notice of the House and to the notice of the
Minister, would not press those Cut Motions
because that would only further frustrate the
scientists in that laboratory and particularly
the Director of that laboratory. Now that
all this has been placed before the House,
1 hope, as a gesture of goodwill to the
scientists, the hon. Member would withdraw
his Cut Motions.

SHRI K. P. UNNIKRISHNAN (Bada-
gara) : May I address just a question to
him, 8ir 7 I did not get an opportunity to
speak.

MR. DEPUTY-SPEAKER : Yes.

SHRI K. P. UNNIKRISHNAN : 1
belong to a State which spends more than a
third of its revenue on education—primary
education and university education. We
have also the largest percentage of science
graduates in the country. But, unfortunately,
ours is the only State that has been left out,
that does not have even a single laboratory
out of the 34 national research laboratories
that we have in this country. I would like
the hon. Minister to take note of this and
also let us know why we have been treated
like this in the past. For our industrial
development as well as for training of our
scientific personnel, 1 would request the hon.
Minister to take note of the present position
and establish immediately at least a regional
research laboratory.

SHRI C. SUBRAMANIAM : The
establishment of a regional research labora-
tory in all the States where there are no
research institutes is under consideration and
1 shall tryto see that Kerala gets some
priority in this.

MR. DEPUTY-SPEAKER : Mr, Chen-
drappan, are you withdrawing your cut
motions ?
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SHRI C. K. CHANDRAPPAN (Telli-
cherry) : No, Sir.

MR. DEPUTY-SPEAKER : So, I will
put cut motions Nos. 1 to 5 to the vote of
the House.

Cut motions Nos. ) to 5 were put
and negatived.

MR. DEPUTY-SPEAKER :
question is :

Now, | the

“That the respective sums not exceeding
the amounts shown in the fourth column
of the Order Paper be granted to the
President 1o complete the sums necessary
to defray the charges that will come in
course of payment during the year
ending the 31st day of March, 1973, in
respect of the heads of demands entered
in the second column thereof against
Demands Nos. 96 to 98 relating to the
Department of Science and Technology.”

The motion was adopred.

[The motions for Demands for Grants
which were adopted by the Lok
Sabha, are reproduced
below - Ed.]

DrEMAND No, 96—1EPARTMENT OF SCIENCE
Anp TECENOTOGY

“That a sum not exceeding
Rs. 2,95,25,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1973, in
respect of, ‘Department of Science and
Technology'.”

Drmanp No, 97—8SunveY oF INpia

“That a sum not exceeding
Rs. 7,42,45,000 be granted to the Presi-
dent fo complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1973, in
respect of ‘Survey of India’.”
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DEManp No. 98—GrAaNTs To CovuNeIL oF

SCIENTIEIO AND INDUSTRIAT, RESEARCE

“That a sum not exceeding
Rs. 20,61,08,000 be granted to the
President ro complete the sum necessary
to defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1973, in
respect of ‘Grants to Council of Scien-
tific and Industrial Research’.”

15'12 hrs,
(i) MivisrrY 0F CoMMUNICATIONS

MR. DEPUTY-SPEAKER : The House
will now take up discussion and voting on
Demand Nos. 87 to 90, 136 and 137 rela-
ting to the Ministry of Communications for
which four hours have been allotted.

Hon. Members present in the House who
are desirous of moving their cut motions
may send slips to the Table within 15
minutes indicating the serial numbers of the
cut motions they would like to move.

DeManp No, 87—MiNisTRY OF
CoMMUNICATIONS

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not excecding

Rs, 61 87,000 be granted to the Presi-
dent fo complete the sum necessary to
defray the charges which will come in
course of payment during the year ending
the 3 1st day of March, 1973, in respect
of ‘Ministry of Communications’.”

DruaND No, 88—OvVERLEAS
COMMUNICATIONN SERVICE

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding

Rs. 4,36,70,000 be granted to the Presi-
dent fo complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
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ing the 31st day of March, 1973, in
respect of ‘Overseas Communications

Service'.

Deuxaxn No, 89—Posrs AND TELREURAPHS
(Wongrva ExPENSER)

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding

Rs. 2,43,60,61,000 be granted to the
President ro complete the sum necessary
to defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1973, in
respect of ‘Posts and Telegraphs (Work-
ing Expenses).”

Demann No, 90—osTs AND TELEGRAPHA—
Divipenp 1o GENERAL REveENuns
APPROPRIATION TO RESERVE
Funps aND REPAYMENT OF
Loans proM GENERAL

REVENUES
MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding

Rs. 37,59,98,000 be granted to the
President 70 complete the sum necessary
to defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1973, in
respect of ‘Posts and Telegraphs—Divi-
dend to General Revenues Appropriation
to Reserve Funds and Repayment of
Loans from General Revenues’.”

DEMAND No, 136—CAriTAL QUTLAY ON
Posts AND TELEGRAPHR (NoT MET
FROM REVENUR)

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding

Rs. 1,21,05,83,000 be granted to the
President to complere the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1973, in respect
of ‘Capital Outlay on Posts and Tele-
graphs (Not met from Revenue)’,”
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DeMaxp No, 137—OrErs Carirar OUTLAY
oF THE MINtsTiY oF COMMUNICATIONS

MR. DEPUTY-SPEAKER : Motion
moved :
“That & sum not exceeding

Rs. 3,00,62,000 be granted to the Presi-
dent ro complete the sum necessary to
defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1973, in respect
of ‘Other Capital Outlay of the Ministry
of Communications®.”

-

The Demands are before the House.

*SHRI MANORANJAN HAZRA
(Arambagh) : Mr. Deputy Speaker, Sir,
The Posts and Telegraphs Department is
considered as a public utility service. In fact
it should be treated as such. But often
attempts are made to use il as & commercial
organisation. As a result of this, the organisa-
tion has neither developed as a public
utility service nor as a commercial organisa-
tion.

Sir, in this department, nearly three lakh
persons work as a regular employees and
nearly two-lakh persons work as a extra-
departmental hands. If such an organisation
which should have functioned as a public
utility service, is not allowed to function as
such then lot of complications will naturally
crecp into it. Adding to this difficulty, the
working of this Department is frequently
interferred with by the Ministries of Finance
and the Ministry of Home Affairs. Asa
result of these interferences, neither the
Department nor the Minister is left with any
independence of their own. This has adver-
sely affected the administration of the
Depatment and made it dependent on  other
departments. The cause of public service has
been jeopardised, The Welfare of the staff
has been relegated to & position of neglect
and harmony in staff relation has been upset.

Mr. Deputy Speaker, 8ir, The P& T
Board was sct up in 1961 to invest it with

*The original speech was delivered in Bengali
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certain amount autonomy to enable it to
cope with the growing needs of public ser-
vice. Unfortunately this objective has not
been fulfilled. The hon. Minister has already
conceded that he has to depend on other
sister organjsations for its functioning but
these sister organisations do not always
extend the desired co-operation. The Indian
Airlines do not carry mail for quite a few
days in a month and the railways too do not
make extra space available for the mail
which could not be carried by air-service. As
a consequence, we find that mail bags keep
on piling resulting in delay in their delivery.
The lead of heavy work finally devolves on
the lower staff. To clear the back-log, they
have to put in extra hours of work. Far
from appreciating this, they are subjected to
caustic remarks of the senior officers who go
about saying that the workers had manouver-
ed the situation to eain overtime. Even
despite the grant of overtime, when the work-
ers fail to clear the work and respond to
demands for exira time work, due to exhaus-
tion, they are subjected to punishment and
victimisation.

Sir, if we look at the functioning of the
Department then what do we find 7 My
experience about the functioning of the
Posts and Telegraphs Department is indeed
very bitter, T will first say something about
telegrams, Telegrams are sent by public
because they treat the matter to be urgent
and they spend extra amount for this. Can
you imagine Sir, that a very large number of
telegrams are actually sent by post and not
by telegraphic system. When this is done the
work load of the workers increase, I will, in
this connection quote from a notice which
has been put up by this R. M., 8., Udaipur
which reads as fojlows :—

“On receipt of any telegram cover con-
taining telegrams as “usual mails™ please
ring up Telephone No. 477 and inform
the officer incharge to make arrange-
ments for picking up immediately such
covers from the mail office”.

This notice itself proves that telegrams
are being sent by post.

Now I will say something about tele-
phones, I will only try to show how bills are
mflated. I will quote only one example
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and not many, Sit I will refer to a case
reported in A. I. R. on the 5th January,
1972, In this case, on Telephone No.
263578, against an average quarterly charge
of Rs. 500 an inflated bill of Rs. 72,500
was charged. Agoin on telephone No.
265177 against an average quarterly charge
of Re 150 an infated bill of Rs. 20,000 was
charged. The telcphones were disconnected.
After investigation it was found out that
some individual had approached these tele-
phone owners for somc money. Failing to
receive the same, telephones were connected
with the nearby pole and in this way the
bill amount was inflated. In tlis case the
court verdict has gone in favour of the tele-
phone owners. Sir, while the authorities are
prompt in inflicting punishment, they remain
totally indifferent towards appointment of
cxtra hands even when increase in work load
justifies 1t, On the other hand we find that
nearly a dozen posis of Direclors carrying &
salary Rs. 1300 — 1600 were created. But
so far as Class IIT and Class [V employees
are concerned, there is a virtual ban on their
recruitment. In this connection I will submit
that unemployment has assumed alarming
proportions in our country and I wlll urge
upon the hon. Minister to see that more and
more persons are recruited in the Depart-
ment, For this the the P & T Board has to
function independently,

I would also like to say romething about
the extra-departmental employees. While a
regular employee gets Rs. 200 for 8 hours
work, the extra-departmental employee gels
a small payment of Rs. 40/50 for § hours
work. I strongly feel that some parity should
bo effected in the two iates of payment. 1
will suggest that in the case of extra Depart-
mental employees, for four hours work the
remuneration should be Rs. 100 and for 5
hours work it should be Rs. 125 as the
minimum. The Extra Departmental employ-
ees work in village post offices. They have
no security arrangement for keeping money
safe in village post offices wherefrom money
orders are sent. They have not been provided
with iron safes. I feel that benefits of pay
and other benefits as are available to other
regular employees should bo made available
to them also,

A few words about the working condi-
tions of the P & T emyloyees. [ would not
like to go very far. Here, in Delhi Railway
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Station, the employees have towork in a
dark and dingy room The employees have
to work for long hours at night and it
would not be an exaggeration to say that
they have a feel of the “black hole” tragedy
during every hour of their work. No officer
piys any Visit to this place. They are afraid
that the workers will put up a demand for
redressal of their difficulties. Hence their
difficulties remain unattended to. I hope
the hon, Minister will at least look into the
matter.

Despite manifold handicaps and indiffe-
rence from their officers, the workers of the
Department are trying to perform their dut-
ies to the best of their capacity, During the
recent war, a RMS employee and his wife
were killed, but nothing has been done by
Government, The employees have to work
under very trying conditions in the border
areas and through scorching summer and
biting cold but they are paid no border allo-
ance for this. I am sure the hon. Minister
will look into this matter also.

Mere politiquing will not do. The Nau-
ional Federation for P & T employees serve
as a National for the workers unfortunately,
the Government is trying to break this orga-
nisation by setting up a parallel organisation.
So disruption is at large and the right of
workers in respect of vetilating their grievances
has been stopped practically. For participating
in demonstration for 10 or 15 minutes the
employees in Kerala arc charged with break
of duty. Therefore instead of this repres-
sive measure, we have to deal with the prob-
lems of labour with sympathy and understan-
ding not by political cliques.

Sir, I would now like to say something
to show how very sym pathetic this Govern-
ment is towards West Bengal from where 1
came. I quotec below from Ranjit Babu's
book, the rental and call charges for Calcu-
tta, Bombay, Delhi and Madras: —
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telephone
Calcutta— Rs, 14 8
Bombay— Rs, 12 10
Delhi &
Madras — Rs. 10 12
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Why should such a thing happen 7 Why we
should have only 8 calls for Calcutta when
itis 10 and 12 in Bombay, Delhi and
Madras. Why this discrimination between
one State and the other ? I say, every State
should be treated alike. It may be argued
that the cost of construction and mainten-
ance is different in different places. Even
conceding that, how is it that the cost is
same in Delhi and Madras while it is so high
in Calcutta and so low in Delhi and Madras
again. Ido not grudge the States which
are having the benefits. I do not suggest that
these be withdrawn from them. All I want
to say is that West Bengal should be treated
on par with other States and not discrimina-
ted against.

In conclusion, T would request the hon.
Minister to assert his autonomy, cxtrecate
himself from the pineers influence of the
Ministries of Home Affairs and Finaoce, and
revamp the whole department to help it to
play its role of public utility.

Mr, Deputy Speaker, Sir, I thank you
for the opportunity you have given to me
and with these words I conclude, Sir.

st om w g ( Q¥ )
ST Fareay wgEE, ¥ ArIw I
fawr g fr ey @ were R
BT AN 9T 9] FH W HAG NG
firar 1 qg agt § 5 o ¥ sy Ak R
1% are fawmr o fawre ago gar da fisT
ot gara A wew § frwre won wew §, 99
fareg o gt et o= A § ) @ W A
g fr & « 7z Trw-are farwr @I W
e fawrr § argt orvar oY ft fysoe v
¥ o el B ag frwr e, wsard
A wn & for agy Qo xfea @ F
Wt 7x gw @ fawmr & wdwfodl o
AT A § o Yar wwar @ fw ok
a1q FTEIT ¥ agrpafe e AT wiew
EYY wfigr 1 orgt aw wreTe WY EqwE
%7 oy §, wrT &7 gAR fediur ¥ o1w
ar fromr w1 O wieg §, ¥ e
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¥ qq wH F A wo @r ) wE A
fETy T AW o vy i & srraely
aerT ¥ AW §, A gt 9% TE-ar
T W wear &1 gAR gEd gadr
zarg vgdT & fF At awme vgar
AT FAITS AT ITH F1F FW@ @A
aTal &1 ZiwT T8t g 8, 9w geer
® F1€ @ eoqgeqr A @AY E 0 IW
folr & g & sarw feerrar I@ar g
fis Yo noz &Ko fawrr ¥ A Ay W/
qga a€t AR ¢, IX Wy g ET | @E
T g A wgd oot ¥ ot wAw
§ ¥ 7w ww O € AR IEF A
g GE-Og 9, FF Ne-wfrw F
ITAT A Tr K HTEH 9T WIHT
faurn ®77 § 1 qufe 9§ 9@ w7 &1
@y & g @, fee it 97 an ¥ afa®
& I FH FTAT TTAT Y

AW gwEaM S e ag @ &
gearf T faomw W & SAar &Y
a1 w77 & qrz oY I A w7 A7 faAgw
AT UATI fwar § ag st-gtafadt
TEHAT TF & AT AT | TER AR
#t farerr & fadr g asg ¢ fagrarm &
& gewr ¥ sy sw v wgt qaF 99
w1 & av qF, agt aw faegw ogdea
uaree faear wifgd | god ggdt a@
g & e ot wdATd AT T WY gEy
wrg a3 ¥ fody ¥ § T-F s Prerar
& TG ST A9 1 F @A, T <
gfaar & afaqd sxfRar smar & 1 nw @
aga wgr &1 & gAreee fawar g, emae
10--15 w9ar & fae @r § 1 @Y way &
AGA TSN WY AT foren wwa w7 & Ay
aTgT WF g wgeww &1 ¥ welr whag
W 5 @ AT faarar qwmar g fw
dwre fawr & sAaTd aow g W
oy ft ogrd, 9} qre & @ wTar
v ax AW wT, AN g ghAwr §
Y gy o
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WE ag & war A Ry w7 e7A
gqa fedroa oY uF @ araaT § A7E
femmar smgar g g fedftea avqar
¥ AZTUST §T AW FAT AT AT, FIOS
IR AT TEA | PR AWT Tro 00T
o Zfamw Fszv w4 gy 2, faa¥ =17
st & wfgeofagt #v sfweor Far
or RT R (smEeiw) o

Ay gR @ 1T faqz drx wifzo

JANAW AR : AT WHITT FI AT
#rm favz & @or £30%

DR. LAXMINARAIN  PANDLYA

(Mandsaur) : 1 beg to move :

“That the Demand under the Head
Ministry of Communications be rcduced
to Re. 1"

[Delay in extending telephonc facilitics
to Ratangarh Jat, Singoli and Diken 1n
Mandsaur district of Madhya Pradesh (2)).

“That the Demand under the Head
Ministry of Communicutions be reduced
to Re. 1."

[Failure to introduce telephone microwave
system between Indore and Bombay (3)]

“That the Demand under the Iicad
Ministry of Communications be reduced
to Re. 1."

[Delay in introducing direct dialling
system between Bhopal and Delhi (4)].

“That the Demand under the Ilead
Ministry of Communications be reduced
to Re. 1.

{Delay in providing telephone (acilities in
the backward and tribal areas of Madhya
Pradesh (5)],

“That the Demand under the Head
Ministry of Communications be reduced
to Re, 1."
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[Indifference to provide postal and telegr-
aph facilities in the tribal districts of Mad-
hya Pradesh (6)].

“That the Demand under the Head
Ministry of Communications be reduced
to Re. 1.”

[Failure to give similar grades to R. M.
S. employees whose responsibilities are same
as those of the Posts and Telegraph emplo-
yees (7)1

*That the Demand under the Head
Ministry of Communications be reduced
to Re. 1.”

[Delay in reorganisation of Advisory
Commuttees for various post and telegraph
and telephone circles in Madhya Pradesh
(8)).

“That the Demand under the Head
Posts and Telegraphs (Working Fxpenses)
be reduced to Re. 1.

[Delay in increasing the number of empl-
oyees in various Posts and Telegraph offices
in view ot the inconvenience caused to the
public (9)].

“That the Demand under the Head Posts
and Telcgraphs (Working Expenses) be
reduced to Re, 1.”

[Delay in providing postal facilities in
various villages in Mandsaur and Ratlam
districts of Madhya Pradesh and indifference
shown towards the demand of the villages
for post offices (10)).

“That the Demand under the Head Posts
and Telegraphs (Working Expenses) be
reduced to Re. 1.

[Failure to provide P. C. Os and telephone
exchanges in places like Tal, Badavada,
Nagari, Ringnod and Sunkheda in Mandsaur
and Ratlam districts (11)}.

“That the Demand under the Head Posts
and Telegraphs (Working Expenses) be
reduced to Re. 1.”
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[Delay in incr;asing the capacity of the
telephone exchanges at Neemuch, Mandsaur
and Ratlam in Madhya Pradesh (12)].

“That the Demand under the Head Posts
and Telegraphs (Working Expenses) be
reduced to Re. 1.

[Failure to utilise to full capacity the
telephone exchange at Jaora in Ratlam distr-
ict of Madhya Pradesh (13)}.

““That the demand under the head Posts
and Telegraphs (Working Expenses) be
reduced to Re. 1.

[Lack of suitable waiting rooms for
R. M. § employecs. (14)]

“That the demand under the head Posts
and Telegraphs (Working Lxpenses) be
reduceed to Re. 1/."

[Farlure to remove difficulties expzrienced
by the common man in the absence of impr-
ovements in the telephone exchanges (15)].

SHRI R. V. Bade (Khargone) :
to move;—

1 beg

“That the demand under the head Posts
and Telegraphs (Working Expcnses) be
reduced to Re. 1f—""

[Policy of demanding security from the
villagers for opening a new Post office. (16)]

“That the demand under the head Posts
and Telegraphs (Working Expenses) be
reduced to Re. 1/—".

[Failure to open direct felephome line
from Khetiva to Khargone which is a district
place. (17)]

“That the demand under the head Posts
and Telegraphs (Working Expenses) be
reduced to Re. 1/

{Policy regarding opening of Branch
Post offices in  Adivasi villages in  Madhye
Pradesh, (18)]
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*“That the demand under the head Posts
and Telegraphs (Working Expenses) be
reduced to Re. 1/-."

Failure to increase scale of pay of Run-
ner and Postman. (19)]

SHRI PHOOL CHAND
(Ujjain) : 1 beg to move :

VERMA

“That the demand under the head
Ministry of Communications be reduced
to Re. 1/-"

[Failure to increasc the salary of the
postmen working 1n rural areas. (21)]

“That the decmand under the head
Ministty of Communications be reduced
to Re, 1/-".

[Indifference and delay in prowiding
residential accommodation and other facili-
ties to Posts and Telegraph employees.
(22)).

I beg to move :

“That the demand under the head
Ministry of Communications be reduced
by Rs. 100/-."

[Failure to extend telephone facilities to
Kantakor village in Dewas District. (23))

“That the demand under the head
Ministry of Communications be reduced
by Rs, 100/-."

[Failure to introduce direct trunk-call
system between Dewas and Bhopal, (24)]

“That the demand under the head
Ministry of Communications be reduced
by Rs. 100/-

[Failure to introduce direct dialling
system between New Dethi and Bhopal.
(25)1

““That the demand under the head Minis-
try of Communications be reduced by
Rs, 100/-"

{Failure to link Indore with New Delhi,
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Bombay, Madras and Calcutta
direct dialling system. (26)].

through

“That the Demand undeér the head
Ministry of Communications be reduced
by Rs. 100.”

[Failure to introduce automatic dialling
system in Ujjain (27)].

*That the Demand under the Head
Ministry of Commuuications be reduced
by Rs. 100"

[Failure to set up a public call office at
Kumbarkhari Mohalla in Indore. (28)]

“That the Demand under the Head
Ministry of Communications be 1educed
by Rs. 100.”

Failure to open post offices 1n rural areas
of Ujjain district, (29)].

“That the Demand under the Head
Ministry of Commanications be reduced
by Rs. 100.”

[Failure to open a post office at
Kumbarkhari Mohalla in Indore City. (30)].

“That the Demand under the Head
Ministry of Communications be reduced
by Rs. 100

[Failure to reopen a post office in Pipal
Kota of Dewas district. (31)]

“That the Demand under the Head
Minstry of Communications be reduced
by Rs. 100,

[Delay in taking a decision to enhance
pay and dearness allowance of P& T
employees (32)]

“That the Demand under the Head
Ministry of Commuuications be 1educed
by Rs. 100,

[Delay in providing residential accom-
modation and other facilities to R. M. S,
employees. (33)]

“That the Demand under the Head
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Ministry of Communications be reduced
by Rs. 100.

[Failuie to enhance the pay and dearness
allowance of R. M. S. employees. (34)]

“That the Demand under the Head
Mmmnistry of Communications be reduced
by Re<. 100.

[Failure to provide adequate facilitics to
P. & T employees 1in Ugjain. (35))

“That thc Demand wunder the Head
Munistry of Communications be reduced
by Rs. 100."

[taluwe to remove the inconvenicnce
caused to residents due to shorlage of acco-
mmod ition for the city post office of Indore.
1361

*“That the Demand under the Hcead
Ministry of Commumcdtions be reduced
by Rs. 100."

[F.ilure to prowide P. C. O, in Tok-
Khwid village in Dewas district. (37))

“That the Demand under the Head
Muwmistiy of Commumcations be reduced
by Rs. 100.”

[talure to open asub-post office in
Tok-Khwid village in Dewas district. (38)]

DR. LAXMINARAIN PANDEYA : |
beg to move :

“That the Demand under the Head
Munistry of Communications be reduced
by Rs. 100.”

[Failure to increase the pay of postmen
working in the rural areas. (39))

“That the Demaad under the Head
Minustry of Communications be reduced
by Rs. 100.”

[Failure to increase the pay of persons
working in the rural post offices. (40)]
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*“That the Demand under the Head
Mimstry of Communications be reduced
by Rs. 100.”

{indifference and delay in providiog
residential accommodation and other facilities
to Post and Telegraph employees. (41)]

“That the Demand under the Head
Ministry of Communications be reduced
by Rs., 100.”

[Delay in taking decision for increasing
pay and dearness allowance of Post and
Telegraph employees. (42)]

“That the Demand wunder the Head
Ministry of Communications be rcduced
by Rs 100.”

[Delay in taking decision to increase pay
and dcarness allowance of R.M.S. employecs.
(43)]

SHRI MANORANJAN HAZRA
(Arambagh) : 1 beg to move :

“That the Demand under the Head
Ministry of Communications be reduced
by Rs. 100.”

[Need to form Advisory Committees in
sab-urban areas of the cities where telephone
exchanges exist. (44)]

“That the Demand under the Head
Ministry of Communications be reduced
by Rs. 100.”

[Need to introduce direct dial system
from Calcutta to Howrah, Uttarpara, Seram-
pore, Chandernagore, Chinsuonh, Bhatpara,
Barrackpore, Chanditurla, Haripal and
Arambagh and bring those exchanges into
one local zone, (45)]

“That the Demand under the Head
Ministry of Communications be reduced
by Rs. 100.”

[Need to abolish toll system between
the exchanges of Calcutta and adjacent
districts particularly in Howrah, Hooghly
and 24-Parganas (46)]

1
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“That the Demand wunder the Head
Ministry of Communications be reduced
by Rs. 100.”

Need to reduce the higher rates of
telephone hire and call charges in West
Bengal and bring them at par with other
States. (47)]

“That the Demand under the Head
Posts and Telegraphs (Working (Expenses)
be reduced by Rs. 100.”

[Need to make permanent those em-
ployees who have been working for several
years in the extra department of the P, & T.
Department, (48)]

“That the Demand under the Head

Post and Telegraph, (Working Expenses)
be reduced by Rs. 100.”

[Failure to give local allowance to the
postal employees of Konnagar though 1t is
being given to the adjacent areas like Rishra,
Serampore and Uttarpara. (49)]

“That the Demand under the Head
Posts and Telegraphs (Working Expenses)
be reduced by Rs. 100.”

[Failure to give similar facilitics to the
extra departmental class 1V employees as are
given to other employeces of the P, & T.
Department. (50)]

SHRI RAMAVATAR SHASTRI (Patna) ;
I beg to move :

“That the Demand wunder the Head
Ministry of Communications be reduced
to Re. 1.

[Failure to change the bureaucratic
attitude prevalent in the Posts and Telegraphs
Department (51)).

“That the Demand under the Head Minis-
try of Communications be reduced to
Re. 1.

(Failure to check harassment of the
employees by the officers of Posts and
Telegraphs Department (52)}.
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“That the Demand under the Head
Ministry of Communications be reduccd
to Re. 1.”

[Deterioration in the efficiency of Posts
and Telegraphs Department (53)).

“That the Demand under the Head
Ministry of Communications be reduced
to Re. L.”

[Failure to remove the difficulties in
regard to conditions of service of employees
of the Posts and Telegraphs Department
(54)1.

“Chat the Demand under the Head
Munistry of Communications be reduced
o Re. 1.

[Nced to take a policy decision in regard
to grant of project allowance to those em-
ployees of Posts and Telegraphs who are on
duty within 20 kilometers of a Government
project (55)).

“That the Demand under the Head
Ministry of Communications be reduced
toRe. 1.

[Organisation of puppet unions in  Posts
and Telegraphs Department by Government
(56)).

“That the Demand uander the Head
Ministry of Communications be reduced
by Rs. 100.”

[Failure to remove the shortige of drink-
ng water for the employees of Patna R.M.S.
(5N

“That the Demand upder the Head
Minisiry of Communications be reduced
by Rs. 100.”

[Unsatisfactory work tn Patna Telephones
District (58)].

“That the Demand under the ldead
Ministry of Communications be reduced
by Rs. 100.”

[Inconvenience to telephone subscribers
due to deficlencies in telephone system in
. Patna Town (56)).
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“That the Demand under the Hecad
Ministry of Communications be 1educed
by Rs. 100"

[Failure to set right several telephones
in Patna despite numerous complaints made
during the last four months (60)].

“That the Demand under the Ilead
Ministry of Communications be jeduced
by Rs. 100.”

[Failure to nominate the elected M. P.
from Patna to Patna Telephone Advisory
Committee (61)].

“That the Demand under the Head
Ministry of Commuaications bec reduced
by Rs. 100.”

[Need to take strict action agamnst those
persons who teased lady operators in Patni
Telephone Lixchange on the occasion of last
Holi (62)).

“That the Demand under the head
Ministry of Communications be 1educed
by Rs. 100.”

[Failure to dispense with the practice of
demanding security for opening post offices
in villages (63)].

“That the Demand under the head
Ministry of Communications be reduced
by Rs. 100.”

{Need to change the rules governing the
opening of new post offices in view of
increasing demand for them (64)).

“That the Demand under the head
Ministry of Communications be reduced
by Rs. 100."

[Discontinuance of pioject allowance to
postal employees residing within 20 K. M,
from Barauni, Garhara, Mokamah, Begu
Sarai and Barauni Ferlilizer Factory (65)].

¢That the Demand under the head
Ministry of Communications be réduced
by Rs. 100.”
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[Non-payment of project allowance to
postal employees working at Kiul located
within 20 K. M. from Barauni Project (66)].

“That the Demand under the Head
Ministry of Communications be reduced
by Rs. 100.”

[Discontinuance of the project allowance
of postal employees living in Ranchi (67)].

“That the Demand wunder the Head
Ministry of Communications be reduced
by Rs. 100"

{Failure toopen a P, C O. at Bihat
village 1in Monghyr district (68)).

SHRI MANORANJAN HAZRA : 1 beg
to move :

“That the Demand under the Head
Ministry of Communications be reduced
by Rs. 100.”

[Need to exempt the Members of Parlia-
ment from toll and trunk call charges for
keeping contact with the District Headquarter
and State Secretariat from their wusual place
of residence (69)).

SHRI BHOGENDRA JHA (Jainagar) :
I beg to move :

“That the Demand under the Head
Ministry of Communications be reduced
to Re. 1.”

[Failure to give concession for urgent
and lightning telephone calls on holidays and
at night similar to that for ordinary calls
(70)].

“That the Demand under the Head
Ministry of Communications be reduced
to Re, 1.”

[Failure to constitute Posts and Telegraph
Advisory Committess in Darbhanga and other
districts of Bihar (71)}.

“That the Demand under the head Minis-
try of Communications be reduced to
Re. 1"
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[Failure to introduce direct dialling system
between Delhi and the headquarters of all
State Governments (72)].

“That the Demand under the head
Ministry of Communications be reduced
to Re. 1.”

[Failure to link with telephone all the
block headquarters of North Bihar bordering
Nepal (73)].

“That the Demand under the head
Ministry of Communications be reduced
to Re, 1.”

[Failure to increase the pay scales of Dak
runners and Postmen (74)).

“That the Demand wunder the head
Ministry of Communications be reduced
to Re. 1.”

[System of recovery from the villagers in
the garb of Joss sustained by new Post Offices
(75)).

“That the Demand under the head
Ministry of Communications be reduced
to Re. 1.

[Failure to make telephone system effec-
tive and speedy (76)).

“That the Demand under the head
Mimnistry of Communications be reduced
to Re, 1.”

{Failure fo make Madhubani of Bibar as
a separate Posts and Telegraphs District (77)].

“That the Demand under the head
Ministry of Communications be reduced
to Re, 1.

{Failure to sanction minimum living wage
to the Posts and Telegraphs employees
(78)).

*“That the Demand under the heid Minis-

try of Communications be reduced to

M. l‘l|

[Failure to link Patna and Calcutta by
direct dialling system (79)).
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“That the Demand under the head Mims-
try of Communications be reduced by

Rs. 100."

{Need to open a branch post officc at
Harna village of Jhanjharpur block of Dar-
bhanga district in Bihar (80)].

*‘That the Demand under the head Minis-
try of Communications be reduced by
Rs, 100.”

[Need to open a public call office at
Shaharghat 1n Madhdavapur block of Dar-
bhanga district in Bihar (81)).

*“That the Demand under the head Minis-
try of Commuuications be reduced by
Rs. 100.”

[Need to open a public call office at
Babubarahi Block headquarter in Darbhanga
district in Bihar (82)).

“That the demand wunder the head
Ministry of Communications be 1educed
by Rs. 100."

[Need to open a public call office at
Bisfi headquarter in Darbhanga district, Bibar,
(83)].

“That the demand under the head
Ministry of Communications be reduced
by Rs, 100.”

[Need to open a public call office at
Basain in Benipalli Block of Darbhanga Dis-
trict in Bihar (84)].

“That the demand wunder the head
Ministry of Communications be reduced
by Rs. 100.”

[Need 1o open a public call office at
Lauka in Darbhanga District in Bihar. (85)].

“That the demand under the head
Munistry of Communications be reduced
by Rs. 100.”

[Need to open a sub-post office in
Punchobh D. N. High School of Hayaghat
Block of Darbhanga distiict in Bihar (98)).
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“That the demand under the head
Ministry of Communications be reduced
by Rs. 100.”

[Need to open a Post Office in Dhabahi
village of Laukaha Block of Darbhanga dis-
trict in Bibar. (99)}.

“That the demand under the head Minis-
try of Communications be reduced by
Rs. 100,

[Need to open a Post Office in Machia
village of Khajoli Block of Darbhanga dis-
trict in Bihar (100)].

“That the demand under the head
Ministry of Communications be reduced
by Rs. 100.”

[Need to make permanent the Post Office
in Barha village of Bisfi Block of Darbhanga
district in Bihar. (101)),

“That the demand under the head
Ministry of Communications be reduced
by Rs. 100.”

[Need to ntroduce Morse Code system
in Babularahi Block headquarters of Dar-
bhanga district in Bihar (102)].

“That thc demand under the head
Ministry of Communications be reduced
by Rs. 100.”

[Need to connect Darbhanga in Bihar
with Patna and Calcutta by direct dialling
system (103)]).

“That the demand under the head
Ministry of Communications be reducer!
by Rs. 100,”

[Need to open a Post Office at Bajraha
village iu Bisfi Block in Darbhanga district
in Bihar. (104)}.

“That the demand under the head
Ministry of Communications be reduced
by Rs. 100.”
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[Need to provide telephone link between
Divisional Headquarters Madhubani and
Madhavpur Block head-quarters in Dar-
bhanga district in Bihar (103)).

“That the demand under the head
Ministry of Communications be reduced
by Rs. 100.”

[Need to provide telephone link between
Benipatti and Bisfi headquarters in Dar-
bhanga district in Bihar. (106)].

“That the demand under the head
Ministry of Communications be reduced
by Rs. 100."

[Need to open a Public Call Office at
Singia Block headquarters in Darbhanga dis-
trict in Bihar (107)].

MR. DEPUTY-SPEAKER : The cut
motions are also before the House. Now we
will take up the private Members Bills.

15.30 hra,

SALARIES AND ALLOWANCES
OF MEMBERS OF PARLIA-
MENT (AMENDMENT)
BILL*

(Amendment of sectivn 4 and substitution
of section 8)

off g W wrEqE (AT
JOsaE WERY, 9% wREql & XA
s wa arfafras, 1954 w1 &R e
&0 e frdaw w1 quenfos s o
R arqwfa & o1 |

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce a
Bill further to amend che Salaries and
Allowances of Members of Parliament
Act, 1954."‘

The motion was adopted,
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sh qmr W wreqrer ;@ SuTSAY
T, & @ fadae w1 quenfad <
w

CONSTITUTION (AMENDMENT)
BILL*

(Omission of Article 370)

SHRI P. M. MEHTA (Bhavnagar) : 1
beg to move for leave to i1atroduce a Bill
further to amend the Constitution of India.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce a
Bill further lo amend the Constitution of
Indw,”

The motion was adopted.

SHRI P. M. MEHTA : T introducc the
Bull.

COMPULSORY MILITARY
TRAINING SCHEME
BILL*

SHRI P. M. MEHTA (Bhavnagar) : I
beg to move for leave to introduce a Bill to
provide for compulsory military training to
all able-bodied citizens in the country.

MR, DEPUTY-SPEAKER : The gues-
tion is :

“That leave be granted to introduce a
Bill to provide for compulsory military
training to all able-bodied citizens in the
country.”

The motion was adopted.

SHRI P. M. MEHTA : I introduce the

Bill.
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15'32 brs,

INDIAN PENAL CODE (AMEND.
MENT) BILL—Contd.

(Substitution of Section 1534 by
Shrimat: Subhadra Joshi)

MR. DEPUTY-SPEAKER : We take up
further consideration of the following motion
moved by Shrimati Subhadra Joshi on the
30th March, 1972 :—

“That the Bill further to amend the
Indian Penal Code, be taken into consi-
deration,”

Two hours and 30 minutes were allotted.
We have taken one hour and 26 minutes,
and the balance is one hour and four
minutes. Shri Darbara Singh to continue
his speech.

ot zeavw oy (Hfwarege) @ swr-
| RERT, ¥ W & wgar g g
fasr #1 sgfraa gafrg ot sz g f®
|E I g9 757 § 9 4 AT T gHA
t fr et difaa awca 1, faen
#fze w27 &, 931 Y O &, ¥ A W
&t 1 sy FE A e @i a¢ fefaem
FT A0 T &7, ¥H T TIEAT A H qAH
mifadisw arFa grfas & & fag sifirg
&< § 1 & fadh qoma #1 § oA A v
s ga ¥ iy et ad § fr & femag
¥ AN aw 97 I §, @A G9g T T
ad ¢ 5w amgr ¥ &% wwi A,
oTE AT Tage §F #I g gy qwdt
ud fac WY & qaTe gk @A § fw
Ig AR #§ dar @ gre-faned &
A a3, fefaam & AW 9T ow TR g
w3 & fored qarw e w1H O g
dar & W fm v WY gF gal b oW
cqre & &5 7 @% & o uw avefear gw
¥ Efe @ Aw ow §, dur @ it
T O | qg OF aga 30w § fower

- - -

[P

*Published in Gumette of India Extraordinary, Part II, section 2 dttcd 14.4.72.
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st 7w fager s g A WA
g% Taw! Agr fwgr &1 st alv
fergeam & & @2 wm@w

gAY AT ¥ AT 9T RIW IAT W
§ o s & MW 9T RTw 9T
a1 g Fgd ¢ 5 g aga gk aw@ A
£ 1 Qar gw ady s wifgg 9 1 w"™
warT & s & fagady awrg af @
afed oF st gAY T F G FAW
& foq a9r€ w¢ @ 1 OF w9 gEd @
¥ Trfew @1 9T A1 98 WG AHIT &Y
Sy | AT SET SA R awdr @
wafs 9% 2 &Y a0 e gw difna
% AA ¢ | 99 B B A I W, IW
g7 W1 F gRAr IAF gEEHd  H@r
TWIE S AT gaF AAY gATT FIAA
R 9y &fl @ Fara a7 g 3 feslt &
eaifee ®1 AEAGX @ KT qNT AT
A1 g@d AAS agT @A gng fan
# a8t S angan, Afew ag @A A
arT R fF 7T X ¥ v AT g awr W
gaquz 7 Far § AT A 7 ok
groq W AT @ EIAl g A1 qg W
AT $TF At § A7 e wd & w g et
ffoora & amr gz ad &@ § 1 ot S
ot a1 w@ § amz fifqoa o qar
AR A gY, IAHT gAE 78 avefena 7
g e garu ffesm sar &, sar gaw
afge & o w7 I8 FTT AR | w0
gawr QF &' § @) o g A i waw
) Sud W s ard § i gwed
wE) oW & 7 AWA a9 AT § AfET oEr
g AgeE ot Afr § e gw gaer war
TR 1 Y | AT oF T o fr ow
fifemd atd grgd g fm gfeaw
T o & AR 8, el g o sfes
oreat 8, gardy oY qkarfin sefioee §
¥ Rt gt wifgg 7 ¥ A wrmfewd

APRIL 14, 1972

Code (Amdt ) Bill 200

& o aw gAT M FEAT § | gafaw TR
A & forg qg frgraa awtr ¢ feogw
sr¢ gawe fggmm wi ¥ @ A ¥ fag
Amd f& sy &) NG, Fqer HT AwE
faerar onfge | ag are &1 &w| ¥ A0 €
e ag www 7 wfY s § e g o
¥ Tt ¥ @3 w7 fofoom A g ard
aTa HT 1 9y g 6 gar S AfgwT
grag g0 @ sy €1, @ foem &
NN ¥ afusR @O §F T | T
gfesr w77 & fag o amge adF
géraTer b a @ IAE T 7 AW
1§ grafi ¢ fF g9 v wfeew «aa
wifgr | ga feafs w1 w1g 571 & o ady
wF afET &1 ag arnA agA e T &
%Y i ug wgAT g & 20, 25 A7 ¥ qE
fiare & ot g Ym weE A g
g SRy ag @ fohr gl @
fir Ta®r 9T FZ F7 IIT AL F IEE
§ 1 3OT ¥ IR ATEA ¥ FB TE I
T8 1Y g FreAr qEdr 41 A F wEA
¥ faT geey war Tt qg@ aEd g
(wqwem) w1z & &1 g@ S g
WA & q1T REHT A€ ®1 a1y ¥ gyd AT
faar s AvfE srasaT & v g Ay
gara g

fecdt efwe wge W AT A WY
chgdz ik § ag fod ot g fr o
oY 3T 7g foidram wan § ar e ot
7g wga § fs ¥ spa-faaady ary w
T ¥ S wggar €F a1 97 v AR W AT
finfrr Rfsgfeiveig i@
form g ¥ ¥ A fararelt anfigg, AR and
78 g Mg 1 gArdy warw 7g §, -
foo g7 & amgar @r R €, |
¥ QHo o ¥ uF TEga veY @ §, 9
ALY TET § VT WY wET £ ) Uw AEA A
farezraa & wgr fir #o Tro o areY w1
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ag sy wf § fr ag feegear & wegwr
@ g, I Fergeamry & wAI 1 oM
o ST ez Mg aw AT X
ot wrw Y § sE dn & gF o fo
arr wrfgn s Awwren-fg Ot AW
aTHA HTX I TH FO &, IEA g HErEqE
q ¥ wifeg, saar Adeyy v wfyw
arfe o mHo Ho HIHT X IT A
FIN &7 A% | ¥ HqAY ATHIT T &Y FrEY
FY GVFTT F AW R R T FEA I
g fF ny fad & fao gy ow Rfaaa &
A 97 T TF W FEE & fom o oAy
ard g1 8, T g fergeam oY awew
#Y, fergear £ Amafady #7 ol frgraw
¥ grTa ®) g & & oo T8 &)
agt gw & g fear & f g art Miofasy
FOW FIF, HTHETE F1TT FT&H F 67
T, FITN, THA, ATE ¥ AT AW
e E AW w1 FA4T AT FA@
7 gt aF gATr sifgwd Ew awrd
STt gTETAM L A @ AT A wY
&7 & fau gz fagrag o= & f gart
TR ¥ St TR T & IT FHTASY A
g frar oe &Y g9 wHEE w1 g7 wE
¥ forg, fect wfme wrew, ag freaa
e ¢ fn TEY e 97 e mw &
wry atfe g AT ST dw A w0
Tgi HTEHIT AT AT e A ATOHT
wamar § fw agi #% g &, 7@ 97 Ay
&7 NN fFar orar § fefrew &
ATH 9T | 7F WY &Y ST ¢ fw G ¥
w1 Yo AdY fray o @ 7 amr WY @
g T A guR @
t ot gro-farret & A 9T Y ww A
w1 ot ot § 1 & ol gwar o ®
garerare T § R & ¢w graw ¥ Aifew
¥ ¥ ard o 3 17 amw # Afere G
wrfgg famd gw @ o wig o AF 1 AT
HTT XY T B AT AR wA g any
T q v |
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= FEET & A7 ¥ fecdt wwT ATEA,
gwaT St A ¥ o faw o &, w@E
g qed} 7 avex wYar § 1 e o
ag fa=r o1 forar & 7y =1y avgfad &
fam, fgrgema &Y A Fow @ swwafas
HAEqT ®1 T ¥4 & fAv, gW wg AW
=4t grft fr forr qr At & wreor gAY
¥ gzar & av Wi qo TAw froow A
&t wiforew &% fs A wY A, T
Y7 g1 faer, ¥ avy s fofawa o
TR AT § F7 IART TR F 8
# A WY X qgEweeR av gad v
S A & wan &7 §, A% fAU AW 5o
qrE=EY A |

& a1y #1 aga wmg7 § & amvd qw
any foar Afpa & agwvr g T e
faet #1 wam g agT g A F, A
AT FAHT GE TR ACET TAFT AT I
pae foft avg & s wfer fomd o
ST & W ¥T A1 AV A AT qEAT
7R ar ¢, Wit & am 97 A A AF
I §, O g A q%vA & § A
v friwaT arq gy frfasa & st #r
ATETTT AT AgT ARAT & A GAFT 7@
Y TET AT WgA, IATT F1 T 7 Y
fagmaT o= &)

& o) & A & 7w faw o aoaw
w7AT § |

ot Wit W (SwATY) . Suerw
wgre, o1 fagas gary Ao o &
gaw frd oY gwer ol e W
e & | T ST AT OF Folga & €9
¥ gure @A At & R wogw  awer
qeETT & A 9 fee w1 e
Y anTT AV &) o, et 20 AT
Y e gAY Y @y, Av 3y gAne A
# qf wET 9@, ALHEAT AT ST
AT ¥ ATHTL IT AT SqT4aTH 97 Bfgarras
aqar guk feew & v dfw sfraor &
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T4 & IAFT ATHAT FT foqr A o
T W < o g g @
WA yrwEwar a8 o, A ew gl
arY § fr 7% qnfer s o gak A
¥ og ware s7ar @ & e ¥ #r afwfaw
AT F1 A% & 9y AR 1w A
w1 0¥ T gt 9T wrewT W @
gATd Tedimar wifew WY v avewarRow
HTETT 9 HIT Arondt gifaw 74 & oy
' 7g @ gw a3 sy vg My R e
TSI § 7Y worgw & AT 9T, AVEIEA
® AR aT gardt At &1 v g
T A F T ¥ g fawrc wralT
TR T &7 KT KATH AT BT & AR
AR WA FEFlT FT ATH THC AT
qar ® wufea fear owar v &0

gAY wrea wepfy ot §9 falvear
§ I aga @@t frdam ug § fe enfors
favare & fod, sear & f aor s
W gear A aepfa §1 @ e
¥, ehmg wroeve ¥ afwa &1 gw A
o § fs ga T &, W13 78 9Ted
& ar A & & wvar dafew @,
WIEHT AT & IGA F7A AT T W A
ag s & fe are & wvd g & A
e E o wr e T @,
YT I WY Agfa FgA R 1 37 A A @
gt = forg oY e W § e foam
gfF fEmcdguiam Qo g Wi i
S wfY v, fEe & AT A @R §,
W aY £, e TR G | @ 2w A
RwE ¥ 3@ e A fawm W@ g
ferarr, anfr arfer a Farwrorer a firer fcar
w o U v, W Wy
war, vt wrdt g vy | At g} ¥ ey
Wt stfirere 7t gam, wdY oY faeft &7 aidA
gt w1 | R W ¥ gaAr qur af g
gom, ¥ agage & gom, el &
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ZAT | EATT AV A1 ww AT & R agw
¥ ¥ 7 w7 fgaw aw e
£t | 7l wva ¥ aYg ad X framw W
fermre frar vrar | oo oY fgmr 3% & avg WY
A Y qot fF s &Y Aot gf wraeT W
&, &’ Iy waT 3 7 SR wer fr ag
arferw o & 1 3§ qer war fr g 2w
& A F AT FT AT G F, A Fgr
qY WA § 1 9RT F A7 fawr “dwa qF
I war Fw S g )’ gE W A
I AT A ferar v w9 3@
w1 fore A #7 g B A A
q7AT |

ag wiedta dexfa 1 o @
o fofEm a g sed sgar g fF
X WO WA @ aF & sy s g
et wgar § ool @t Y, A B A
Wt g ¥ 7o A wfE a ¥ e
agy fradt, zer & omAdr ) S & ow
afrare & &, &feT gvr ady swT, |t
AEY AT | AgT g wow &7 el &
F ®Y Ay § 7 fEd 1 $E £ arey
t 1 ag wred sepfa & 9o § ) ag ot
w ey g fe gy awfe 1 ge
fowrema & 1 % facfie oF s
gifer g 3o ¥ dav &t wf Ak ag
wreeat faddt st swR dar o
fore g ot gezv & wfiweror & smare
93¢, qEfEsUAT & WETX UX OF AW
wFar §1 g @ AR gEd T
T ulgEr W) aogEs g feT WA
) wifew o ey gl awqafe @
sfer g€ o sad aw ot gy At
frar @ gy 8, s oft IwwT TUTH W
@ R

oy ey 5 qg waw feear &
& 1| FIT g T AT T H AR
qg QAT & ATH AT W qornifaw
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warr } At oY, A1 & AfLy damn wT
A oY | foew fxa ofr arddy e @
¥ | g vy B e A W
foar s gy & @ wr W F faeary
ad & 1 g gAY gAY & f5 A radifae
T AT HIOT A H AY, A 6T A
W I FAT T A #) fif awe
TET | AT A THT FTL, GARX FT A
IAFT Sqaifas warr fear o AT R,
afer Y & e tfas g & Fm 9T Ag
a: fom w1 woftfs & e g aegw
a@t, st o fare #1 o @ S gl
¥ 7 a1 s=fgfa & fad e 7 W),
U gTT &1 wimwor ¥ st wrediaar w
g@fer 7, 3a% faare w1 vAA @
X &1 TEIT § wifE AT YA F I
1 aaifas oo w3 37 wwT Af
o1 ¥t wafer gard ¥w ¥ @@ @A
TH § =7 @ & | FagT & wrAw @
wga § fF e gw g9 wArafa oy oy
T T @ g gaw w1 owEd A
93 ywug fear o @ @ AR A e
gAY AT FY Y o A o @l
¢, & argar § 5 o Wit s mew gt
&3 gm & a7 99 q¢ eary &

# gt a¢ sft wrwEror warfiaan
Meaese & Jgr 2 wg ) o o=
el & ggIw § o IER s
vy, e 69 & whwwor &7 § & §,
¥ amw wwr & wor 4 €1 ag feara
o, fomer A ‘@ are gew’ §, SR
o & grar ward € , gE v ¥ Ay
BTt & 1 & we ag W T § 5 IR
@ o feare # ag s W Y fE
ataar KiNfae avar d@dT Tt d o
g “Efeifoaa Frdfae”’ o3 Wt
¥ & e wrgaw dafaen A e
g s woag§ IR g R
Uiy AR & sfagr W yA &
oy AL I @Woew Hag
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“But the invaders who came during the
last ten or twelve centuries could not be
driven out. They could not be absorbed
cither. They remained a separate entity
and ruled as foreigners in this land.”

Tgag Al i H g}
Tl 97 g g@ Ady q oy §o
AR ST AT & A% w97 W I

< A § 1w

“They forgot that here was already a
full-fledged ancient nation of the Hindus
and the various communities which were
living in the country were here either as
guests, the Jews and Parsis, or as
invaders, the Muslims and Christians.”

@A FAY WY AT 47 IAE
Al & I Wie s & fw o,

Tt iy g B

sit i wow (zfeor feeat) @ faad
¥ T gee FiE FT @ § 9w a9
¢ AT =AvhEy |

off it g (arefigR) @ Wy &
L s d e B @A

T AT W@

st Wi W

“They never faced the question how all
such heterogencous groups could be
called as children of the soil merely
because, by an accident, they happened
to reside in & common territory under
the rule of & common enemy.”

fafew arsrorary & fawrs St gt
T a g W ac e § E
g'fr fafewr 3 gaeY g aaman wafeg
#F g M@ g ¥ = ey
wra ?

=t ameo Wto w¥ (wrunw) :feg ¥
w & ?
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=t W m o IEE oY Ay oft -
Few3 ot w5 79 g A ag & fr TR
qredy 7Y 2, Prfeera Y &, qgd &
1 a8 off g & w0 §

* The theories of {eimtornial nationahism
and of common danger, which formed
the basis for our concept of nation, had
deprived us of the positive and nspiring
content of our real Hindu Nationhood
and made many of the ‘freedom move-
ments' virtually anti-British movements **

fa=rr fafewr argwgam & dvaw
® 7 IF T a1, 398 fa=re dod
¥ AGY AL, AT ¥ QT ATAHAT HT &V
Fza & % 38 Faq fafesr frondy srmer
T8 AT 971 |

f&" AT 9 ¥7 a8 TR £

“Ant-Britishism was cguated with pat-
rtotism and nationalsm This reactionary
vicw has had disastrous offects upon the
entire course of the fiecdom stiuggle, s
leaders and the common people "

TeT gt TIitEAT ®Y €Y AT qd
ft ok ¥ afes wedig qreEe & gl
w1 ot g9 & af @, rehgar &
fearearar Y A 94 D v R ey
AT dag A8, f@ifras 7@ 99
HEEqT ¥ A q@AT ABAT § A wW ITeT A
HFIFA ®LM WA, TER ¥ o !
¥AT SAF EARX AT AAI X N F A v
WG 7 WY T qvg FT AW FOAT
AT g X |w wT gAY v AT qAr
afir qaw ot & w31 § o fearg a7 4
AR WY ATATY TG | GAT AT AYG-
qTq TEY T AHAT & | TE WTTEIT TSETEAT
R g Ay qv A § ) Ay
IF AY-Ar TG 9w aEdr § (Fwwan)
WITHR TSSTaAT &1 N g sy § Cagdy
grasn’’ 1 TR RgRAT 4@ X W
wr w1 femmar o @w  fema o
gt aer 9T gy ghvar v o AT {4
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AT ST A A TAET WAYIC A AT Y,
gaer araw w0 fean far ) gard
U i T & dgfva @ g
{weem) =E-AT guy, ag AT o
T §FAT § | WA ¥ gu7 A a9 ST
gardy w1 gwAT gy it | g frdy
wiferg & fie & qawez Yo &

oft T aga atva (TSR )
T g and at ?

ot WAx WY ¢ T FAGET qoSAT &
gara F o Agn ww R

w& weq faareeTr g @ v @R
FT &rer AgY g AfwT wal & A AW
g Tad wwaw & awr & Ad S
wE R o &Y qAra 7 A 3ET wwA R
#fes 7 arg w1em =g Yaw @9 ¥
sifereor et & agr & @ TAT A
qIeYeT AET §, 9B w1 gAYT g &) A
ar FEAT & STBT 72T HIT G FT Awerwr
fear e & 1 Y ST g FAw Y A
RO ATamE e rawm & fw
9T F ¥ 39 73 g1 A AT 7 IgF
WY st anarAT AT g AfET A A
arfa g 9% § 7 399 #97 v o
e vF W g w3 g wsg-fandt el Rw
ZYET WrAAT F7 @ £ ST Ay agr gl
v @t #r wfereror fgar smav &, 59 W
afew W ®) OF &Y F¥ ATEE N |

st gwm At A & A Fow
ATYE FTAT ATEAT § | T ey & snfer
¥ ¥ & ag wE T §

and which disturbs or 1 likely to disturb
the public tranquility,

ANerarz N X wEwr qEY AW X
CANTH FIX K GGG ET | CEOY AV
T FTE At WY WTH W QT | AT
FW ¥ Fw I ¥ WY JEwr & amdd
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E9 AT guH qver gatyw A § AR 4y
WX ¥ YETT §1 @IS §2, q8 A7
sfom arwg & )

MR. DEPUTY-SPEAKER : Communa-
lism is a hydra headed difficult problem faced
by our country. But my problem is time.
We have just 40 minutes left and I have
20 names with me. 1 do not know how to
manage it. Besides these 20 members, the
Minister has to say something and the mover
of the Bill has to reply. We can extend the
time to some cxtent but we have to finish it
today.

SHRI SAMAR GUHA (Contai): My
submission is that this Bill, though ina
limited form, deals with a very vital problem
faced by the country. Even though this is
a non-official Bill so much of interest has
been created in this House and many mem-
bers want to participate in the discussion. [
feel that it should be discusscd throughly. I
wish to sec that public opinion is created
through our discussion. That is why 1 sub-
mit that sufficient time should be allottsd
to it.

MR. DEPUTY-SPEAKER : We will
consider all that. In the¢ mean while, let us
go on with the discussion.

SHRI SYED AHMED AGA (Bara-
mulla) : Mr. Deputy-Speaker, Sir, I support
the Bill that has been moved by Shrimati
Subhadra Joshi, At the same time, I also
weleome the directive of Shri K. C. Pant to
the police officers to protect the weaker
sections of the community.

While the amendment is very much
called for and must be supported and passed,
I feel that there is some amount of responsi-
bility on the Deputy Commissioners and
Superintendents of Police in every State and
District to prevent a riot. The Preventive
Detention Act is already there and I do not
understand any reason why they cannot take
preventive steps when that Act is there.

Notwithstanding all this, Isupport this
Bill because I feel that the Deputy Commis-
sioners and the Superintendenis of Police
have been trying to find some reason or the
other to escape their responsibility which, I
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think, the State Government should place on
them, I would go to the extent of saying
that when there is a riot, the Government
should place the Superintendent of Police
and the Deputy Commissioner concerned
immediately under suspension till it s
investigated. Why 1 say so is because these
communal riots that tarnish our image in
the outside world can be prevented. They
are putting the hands of the clock back to
the 16th century, when we used to have
religious wars. That apart, it also gives
insecurity to the minority commumty. Once
you give insecurity to a particular commu-
nity, which is 8 minority in character but
which has a very large population if you
count them, it creates a sort of iustability in
the country.

I also attach importance to this because
this insecurity gives them a chance to go in
for separatist tendencies. It is that separatist
tendency that actually led to the partition of
India and we have not been having peaceful
relations with our neighbours ever since and
our political and economic development has
also been thwarted.

Let us try to understand where and why
these riots happen. They happen in indus-
trial towns like Rourkela, Ahmedabad,
Ranchi, Tatanagar and places like that. They
happen because the vested interests, either
in the RSS or in the Jamat-i-Islami or
wherever they are, they want to create trou-
ble in order to weaken industrial workers.
This postpones the class consciousness which
we want to bring about in this country.
Therefore, I very strongly support this Bill
and say that it must be passed.

MR. DEPUTY-SPEAKER : I appreciate
the desire of hon. Members, their [feelings
and concern, about this but still we must
decide on some limit otherwise we cannot
g0 on indefinitely. Suppose, we carry on
with this Bill till 5°45 so that we have some
time to take up the other Bill. But there
are 20 names here. So, I request that each
Member takes only five minutes, because
within this time the Minister will also say
something and the Mover of the Bill will
also say something. Then, it may be possible
to accommodate the maximum anumber. So,
lot us make an effort and confine our remarks
to five minutes each,
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SHRI SYED AHMED AGA : I would
like to make only two points but please
permit me to make those points. One of
those points was raised by my hon. friend
just now, He raised the issue of books. I
feel there are books which are being used
to poison minds and we arc creating a
generation which will not be the one which
gave birth to people like Maulana Azad and
others, Therefore, 1 feel, it is not enough
that such books should be banned but it is
necessary, at the same time to encourage
books which preach communal harmoney or
which give a better sense of history, a better
version of history.

it is wrong to say that therc was any
quarrel between Mughals as Muslims or with
Shivaji as Hindus. It was Mughal cxpan-
sionism. It was Raja Jai Singh fighting for
Aurangzeb; it was Raja Man Singh fighting
for Akbar and it was Raja Todar Mal who
annexed my part of the territory with
Akbar's Kingdom. T, thereforc, say that
these history books should be re-writien or
revised.

About Jamiat Islami, 1 want to say one
thing. When Jallianwala Bagh incident took
place, QGandhiji said that the blood of
Hindus, Muslims and Sikhs had intermingled.
But the R, 5. S. came out with a theory of
Akhand Bhatat. In the same manner, Jamiat
Islami came into being in 1941 and it
started encouraging separatist tendencies.
And the partition followed. In 1948,
Madoodi went over to West Pakistan and
left his disciples here. They formed a new
party and that party was again called as
Jamiat Islami.

What is that party ? Their books may
look innocent. But there again, their prea-
ching was about separatist tendencies. Here,
I want to quote Madoodi’s approach. He
said that Muslims cannot accept the supre-
macy of legislature because the supremacy
of God isto be accepted. The Jamait do
not participate in politics, When they do
not participate politically, what do they do ?
They preach separatist ideas. What does it
mean ? They create separatist tendencies.
They even went to Madoodi for advice and
his advice to them was, “You refrain from
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active politics because Hindus want Hindu
State.”

Both the R. S. 8. and Jamiat [slami are
one and the asme thing because the aim is
the same. When they say, Akhand Bharat,
they mean the same thing. There is absolutely
no difference.

1 want to quote one thing more. One
day, when Shri Shashi Bhushau was speaking
he was interrupted and that interruption
was, “Why don’t you read the R. S. S,
constitution 7 He said, “What about your
giving training in wiclding lathis, spears and
poison-dipped knives.” The reply of Mr
Kachwal was,—he is not here today—1]
quote : “No, they should teach to wear
bangles and dance.”

If that is the attitude, they do accept
the fact that they do give training in lathis,
spears and all that If that isso, it is a
matter for us to sce whether such things
should be allowed to_happen or not,

Lastly, I want to say something with
regard to Kashmir. The whole point is like
this. When all this happencd, Kashmir was
created as a sort of problem by imperialist
who give inspriation to R, 8. €, and Jamait
Islami.. What happened during the last
war ? If you look at it on a wader canvas,
when our forces were advancing and
Kashmir cease-fire line was vanishing, the
7th Fleet moved into the Bay of Bengal
and China said, “We stand by the right of
self-determination of Xashmiri's,” Why
can't we be alive to this 7 Why can't we
understand this ? Why can't our friends try
to see that they are unpatriotic because they
are {rying o bring about division in us nnd
keep us busy in fighting 7 I want to ask
one thing more. Why does Jamiat Islam
here say that they do noi want to parti-
cipate in politics. But why in Kashmir, the
Election Commission has permitted them
to participate and fight the clections on their
request 7 They are having schools, a large
number of schools, and in those they have
teachers who are working with missionary
zeal spreading poison. If that be so, we
must see whether we can in any way fight this
evil. As Mr, Darbara Singh said, we have
to look at the roots, that the roots are to
be taken out. Tt is not enough giving only
a superficial treatment,
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[Sur1 K. N, Trwanri in the Chair)

SHRI R. P. ULAGANAMBI (Vellore) :
First of all I would like to convey my thanks
for the opportunity given to me to speak
on the Bill moved by Shrimati Subhadra
Joshi.

I would like to say a few words on this
Bill. The objective of the Bill is appreciable,
but is it possible to implement it in prac-
tice 7 With all respect T would like to
submit that, in our country, there are many
organisations and associations on the basis
of religion, community, language and so on.
There are many organisations and associa-
tions on the basis of religion in order to
propagate the doctrine of religion in our
country; T will not mention any particular
religion, Hindu religion or Muslim religion,

My hon. friend, Shri Darbara Singh,
while speaking on this Bill, said that there
were many associations and organisations
ibased on religion which were creating enmity
n our country. I would like to know from
this hon, Member whether he is prepared to
give up his religious symbols, whether he is
prepared to forego what he has got, beard,
ete. These are the symbols of his religion.
I am not criticising this, because he is only
maintaining what is enjoined on him by
religion.

There are so many organisations and
associations in our country, as I said, to
propagate the doctrine of religion. There
are meny organisations and asscciations
formed on the basis of community for the
development and well-being of the people.
Take, for instance, the associations for the
welfare of backward classes, Scheduled
Castes and Scheduled Tribes.

Similarly, there are many organisations
formed on the basis of language for the
development of the language. My hon.
friend, Shri Darbara Singh, mentioned about
DMK, my Party. The DMK is not based
on any language or community; itis based
on progressive policies. Our language for-
mula is the two-language formula. After
all, it is guaranteed in the Constitution; it is
8 Constitutional right; it is a birth right,
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We are not opposing the Constitution; we
are not against the Constitution, Only the
people in the Hindispeaking areas are
fanatics; they want to impose Hindi on the
non-Hindi speaking people. We are not
fanatics, We tecach our mother tongue as
well as the link Janguage, which is mentioned
in the Constitution, namely, English. Ano-
ther member was saying that DMK was
creating enmity on the basis of language.
We are not creating any enmily on the
basis of language. It is clearly and categoii-
cally stated in our language policy, In our
country there are many organisations formed
for the development of ancient languages or
classical languages. No orie can refute that.

As T said, the objective of this Bill is
appreciable. But is it workable ? That is
my only quest:on In elections the political
parties choose their candidates from the
community which is predominant in that
locality. It is a well-known fact, nobody
can deny it and even the ruling Party, the
Congress Party throughout the country
chooses its candidates from the community
which is predorminant in that area. Sir, there
is a provision in the Indian Penal Code for
punishing anybody creating enmity on the
basis of religion or caste or language. So, I
think the present provisions are enough and
no more amendment is nccessary in the
Indian Penal Code, So, I oppose this Bill.

ot wirseor (=feor feeeft) @ wvnafr
wgYeg, wWid 42 wigar § dovew aw
¥ fam ot fadas sftadt gwar ot @n§
§ o 97 wew w7 syrw arwfua fean
¢ gow foag & sae) goivwaE @ g )

wwraf sea : ¥few, a9 aga w9
B e ¥y wwei Aam ax § ) K olw
fame & sy feelt & i gora &
e o & W& qam {m ik IER A
O EE o et §® AT
e &5 ATEN |

sit wirgew : qwefa wgeg, g
dfger ¥ wrAg A wvir aw AN
W # sraveear T g | gR we
agre ward b fgrgermm & gaw TwEE
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¥ o7 A% fedft oF o sl Y sl
saf 1 ger 5% g fgrgeam ¥ 30 @1
¥ gfrgre & avwfas <0 & o aw
felt oY wey gy ot 1 s g T
EaAr a<eT &, W o wOwl aedie
ST AFF IR E | W AW § HIT I
¥ AT W IATET g B A ),
ST? #Tlo UHe UFo ¥ FI, Iq w1
AT, G AT AR CH @ A A=A A
Ty sarr frarn & s gast A
47 A€ $T AFA AV TG FAA I9C L |
qIFIT T AT aF ¥4 A¢r &7 fwar ?
wa @rafaen ¥ ATH 97 AT FlT AT
ary &, o dwgwfeon ®aAam qT @1
e oy § 3 T Tw € dewns wy
qagH 34 § At gAY faederdt g w
§ Y7 ool o At fror wed fam ot
AT farigiT ¢ 1 i weT AW g
F3I0 T FUIEA &1 AHT HR i F1HA
7 1 3T oY AALEAT AR A ArAHAT
g1 a1 I|aY WY AET =i’ |

wel a& 7 deurel 1 A § W
¥ few graz fergerm &1 MAfme &)
wRag wd fag dma 2ar ¥ Ay
I T | HHAT F A q AT T gAY
AR &Y | ATLT Wy AW4TE N fgeg wewmany,

geqrey &Y few deqst d
- HtaErt #1 S ¥ Wl waar § IR
Frardy #y werd ¥ fgewn afy ¥ faav
Ay AW TEE g1 AR FIndl ¥
a1z fgrgeam wr MAafeee, fadeh Sw-
qfrez, ¥ FEEEA, dro Hrfe Uo,
o wERwEw, JHRd el e
#TTo THo THo ﬁmw"rtr Ik
faems ol & #1§ waw e
EAT ¥ AT Sy Wy 7 ww
I1F arz7 W v qar war, wré ey
U, o o fead § ot s o
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T A awaw §1 gf ? & quAr
wgar g e o ‘aErc’ wresE iy
hATY § IART @ g &7 wX 7
fergeam & fMlafaee o a@® sraA
WA F, YA THHS G §, T YA
AN FY wEE FIF F ) it qET F
¥ favgar gu ¥ ag 97 w7 e Y §,
W et 7 firgae g ¥ ag -
AMAGTHT AT AFAT ¢ (oamwm)
awafa wPm, o atdy wE &R
# frreare gu & ag o aF 9T & AT
We (wmEww) A AT IO AQ
dg Rk aft s WA g fE
g fafr=t & s g SR w Am
AYE §, AR =Y T AN F A A
qglav - -(wmewm) - @wmlT AgRT,
¥ & feelr a1 A o A & e
R A QA A FTWA AW WA Y
7 gy s & T ot 7 wifgee -
T g IT Iq ¥ Iqv &7 7R AIOYW
FeTe T afed & a7 fow s &
AT 3T X qIEAIGE A0 F w9 F1;,
IAR T BT AGL 7w 21 ¥ A g,
Ty w1 A ¥ gEr, fegam v fr
&0 | Yafay aET oredr ¥ oedY TEw
FAT FEH Y, ¥ fam WY WA w7
g e gwR erg faw wiQd, @
age W] wdT &1 AmEo o THo ®
s T @ A, g ol A%
aft aar . @ T oA AW A,
wedy & et g fawr & ard | v €7
wg 7 & o faor w7 wwda w3av §

ot o g atdw (radEia)
qwfe wQEE, g 4y w0
quy wer wha § o oW AW FAE
T AT 6A N IJ9F g AW W
Q¥ g witE e wr Ferarr g §—
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wg fron: qdnfe worar sqRaa |
R fkamt agaT ggrEw 0

ag 39 NS Gaga wr epeqy g fawd
fFgu 7 ¥aw ¥ g & amfet s
aRMy F3X § AT AE WY CF T
R uma ¥ gw § A wY, dger w7
1S T ag A & R g ww w
#1§ oo A §, O HT aF KT wAAT
T & fedy AW wrEmaA R oaw
a7 faadr wfaz agt & waz e
foeft & gm A 7 GEre ¥ w4
AT g7 7T agr grm fomar gark agh <@r
81 g9 3T FTLOT 9T AEY AMAT AEH
faad gard avdY 42 AvEy v TET
a7 aq 1 § 3o cfagrr 7 agy AT Frga,
A% IgT Feon @, xar @ wgt gerfraa
fam sz frdy, maa & 7€ ¥ A ag
FgTT Igar § 5 5w Adtfar awEr §
AFTT § F9 & F9  ATFIGFHAT, WET
F ATA 9T, AFNRMAATE & AMH 97, G H)
gy wfvmay £ & GgHTE T WA | g0
A Al &1 7 fear s, gAAr afaa
7 foar 913, €T 7 ¥ T Iw an fe
XawAT X7 F g Fawa wT wgw
g #Y foeoft &t X F 1 wg qgr AT
oifgy 1 oo g7 argfaw AT F @@
agr ad #1f g w5 § A1 g A
o § o qEa gd dge &1 ¢ ek
drer oF g9 e & g1 waw afe-
Ay ¥ foradt aroord o Avegard adt @
T WO § A afy 37 aqrw reoay
AT el ¥ warA A ¥ wew @
o F AT ) A H I ud w5 aq g
FEAT | 48 FEEAAR fawd e T g
AFRATAATE ALY § | SN AL I ey ¥
forrdi gw =l iz & ag faww Aw A
IeY AT {1 AR e F1 R g oW
FaC g, &t ¥ wwwar § i gw wvar &
et § ) e g AR e R
Fravg<or § wgl g9 g e fier @
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frgn gmar, owar Wit wEfaa @
eqrfia &3 1T gaw T arady w1 Hwr I,
sfiqma i ¢ s o s A ?
frave, sgwarare ar swaty § 9 FH
g, gfrar & & wy vy A fRoag
ArhaeaaEl e § gt g UEr &K
TE W WAT A qU HT 9T W &
@ &7 wawA agr s @ § agt
UF T AR GHM §1 58 THT HA
¥ fan ox stqardT e 9T wEs oar @
1T MF AL FT G HA AT 8 | AL
wda wd & g ardr § A AT AYEE
St aFTAAIE AT § TAFT A/ a5
g far s T @1 @ AT FEAEIS H
X HIW R GH BT FIAT G A
A0 ATATd FIAT , FAR! AT AGAT
2 | wafan gg t areEg gor Afgar ¥
waleR SwA gwET A &7 @ Faw &
T o g agt AT symedr g,
agt gawT qrera W g srfgd | o afw
o ¥ 3 vy 2 fF o avewafas
e g 2, fedr o widT Tl gf Fa1e
Y FBIT U8 AHT gW AT AT HT (AATT
w1 8, Wgl wrhasa g1, GRar ¥, uHAT
g

SHRI SAMAR GUHA (Conta): I
have nothing to say aganst this Bill. T do
not oppose it, but 1 would say that it is a
timid approach to the very vital problem, or
1 should say the poisonous problem of
communalism that is eatng into the wvery
vitals of our national life. The emergence
of Bangla Desh, and and not only the denial
but refutation of the two-nation theory by
Bangla Desh, has now created a new atmos-
phete, and 8 new outlook and it has released
a new force not only for Bangia Desh but
also for the whole of the Indian sub-contin-
ent to approach this problem with bigger
perspective, I should say, not in a chicken-
hearted manner but in a lion-hearted manner,
so that this virus of communalism could be
uprooted from our national life for good.

Although at the back of her mind,
the framer of this Bill, had a certian organi-
sation in view, yet I should say that she has
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not had the courage to name that organisa-
tion She has not had the courage to attack
that orgamsation or to ask to ban that
oiganisaation | should say that this Bill s
In a sense purposeless, because its main
objective is to ban a particular organsation,
by approaching it on an individual basis
Therefore, 1 feel that 1t seems to be
redund ant

SHRI ATAL BIHAR] VAIPAYEE
(Gwalior) She had the Mushm League
1n her mind

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode) No she had the Jan Sangh n
mind

SHRI SAMAR GUHA  Duuing the time
of the Bangla Desh liberation, the people of
Bangla Dcsb were expressing therr anger
against the communal organisations there and
they attacked the communal parties dand they
burnt the ofhces and premises of the Muslim
League, thc Jamiat e-Islami  aud the
Nizam-e-Islami and other communal orga-
nisations 1 Bangla Desh and they have
completely eradicated such communal bodies
But 1n our country we find that not only the
communal parties and communal politics are
functioning but they are also participating
in elections,

1 should say that this Blll has only a very
Iimited objectne Many hon Mambers have
given expression to the hope that some kind
of progressive approach and some hind of
radical approach should be there, some kind
of revolutionary approach should be there so
that the communal vuus can be eradicated
for guod The Government party has got
absolute majority and aboslute power now
1 would lLike to ask the hon Mover and also
the Government party whether they have the
courage to ban communal politics and com-
munal parties I would like to ask them
whether they have the courage to derecognise
the night of the communal paities to partici-
pate 1n elections I would like to know
whether they have the courage to eradicate
communahsm from education also I would
like to know whether they have courage to
drop the word ‘Hindu' fiom the name of
Banaris Hindu Timwveruty, and lhikewise, to
dicp the weid *Mu Im' from the pame of
Algaih Musugn Uninvedsaty,, ...
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SHRI EBRAHIM SULAIMAN SAIT
I protest agamnst the dropping of the word
*Mushim’,

SHRI SAMAR GUHA I would like to
know whether they will abolish the distinc-
tion between Hindu hotels and Mushm hotels
and abolish this type of distinction between
one class of citizens and another 1 would
ke to know whether they can think of that
kind of law which will ban danything that
creates hatred and difterences between people
of different ecommunities 1 would also like
to ask whether they hove the courage to have
the same kind of social laws for all citizens
I would hike to know whether they have the
courage to see that tamily planning 15 1ntro-
duced uniformly for all communities all ovel
the country

Sir, this Bill displays only a negative app-
10ach But we can think of a positive appr-
oach in the sense that we can create a
better atmosphere in the country nstead of
breeding & communal atmosphere, because
of the emergence of Bangla Desh The posi-
tnve approach 1s whether we are goimng to
reorgamse education

Just now, one hon Member was ment-
1oning that the Indian history books will have
to be completely rewnitten, I would like to
know whether Goveirment are going to do
this Here, I might mention that Iwas a
member of the committee attached to the
Information and Broadcasting Mimstry, and
I was trying to have some kind of book
written by Government and &lso some kind
of film produced on the role played by the
Azad Hind movement You will remember
that ™ tan Subhas Bose had in his army not
only Hindus, but Muslims and Sikhs, but
they all used to lived together, dine together
and work together, and the temples, mosques
and gurdwaras m the junsdiction of Azad
Hind Goverament werc open to people belon-
ging to all communities

The time has come for a bold approach
to this problem, We have seen how even
after the hiberanion of Bangla Desh, after the
demal of the 'wo.ratien theery, on the bans
of which India was parimoned, the vius
of the two-nation theory still remnins dec-
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ply embedded in our national life. We have
seen how a section of the people of the cou-
olry took vicarious pleasure in seeing the
dismemberment of ar Islamic State. We have
also seen how other sections of people felt
shocked because an Islamic State was disme-
mbered. We noticed both these opposite men-
talities a few months back Theretore, it is a
fact that the communal sentiment, the com-
munal outlook and communal mentality still
cxists in mray sections in our country. The-
refore, if we really want to eradicate the
communal virus and develop a syuthetic
outlook of nationzlism an Indian national
fecling, we have to approach the problem in
a bold way and bring forward a radical and
comprehensive Bill to tackle it.

st wour W QR (weemaTE)
awrafy ag, AW F A@AT gU Y I
A1 7R §, 9% AT A% gg @A § g
gt fe st awgaifas ofeat &,
gresgifas "eqd @, 9T 9 A o
S&1X &7 frasaw A agr § 1 wTEAT,
I w1 gfagre andr g, faax ggde
Faww & aru faar o) o o ew
THRW ¥ wqAT T FA T AT FY
@R B awmfiw deard, amemfrs
aifeat oF gaX W1 WY & oo @R AW
ggersfier vgar & | arer ot wrfEs) ¥
gATR o1 wEH  97F §, AR ATAT AR
¥ WHIWT RFT T qreNiias geqrd orat
W qHOE & WS A TvEr @Al
framft §—ar & a0 qHo THo AT
gferry Wt &Y, W€ Y gegr @

st qanftw g 87 ¢ gfew @
&t 78t faar )

oft goor wer qredy ;g o fAgaw
T o swwe & 0 ug fafw w6
faeeymr § e antwr &% ¢@ g% #, oY wgw
g £ huAr war §, ©f dar FqT
T wrar 1 Qe fraw, ¥ fafw, den
TAT wFE § OFx FAIGT AvAT «qOEY
sy gwar et ot ¥ ot faw 7yt T
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oy fear 8, qoe # Tfgy fe e a7
fa=rT T T ar &g gat 9T @)

HI9 GATC IO 3w & qafas wia
%, swmfe wgka oT WA §iN, €7
gET e wdm garf qzar 5 feg-
gfeww UgT g1 AT g, TEET W4T HIWO0
§7 ww wamz fa=mre fear sma &t
maw g fF 7 aewafar gead gl
I QF G BT A BT TGTE W § )
gafae @ ot fageaw @A qraawE
1w fau s anET AT dewral
9T sfier & Ww wEE FTar Qqige
gAY |

SHRI] P. VENKATASUBBAIAH (Nand-
yal) : Tke amendment Bill brought forward
by Shrimati Subhadra Joshi to curb commu-
nal, caste and religious tendencies in the
country is laudable, but ] very much doubt
whether it will be able to achicve the pur-
pose for which it is intended. India had the
inner stiength to bear all the vicissitudes of
a chequered history when she faced many
invasions, on the basis of communal,
language and other things. The bedrock of
Indian nationalism was tolerance and mutual
respect towards all religions. But after the
advent of British imperialism, the commu-
nitics were divided and they were played
against cach other, and we are suffering from
the hang-over of that aspect. It is also being
introduced in our politics and politicians are
trying to exploit the susceptibilities of the
various communities in society, This is the
rcal cause of this problem.

The Father of the Wation has given up
his life for the cause of communal harmony.
Many saints have sung throughout the length
and breadth of our country preaching
communal harmony. We had that inner
strength to withstand all these vicissitudes,
but how it was not possible to eradicate this
evil from our body politics ? As I have clearly
said, something is wrong with our political
functioning and also with the present sel-up
of things.

A few days back, T had octasion to read
a mews item in a leading daily of Delhi,
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There, the news is very surreptitiously and
cynically put in, and 1 should bring it to the
notice of the Ministry. The news item says
that m Purana Qila, the temple of Kunti
Devi is being removed, and there is a
mpsque, 1 am told, where there was no
namaz said previously, Under the Ancient
Monuments Act, namaz is being said in the
mosque now, whereas the temple 15 being
removed. It has been done when Prof. S.
Nurul Hasan has become the Minister in
charge of education. It has been prominently
put in 8 very leading daily, and this is how
it tends to create communal hatred among
the vanous sections of the people. Such
writings or such speeches must be dealt with
very severely.

Though the country was supposed to
have been divided on the two-nation theory
to which the Congress organisation under
the lendership of Mahatma Gandhi did not
agree, and as a matter of fact that wasa
disputed fact, 1t has now been disproved by
the heroic siruggle put forward by the
people of Bangla Desh. But 1 only suggest
to the hon. Mover of this Bill that 1t would
have been better had she brought forward
a comprehensive Bill touching on all the
facets of our national life and also seeing
how communal harmony has to be achieved.

It is not only communal harmony on the
basis of ruligion but on the basis of caste
and community. These are very important
factors that have to be gone into. We
should make a wvery thorough probe or
research into all these matters, and devise
certain measures so as to see that these are
eradicated by creating and mobilising public
opinion by taking certain measures to impart
a sort of social dignity to the various sections
of the people.

For instance, I can suggest here the idea
of inter-caste marriages or marriages from
one religion to the other religion, The
Government must come forward to give a
sort of incuntive to such people and where
such things are being encouraged. All these
factors are to be teken into consideration,
and by this amendment alone, I do not think
that the object which the hon. lady Member
wants to achieve will be achieved. There

APAIL 14, 1972

Code (Amd:.) Bill 224

should be public opinion and also there
should be a code of conduct among the
different political parties.

With regard to the nomenclatures that
have been put 1o various orgamsations, these
nomenclatures must also be done away with.
My hon. friend has just now referred to
these Hindu hotels and Muslim hotels. In
South India, 1tis not a Hindu hotel ora
Muslem hotel, but it is a brahmin and non-
brahmin hotel. We have gone stil further.
It 1s not merely Hindu hotel or Muslim hotel,
but it is & brahmin or a non-brahmin hotel.
In this manner, things are going on. Though
1t may not be apparently harmful, this is all
the time reminding the people of the commu-
nity or caste or religon 10 which they
belong. This type of attitude must be sought
to be eradicated and then only we will be
achieving the ohject for which we stand.

ot fargfa fasy (sreitgrd) : @wirafa
oY, St gway ot & o feer A fear
? SuwT W & agg diw g afww ww
g 3 5 mamr vom sl ? wa &
ST AgY FJwar §, aredy S« g7 v
¢ 7@ w v =@ § yafog aEr w9
qeeAr wfgd | atdy oft & fgegeana W
HIEHT B qEET A oeAT fgeger W
§ATC gU AW sqel § % Afaewr v A
T gam § faw F9A & qwaw, 0§
ARl A FL A IAET HET T g
gt § afew frad srafwal ) wldt #
wor it § T foad areft gz o &
w1 g § e o aw g e ¥ Ay
faeet &, sreeft wvemd o AEY o &
R et g7 w7 ¢ & ge ot aman
§ &R whdt ot ar omar & 1 gEfag s
s azaw fge ) ¥ @ T wsr N
FeT war &, faa et & ofy 4% e
Tagwmmoaar §, ¥gEwEw Aoy
g ¥ | fage ¥ v wgid ot g
w1l ) age w9 Ne faell 1 9w wghE
¥ az oy frare ¥ vl wvdArgr W
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= faar | gofag oo faa & Y s
WA §, 98 wWigAT & oy gfaar wel
T W wara gy § & fasr s HwT
& 3% § afEw @er amw AT S
IR Fa wuFAr ? s @ % g
UM AT a% §O AL g, W@ A
famr @rd | & quar wrgar Efw aleft ot
¥ ot gw @rl w1 feegfafedt feard dl
fam dn ¥ gaw <@ wifed, & qeA
wgar § un age, aw @ fggena
¥ ey argw, MART arey ¥ gew 9
a3 gu & frav fufaez stk wogufa &
%7 ifa & @g FaF A% w9 9% T
qra FC & ! qg T Ag) war @)
far gw @ A e, S fa
714, §O g &1 awar § | gue fawrw
# oy fawr gar § & o afes gar
wifgr 1 ¥ gear w@ar § fe st gl
7 7% a¢ fafaeed §, o g gt g9
AT § A gmy gyl a3-AE AW
& o 7EF @) ad-a3 ofimw i X
HIAAT A 957 § | AY AAT Ao g A
arir &, & =9 sreor fafreer adi 1 €
¥ gor wigar § f5 wr g @ 1€
fiAT 8 ? AR #Y ow qw ad az=r
AT, T TF TS FEY L AvAr § 1 ;S
ot war § guzr S S ¥ faw e, &
Fasrr szar § fe fagre d gma ¥ 9@
Frgfadt &, frad afa ag fawr §, gw il
® 9ga wW are faw gEy S e ¥
T\ gE R T dd gy A
& aared 5 faw ow a5 @3, @, Afew
xg wrEAr @t @w i § o gwfao &
gawar § 6 arft wt away # oed
3 Al T awm, @ w oW
werk g, 7 uf o werd gt o A
®1§ < wgré gt 1 wgrd o ot @y
Ay agtor @ W g &
gear wigar § & gt X o st &

st fprm wd QT ? Swad ¥

CHAITRA 23, 1894 (SAKA)

Code (Amdr.) Bill 226

T sredY w7 @i faared | gafae &
g f§ g s wEAT ) A,
FRET B qxw | & swwd §, & )
quar & aga , @ feve few gfaa
ITRA E 7 o @AY & fw g @
wert arfer & st § Y yw.few w Saw
Az at gaw! faer & wmdd | qafag Iy
ferz 3 & 147 fow @ @Y AR
guTT &% | gIEW & Agat ¥ fgem
&7 fzarr FaY fvar 7 IwAn & fawme
e AT wifge fagiy fergem w1
dearar Frgaw afew 9% fiear | g S
¥ger adf mr gw WE W |
T dlo dro o FgET MAT AT T
dro o #ho STEET ™I FH & 9
To Hrio HYo &Yo &t HMfzar gar &1 A
Iq 97wty ot € ggT Fwar &1 ag
TIAT ATIAT FWT wTAT 7 AT gW IR
g 77 §, wrf Wemw A ST any €
gwar SaT o wgl §, www ¥ ) amar
ga%T fawat § qv ag sqgufens §1 &
qT rgaT § 6 aET A1 a7, §wi
#Y Har agw HT g H AT A X
T | | wgAT gt § F 9w @) gaR
fafreeT & & 10 #gf & A% & WS
PR gy & AN N @A §, AW
FHEE & Arxfwal w1 @y § 1 T o gy
FEAT AT AT WY ¢ T FAR AFEC
@i g, ¥ wgl & amfagl & oqe agt
A § @@ &1 ae A ¥ szl
w AF A @A § ) sofag arefaal o
qEAR B JEG § AW YE AT AT
TG FATECAT, FIAT ¥ qEA FA AT
ATIHY o@ A% ALY WA, FAT HIIHT
YezAqT AT F wwr wmam | fgwam
# st w1 agay W e Fifag 6
% sgm f5 goee faw A1 o) dar 8,
WO W H WY, HEA G AT Q)
T Al WY 339 w7 JIEH aw
w¥ ¥ wre fadr ) wwA A & el
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Frdt 93 52 g7 fray wlet wad )
Hfe sl @<t TAEr A A, AW
gAY @ wY @w Al wva | gafee
o gz anar @, Y A 6T 6T |
gAfag srEdY w1 agT

ot firere fig (7)o
wEEq, 4g o ¥feqa daer Ay Fr y@lEw
fawr & gawt wraar A1 & Awda wear §
aTF W AA § fF gmt qWEF avEd
2T FT WIgAT ATy AT TG AT W @
819 gw qvg &1 €7 zH faw ¥ e
fear st wgr 2 az @A adr g Gaa
ag qr, FfeT for W a7 Awd 79 T8
& @ oY W fav 9o awdr § 1 safar
T TY8 FT YT AT AT |

ST F1 FATITE F4T § H7 A7 feAe
gaT & qg FHFgAT AT 9 g e
g, T Ao DHo UHo BI, Wg T
seaTdY g ar fery gEeEE w7 AT AT
1 Aaza ¥ fadgg gs7ar I &
fr 18 snfe av faeredy wegeer A R
g aferg @ & 7 gaewew @ 1 grenefee
wrga wnr fegrgst i WY # & gaemmy
T g afer = avg & arer & 9w
w7 §, AU E1 R, T A AE Sq
g v & qear wieaT § fw snfax
g fow @ar fow it @ ° fa Far 7 #lw
amr &7 & amwr eI areled WG
wrfr agrr & o #v awe ) Tt o
wt fgg o e & 7 s s
wgr orar & fF s amfaat & fod g,
wgr wgraeg & & ® far g
aifge | af & dear 9T W g
¥ Ay W AT WG X AN A, W
avg oY ar ot vf dY | gHA AT ¢
AT W e wgroee & Afadve W
SRl 37T 90 ( Rad NY wrwrawr § 7
X9 WHTC ¥ A1 WA g SA%T g
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w0 & fn gm avg % faer g wrfgd

Sfwal gwzr A ¥ o 153 (Q)
7 v TrET g, AR w1 A WY

g AT § | SN wwr
“*On grounds of place of birth™

e ATG &Y F AT T W Y EH §
fis T #7 dey gam WA § A
e g A oA w1 afeww A8 R
fagrft S aama ¥ s wr afaw T@ R,
FTH T FY USKGET T NF F7 HUHTT
T &1 A T NETT FY VAT A
W & I T @ HAT ARl |
TEiT §F SFI & gy a7 Uiy
Y wrawtAl & a ¥ o g o fayfa
faer 7 w1 g faegw gl & 1 foaet o
qfer dzesrew grir & o fm W 7
gT ¢ agt &1 o fafaret dwl v &
qg FA NFA & WA T ITET T
Fiar § sawr foghz o1 flav § ag Wt
wefrrar T @A & AT 97 g
§ 9g e @ gr werC wr § faw o
gw! sa Rar Aifge oY fomet g
A HLAT AEY |

Ay M wad g g awr g
ITh ¥7ET qF A1F A ATaY @Y, 56 faer
§ AU IAFT KI KT ET AT HA
A F HTEIT 9T 4T WREEAT & HEr
T & | TREIT B A g Y A®
st A gH & quwe &« wfuw
FATTF § TAfIY AR §1 @ A
XF WY e ¥ nfgd 1 o el faer
F @l wam § gee 7 W g
w g w sgfedy o W s
wfge |

o et & avg & gy faw wr wadw
s@rg
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oft qwo vmiaTe X ( Fremamae) ¢
aurafr wgrRg HfradT guET Al & oY
aoeita dw #Y § ag wgw € wwEaT avw
g e fad s e & @ W ww
ag Foar § 1 sofgfea o @ a®
srfgfma o1 s@7 sy am, wfew
qOAGE & TAN ¥ qOF S AL
o7 | o wifgfaes @ ®@ & qw A
FH G R FETAF IT FOTA AT A0
& Aavr agwd ¥ agwr wwar § e
oY gH A ¥, W W AW ¥ 9@
¥ a9 JACAR VT A A4 THA F 97,
foraeT €aT#) grAeg ¥ foraT 9T, &7 AT
AT | IW FA N T REArE 2T ¥ g
9 ¥ g™y WEI 91, AT®T qTHA &9
Agr §, e ag fely W) w7 ¥ A femard
qear &1 feer o ot 9T T AR &
arefodl & 9T OF WaAw @1 orar §
& Iust J@AT Mgy AT g 39 Y
9% A1 FWY 0F wAAIT qEE A
fraa & 93 FT #gr fd 9w qr dT &M
fear @ 1 ggdT waww @ qg gon fF
faa® ot sefr @ g ow w7 T I
feara #1927 &7 % o §7 W
T SHYRET 7 wvf iy grfae gl w5
AT AWAT | FATYT BT WrETSEl £ B9
dTHT @Y g fe &7 A9 FoA W EF
g T well ¥ qg WY w@rg e awan
) owrrag g fe @ o awie
O ¥, fect & formy gws1 v @@
FIue g § e sweEagfw
9 9T WWT 7 9% 9g, Sy & quar §
fe 7 & Wy & i § 7 MAaEw
ot & wWrauit ¥ waAr ot qifear agr &8
2, @ syl wifea §, awfese qrét
8, gavrd wiw §, 7g *E §, o ad-
a§ uHe fo §, Far §, w1 ¥H AN T
sy gar § ? aw o fefufedt §, worer
THTHET FTH § AWAT 67 o avr §, 4w
agy g o g1 foed g ¥ avwa-
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fawar w1, mogr &1 aqr A foad
T A g1 ABST OY, QIHT IHI 74T |
AT Fav gar ? feeT € we e v
aret aifea oy qifrer @ fae
&€ TA A IR OF die Wi agr el |
faar femfar @ wowew & @ go
1952 & @ ¥ tAFAA { I AN gU
¥ | gafae am< gg =T AT § fF qar
T AT F qg TG § 1 HT X FT
aFY & AY a7 g9 A FT qwI 1 AG®
ft ¥ agg «gr wgr v v qwdY @ty &
&7 gt @4t aF foa F0r ar asy &
AN AT g7 WY gHIT qra WIgR &1 S
At & g0 ey ady @ feegma aga
A qE @I AW HIATT &3 W& 1 T
w g S WIeE ¥ AN wI aCE uTS WY
fev 77 &1 3997 9 @y e @Y
TgY &, dwgAfion *1 g &, TR B
TR IR IR g 93 wiT faar
W | AR FY qOST qRg 7 ogde fHar
I | FIT AT TS ITH!FET 14T § AT
qIgR T ITN qFA AT AT | A qAF
IART HFF AT ATCAT T 9% & 55 g
¥ qHYST TGN ®T TR | T FT T HTLHT
wx %7 21 ¢ fr %z zEe o), @
g7 A1 J¢ @HT AET TEAT § | W A+
9g™T 19 ag g1 Mgy fr gw Avn w
ng¥e FY, AR A feedrren, ife-
faeer ferTarst 591 avg & gum afe
¥ 4O TG & YIS gg A GEHE
T % |

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H, MOHSIN) - Sir. 1 am very glad that
Shrimati Subhadra Josht has moved this
Bill and given an opportumty to the mem-
bers to ponder over this problem. Many of
the members who have taken partin the
debate have expressed the opinion that curbs
are nccessary over such organisations who
mndulge in communal actlvities or create

such 2n order m the country which has for
its base purely communal and racial consi-
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derations. According to the mover, one of
the objects of this Bill is to bring within the
purview of the law such associations and
organisations. But we have to see whether
this aim has been achieved by this Bill.

Unfortunately it is true that communal
organisations and individuals have been
creating a law aund order situation in the

country which comes in the way of progress
and development of the ccuntry. As we
have seen at Ahmedabad, Bhiwandi, Jalgaon,
Rourkela and hundreds of other places,
there have been incidents of communal
trouble all over the country, but it is grati-
fying to note that such incidents have be-
come lesser and lesser recently. But we can-
not igriore the fact that the communal virus
is still present in the country and some
organisations and associations are still going
on with this communal propaganda which is
detrimental to the progress of the country as
a whole. At this age when we have to think
in terms of humanity it is regrettable to note
that we think in terms of sectarianism,
racialism or casteism.

SHRI R. V. BADE : Sir, there is no
quorum in the House.

MR. CHAIRMAN: The hon. Minister
may resume his seat. The bell is being rung—
Now there is quorum. He may continue
his speech.

- SHRI F. H. MOHSIN : 1 was referring
to the communal incidents that were occurr-
ing in various parts of the country. This is
an age when we have to think of providing
food, clothing and shelter to thc vast masses.
So, we cannot think in terms of religion,
race or caste. Shrimati Subhadra Joshi has
correctly stated that we have to think in
terms of progress and development of the
country and not on narrow communal or
caste lines. Here I would like to quote her
own words :

“qr fam gaT 3 & A Faq ATigE
qITEl & qIL H FqIET 9, I9 957
Tq GETAT 7 UHT rarEa<or gqr faar
fr 1 fergel 1 fadt &7 W §,
FE GAAHEAT @ (Adr FT W@ra
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F1E wfez & fag T wWreg, F
afet & fag < @ 21"

This is what happens when communal trou-
ble takes place. People forget that they are
human beings first and religion or caste
comes only second. The moment a commu-
nal trouble takes places the Muslims will
think how many Muslims are dead, how
many mosques have been deserted or burnt
while some of the Hindus may think how
many of their temples have been destroyed
or how many Hindus have been killed or
injured.

This attitude in itself should go and we
have to think in terms of the national loss
that has occurred. If a house or a shop is
burnt, we should take it a loss to the wealth
of the whole nation, because in a socialist
country like ours we have to think in terms
of the development of the people generally.
If it is a loss to the Muslims, it is a loss to
the whole nation and if it is a loss to the
Hindus, again it is a loss to the whole
country. The country becomes the poorer to
that extent. If property worth Rs. 1 crore
or Rs. 2 crores is burnt or lost, it is a loss
to the whole country in a way and we have
to strive hard again to produce that wealth
and to see that the people become pros-
perous. Therefore it is high time that we
do not think in terms of communalism or
communities but should now go ahead to see
that real socialism comes into being and the
people are provided with shelter, food and
sufficient clothes.

Generally, the Members, who have taken
part in the debate, are not opposed to the
idea of putting curbs on communal organisa-
tions which are indulging in spreading com-
munal hatred aind creating communal trouble.
Even Shri Jagannathrao Joshi, in his own
words, says :

YFH GT A WIEIETEF &, HiA AT
T ArEIfawar &1 9g1ar aar g a8
T fFar SrT o 3ET SR AT AT
g ar & wrET 9¢ "fgd &I S}
gW AT & Al gW Sus! od & (4g
qATC g ST o Tar g1’
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He is ready to take whatever punishment
that could be given if the organisation that
he represents is proved to be communal. In
a general way he has accepted that curbs
are necessary on such organisations. But it is
an important matter to see which bodies are
communal and which bodies are engaged in
spreading communalism.

SHRI SHASHI BHUSHAN ; It is an
open secret,

SHRI F. H. MOHSIN : It may be an
open secret but when we formulate a law,
we cannot name the organisations which are
communal, because today one organisation
may be communal but tomorrow it may
change its name and may create difficulties.
Therefore, let us not name those organisa-
tions. But basically one cannot deny the
fact that curbs are necessary on such orga-
nisations.

I was very shocked to hear from Shrimati
Subhadra Joshi about the philosophy and
the doctrine which some members of the
RSS have tried to propagate. In her speech
she also quoted.

“ZUTIAT FATX I H AT Afaary
H T g7dr F qT5A1 F1 1T ATHAW-
FIFCAT FT IUIT TWAT AW TIFT
Tt stfawre fzar g1

This is a quotation from Shri Golwal-
kar’s book that she has quoted.

SHRI SHASHI BHUSHAN : Why do
you not ban that ?

#it g®o ugo migfam : i 2
“7g IHT avg & W S =xfEq faAT
U ¥ F=A U I F 9T ALY
NI FT TAT ATEFC T AT AGAT
grafg g% €9 4fz 31 FEr AT
gAY W F ¥ g2 § | arkAwwTiat
Fr o7 a@ Afgwc § ST AT F
T a1’

This is one way of thinking, Perhaps,
Golwalkarji might think that non-Hindus are
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akramanakaris, aggressors, and that they are
not citizens or sons of the soil. This ten-
dency has to be curbed. All are equal in
our secular country. We have adopted not
only democracy but also secularism and we
have to promote secular ideas. If anybody
preaches that somebody is not the son of the
soil and requires Indianization, that tendency
has to be stopped. For this, I think, a Bill
to curb such activities is quite necessary.

17 hrs.

The Government had already been think-
ing about it. It is not that, as Mr. Shashi
Bhushan put it, there is a long delay about
it. As long back as in 1970, the Govern-
ment brought forth a Bill, the Criminal Law
(Second Amendment) Bill, 1970. But at the
stage of introduction itself, we had to meet
with opposition. I remember, when the Bill
was being introduced in this House, almost
all the Opposition parties opposed it, includ-
ing the Jana Sangh, the Swatantra Party the
C.P, I, the C. P. M. and the Soshit Dal.
All the Opposition parties opposed it. 1 am
reminded of a story of five blind men who
began to describe an elephant. The man who
touched its leg said that the elephant was
just like a tree trunk. So, all the five or six
Opposition parties, ,,

SHRI SAMAR GUHA : He will be
doing injustice to us by simply saying that.
The Bill was framed in such a manner that
it created a suspicion in our minds that even
political parties may come under the purview
of the Bill. So, it was the faulty language of
the Bill which was responsible for that,

SHRI F. H. MOHSIN : I remember,
Shri Samar Guha also opposed it. That was
only a suspicion in the minds of the opposi-
tion parties. The C. P. I. thought that the
Bill would curb their trade union movement.
Some other parties thought that the Funda-
mental Rights were under the risk of being
taken away or curtailed. That is how the
Opposition parties thought.  But it was not
really so. In spite of the fact that the
Minister of State, Mr. Mirdha made a state-
ment that the Bill was not intended to curb
the lawful organisations or the trade
union movement, still there was opposition
to it.

In the Criminal Law (Second Amend-
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ment) Bill, 1970, 1t was proposed to widen
the definition of “*unlawful associations’ n
the Prevention of Unlawful Activiies Act,
1967 and to bring within 1t also association
which has tor its object any activity which 1s
unlawful under Section 153A of the Indian
Penal Code or which encourages or aids
persons to undertake such activity or of

which the members undertake such an
uctivity

The intentions of the Bill were quite
similar Not only that They had a wider
scope to cover orgamisations or associations
also within the purview of this Act But,
unfortunately that could not he introduced
Had the Bill bein passed, the Central
Governinent would have been empowered to
declare as an unlawful assouiation whose
activities are prejudicial 10 the maintenance
of communal harmony and their activities
could have been stopped under the law

It 15 not as if wc have dropped that
idea Even now, we are thinking on those
lines to bring back such a legislation as soon
as possible We agrec with the basic  princi-
ples behind the Bill which has been brought
forward by Shrimati Subhadra Toshi T must
thank her for creating an atmosphere in  this
House and 1 have seen the House 15 now
favourable to such a legslation Lven the
Opposiion may also come forward and
support such a medsure i it 15 brought before
the House

As T pointed our earlier, in 1970, when
that Bril was being introduced, there was
some apprehension in the minds of the
Opposition parties that it might create harm
to some of the secular organisations or some
of the trade union orgamsations if it were
really passed So, from that angle, the Bill 1s
being processed and I am confident that we
will be able to have a better Bill embodying
the sentiments that have been expressed in
this House to see that such of the communal
organisations are curbed, and the dnlls that
take place which create terror among the
other sections of the people will have to be
put an end to  Such of the organisations
which engage or which are engaged in
preaching communal hatred and thereby
come in the way of progress of the country
will have to be punished.
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Sur, I would appeal to Shrimati Subhadra
Joshi to withdraw this Bill as the Govern-
ment has accepted the pninciple, the spint,
behind thus Bill I can also assure her that
as far as possible, we will try to bring such
a measure during this session itself 1if some-
thing else does not happen However, I am
grateful to Shnmati Subhadra Joshi for
having brought forward this Bill and created
a good atmosphere 1n favour of the Bill

sitwelt gamn wrsht (whee @)

awrafa oY, T5 qTT F TUTEL A HIA qF9
TR e s ATA R A A @ 9
Tasgfrat aev g€ AT ¥ TIATEH
®1 &0 oY g @ fr fes arc s
% w fam &1 fasrow agt g fear
a1 &% 59 ausar #1, fEFr avw ww
TWITT 9T f@89 T FAT F &1, IR0
are gy faar @Y IR &0 UK Q7 TeE-
ggar ag € ¢ fr fom genr €1 %
foamr & fr TEY gmey A st s
TG 70T A A X WIE ATET F
9 1w 7 aaw forar fe mox sfqee
o & U SR &7 AT W KW
¢ s =g Y orem gafa @ fe
qqeY A & QO ¥ AX Ak Aar
FT ) WISU GAT AT FAAT AW HARK
aaw feamr Tt § fe o 3w v
gq Srrae Xt ST 9 SfawE AT WY
agy 3R fawrr ¥ afr O wfE ST
gFrawr oY g 49 & §T A § &7 E
a%a &1

ot ®wree Mo ¥y : gurgfa o), wEw
¥ wrew agr g

awrefe afte @ oY e o WY
t—wrm @ mar § @ AT FEE
HYAT WO AT T |

siteh gann el ¢ &Y swalr wE-
T3, *gx w1 e qg ot e & faw
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qwHl #1399 fow o2 frar ar, €
oY fafreet aga & o Sy, A 3w
WTT G ®7 aF ALY 47 | WU ¥
U WG ¥A% Y ¥1 U AW 4qT1,
¢ o waeTge SRt ¥ ot weger
fear ) wam FI gR A7 Qv Wi § fe
#TTo THo THo #r sAEe H Oz ¥
TE X T HgA 07 19 § AT FAAT 7
a¥ § wifE 3517 75 v T qfwrea
¥ o ek g€ Y gAY dear F A A
agt o Efew & fernrfigat v w17 fisa
& T ozw ¥ oA HT WA §, I
a1z feomar =gt g e & waww & &9
7€ ¥, ¥ U1y @y Jaw A9 F Ay 9,
foegir ifew gfewr & & fear o
faast gg w1 ey o @1 ¥ e &
RT G & - - (SAAAA) ATT TAET AT
HE4T T ANAS §, g 4 AAWA & ¥ 9%
HTYX AT TE AT F 1 G I®T G| T
a1 § g Y 1 QgEr @y qngan
grtfs gm us < o aifag ¥ g,
#ft Fvergem ¥ g fF s g @
It gy, v g N EH A A
Atz & T o frgfr for ¥ war e
fad 17 TR & w7 Ay Twq, dred
qIANT WY | T UHT wA & A
tFwaw diaw w1 ¥ e o A A
Lol U AL GO CC
wnfge 9T w7 WY wER FT Y AR
TR FH AR TE FT A6T § 1 TAw!
ot g s wrfgm 1 &t smwor e g
fafreer wrgw & waw o sETEw
faar & fe ag agn e ¢ finesr & faw
#1 T wud AgaT fawr ®) goA & o
W A wifaw w3 fe o dww ¥ @
A agarq @ Ia® A & agw 5w
agf sgr wmget § 9 gAwr o
fearar anget  onfe wam ot &
a ard fir g 9w wamal 9T s AT
TR AW R W v W
R o—at fad g A &
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afew der-fafadt omd §, wrfae swd
g & 9t sy & faoms &) 7 %-
g1 & famre §, wurores & faems §
YT F1E WY IT TATAT & FHA AT G

AR E T ame 1 fEx ®E s

g § f g% eaesc ot feewT &
&& WIdr meATEI § ) ¢ (vwEwwm)
grfy wgew, FE@ aadt frma CaET
Ferage fewres” ot 1929 ¥ wit &Y 3R
% AT £€ a7 oT gAY §, IEH T
faar & : i

“German race pride has now become
the topic of the day. To keep up the
purity of the racc and its culture,
Germany shocked the woild by her
purging the country of the semantic
races—the Jews., Race mide et its
highest has been manifested here,
Germany has also shown how well nigh
impossible it is for races and cultures,
having differences going to the root, to
be assimilated into onc united whole, a
good lesson for us in Hindustan to learn
and profit by.”

T A ot O A gwS famet § @
& gwnd § f dw & Ay w8,

anfaw ¥, aumafy qgmg, H94T qW
gw w4 g wgw & faw &1 Aams #mv,
famwr fm sx faw v@ §, agt @
e faw s Tr=mdy gonwarg
g v2w, 9 f& gt iw fafreec @
ITEY g foew oY degqrell & i ¥ ow@w
g ff, sEw & Fw fafrex qga 6
arz femn wwgeft § &< safag WY o
fewmar smget E B g T e &
wgr— “fgegell &1 waEw gr @@
fwmt § 77 odr & fawd g
a@ 1 IAT AW gEA ¥ famr &
I foran & -

“Organising the Hindus and helping

them is one thing, but going for revenge
for its sufferings on innocent and help-
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less men. women and children is quite
another thing.

Apart from this, their opposition to
Congress, "

T g

“All their speeches were full of commu-
nal poison. It was not necessary to
spread poison in order to enthuse the
Hindus and organise for their protection.
As a final result of that poison, the
country had to suffer the sacrifice of
the invaluable life of Gandhiji. Even an
iota of the sympathy of Government or
of the people no more remained for
R 8.8. In fact oppostion grew. Opposition
turned mote severe, when the R.S. S.
men expiessed joy and distributed sweets
after Gandhiji's death.”

4% AR 929 ¥ *g 41 | qrfET ¥ qo
SHTETATT AgE Fr AT ATIY FEAT WG
g1 WX R F %7 § UF TH A0
Tdo UHo 9T &7 &aTqT W4T 47 | IH
oFY oY Meges 7 qfeq it Y ow o
famr ar | 3% o7 ¥ wATw H AgE AT A
o oot fermarar ar, foasr gk ¥ 7
farmr ar, 3a% g v :

“He wants me to inform you also that
he is not prepared to accept your state-
meat that the R. 5. S. are free from
blame or that the charges against them
are without foundation. Government
have a great deal of evidence in their
possession to show that the R. S. 5.
were engaged in activities which were
anti-national and prejudicial from the
point of view of public good, Just before
the banniog of the R. 8. S. he is infor-
med that the U. P, Government sent
you a nhote on some of the evidence they
have collected about such activities of
theR. 8. 8. in U. P, Other provinces
bave als> such evidence in their posse-
ssion. Even after the ban we have
received information about the undesi-
rable activities of old members of the
R.S.8. This information continues to
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come to us even now. You will appre-
ciate that in view of this, Government
cannot consider the R.S. 5. asa har-
mless organisation from the public point
of view. It is Government's policy to
root out communalism from this country
and, thercfore, not to encourage any
movement which aims at the encourage-
ment of the communal outlook. The
approach of* R. 8. 8. as well as their
activities have been definitely communal.
What sometimes their leaders say is not
borne out by what is dope and there is
a pgreat disparity between outward
precept and real practice.”

& g fafrrer mga ¥ few s
argeft § 5 7g 3§ aw evitfama o
v wfraa @ ar 1 wrwr & 3| FEE 9
wfaae amA & a w8 g € § qfEw
T Tw e &Y F1§ o 21, ST i
I famr & 7@y &) wiforwr &Y §, W@
ag o #1 faAr 2 g =g wiar A famw
T% g ar gargw 9 famr 97 g, = e
#r frefadior § femar Adr €1 at 37 9%
qawre w1 wfaay aaaT wifgy o

a¥Y gart uF mdr oF feare & i
T @ ¥ @ = wfrgew g F o
qz gfagy @y Tfgn 1 X AW A%
whrag 7 AT IET &1 A WIWOT &Y
orf froa &1 v g fafree wmw
aff oy & fe s WY g© o & oY
g werar feardt § o wemAr
famrmrt § a7 vyt § fr ot @ AW
¥y aw A g, T @ ¥ fem
o 7 gak fog fieend ferard §, wraor 23
£ 1 & wgr gt § e o ot O A
¥ fqg smA wiq @7 @ gw
dieary @AY TR qEeT Or GwT § @
R H AT ST R & fag W
gl ¥ oF o audiet aft o awdl
§? yufad qowre o o qtewwar W@
gl 1 gArt g fafret amgw & et
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wgga frar ¥ o s g @
qff SRR arerma e & fe SR
®TAT AZAT G, QLT HB1 GOT Al
ag &g & awar § aifs I feedraw
gl At @1 & o s g fE
9g 9l ¥@ A7 ¥ KA 71 A8t AHT
qUE wTEN |

g fafafeet wga oo arg &1 o7
aR e & 9 T amr Aavay &%
s gfn g ag ntdr ot o Age A &
oot g ¥ AfEw qevt ¥ o ggwa
FIA § 98 ATETHT T qLT HC HA
gfagror sy 43 & wA dar FE e
Fas faar a1 & 7Y w0 £ fafasy
¥ wzwr @, w ar fafaedt ¥ s
T8 | 9 IAR! WFEHT F&F Fed( T
N wifew #7 wifw gasY w0 v Fr
AT & wan ®r frava @og g owwr
21 T ETEAT ¥ FgA § IAAT T Y
w@r & 1 gafa s dar « g v St
g% 7y argatfay A¥F AT FIR
| gafan g5 wgwg & faw o
arar JEe |

daft HEIEE ¥ ATeATAT FY qTAA WA
gu & wow fasr w) arew wA & fog Agre
g

1 beg to move :

“That leave be granted to withdraw the
Bill."

MR. CHAIRMAN : The question s :
“That leave be granted to withdraw the
‘ill."

Thv Motion was adopted.

SHRIMATI SUBHADRA JOSHI: T
withdraw the Bill.
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17.21 hrs,

FILM INDUSTRY WORKERS
BILL

By Shr1 8. C, Samanta

SHRI § C. SAMANTA (Tamluk) : As
you know. Sir, I am not keeping good
health and my docter has advised me to put
less strain on my thioat and body. So, I
had applied to the Hon, Speaker to allow
me to nomupate one of my colleagues to
pilot the Bill standing in my name, I have
nominated Shri R. 8. Pandey to pilot the
Bill. T think you would have received his
permission, and I hope you will kindly allow
me to nominate Shri R. S. Pandey to pilot
the Buill

MR. CHAIRMAN : All nght. Shn
R. S. Pandecy may now move the Bill for
consideration,

SHRI R. 5§ PANDEY (Rajanandgaon) :
I beg to move :

“That the Bill to provide machinery for
fixation of wages and for improvement
of working conditions of workers in the
Film Industry, be tahen into considera-
tion,”

zrer @aew & feew gwedt faa 1972
gafeyT w7 #1 g8 arfusr faar & gawr
w1 9¢vq &, a8 aga & woz §) faw A
FT R WA g g s wgf o aw
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MR. CHATRMAN : Motion moved :

“That the Bill to provide machinery for
fixation of wages and for improvement
of workiog conditions of workers in
the Film Industry, be taken into consi-
deration.”

There are two amendments. Are they
being moved ?

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : 1 beg to move :

“That the Bill to provide machinery for
fiixation of wages and for improvement
of working conditions of workers in the
Film Industry, be referred toa Select
Committee consisting of 15 members,
namely :

Shrimati Mukul Banerji,

Shri Jyotirmoy Bosu,

Shrimati Jyotsna Chanda,

Shri H. R. Gokhale,

Shri Samar Guha.

Shri Indrajit Gupta,

Shri Nihar Laskar,

Shri V. Mayavan,

Shri Shyam Sunder Mohapatra,
Shri Priya Ranjan Das Munsi,
Shri Ramsahai Pandey,

Shri 8. C. Samanta,

Shri Arjun Sethi,

Shri Nawal Kishore Sharma, and
Shri B. K. Daschowdhuy.

with instructions to report by the first
day of the next session.” (8}

I want to speak on this Rill now.

MR. CHAIRMAN : Yon will get time
when your turn comes to speak.

SHRI SUBODH HANSDA (Midna-
pore) : I beg to move :

“That the Bill be circulated for the
purpose of eliciting opinion thereon by
the 14th July, 1972.” (2)

SHRI H. N. MUKERIJEE : (Calcutta-
North-East) : I am grateful you have given
me this opportunity at an early stage to
the Bill which has been placed before the
House, This country is today perhaps the
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largest producer of cinematographic films in
the worid and, as Mr. Pandey has said, about
a million workers are involved in the diffe-
rent processes of production. This industry is
at least in certain categories flourishing most
remarkably and that is witnessed by the fact
that the top run of the film ladder in so far
as the succcessful stars of the film world arc
concerned, receive enormous sums of money,
almost always under the table by way of
black money, and that kind of allegation is
very often made known to the House by way
of answers which the Government has given
to guestions putl forward in Parliament.

[ am not going into that matter, but |
am concerncd with the condition in which
this large body of workers are now con-
demned to liva. In the different departments
of production, exhibition ana distubution of
films, the workers who are employed are in
a very handicapped position. 1If tt ¢ Govern-
ment is true to its proclamutioms about the
desire for seeing & more just society, it should
have no hesitation in accepting the principle
of this Bill and come forward with its own
version of legislation which it considers
necessary 1o safeguard the interests of the
workers in the production, disuibution and
exhibition sections of the film industry,

I say these workers are in an cxtremely
handicapped position because they work
ina large number of small cstablishments
and, except for afew, in these small establish-
ments something like a feudal relationship
still  exists, with the result that the trade
union movement finds it very difficult to go
ahead in this particular sphere. 1 myself have
been associated for nearly 26 years with the
Bengal Motion Picture Employees Union, 1
know for a fact how it is very difficult to
organise thesc people into a successful cor-
porated body in order to fight thc cmployers
because in many of the smaller establish-
ments the relationship is still continuing on
something like the feudal foundation. Inspite
of that in many centres unions of these
workers have come into existence and they
have had to carry on a veny <ttenuous fight.

There have becn instances where the
employcrs take recourse to the most nefarious
methods. | know in West Bengal the Govern-
ment jtself had appointed a minimum wages
committee for film industry workers which
produced a report, and for the time being
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the employers had agreed to accept this On
furthe r consideration they went to the High
Court and secured an injunction, by that kind
of action, by taking recourse to certain pio-
cesses of law which are still in  opet ition,
they prevent the woikers enpying cven the
fruits of the settloment made by the highest
authority, when the State Government 1tself
had appomnted a mimmum wage commuittee
and 1t gave its report, but the report was
rendered infiuctuous by recourse to D
which unfortunately can still be taken by
employers who went to the High Couwt, got
an injunction and got everything stopped

I know for a fact how in many cases n
the smaller csnemt house the employers arc
m & posiion of advantage because the
workers mie very fow i number and somic-
times find it difficolt to combine  They are
distributed all over the place 1 mean cinenid
houses 1 the city as wellw in the ccun i
side To hwe a powerful c1p s thon 1t s
necessary to have at luast one plue whene a
lazge number of workers are cmplosed
These worhets <uffer bucause they e dis
tributed all over the place

I know nthe production sude of the
i dusery  agun, hardly anything in the nature
of tride union nghts are jecognised In
Bomby, Calcutta and Madias product on of
fims 1 n)w a fairlv prosperous undertaking
but the wotkers are almost without any hind
of safcguaid whatever

In the distribution section we have offices
which do not employ normally a vuy laige
number of prople and since they are small
establishments, workers find it difficult to
combine effectively 1n order to fight the
employer

In the exhibition section it 1s only in the
city cinema houses that a fairly large union
can operate and they find themselves contro-
nting the kmd of position to which 1 have
referred on the pait of the employcrs
namely, they go to court and put forwmd
every imaginable obstacle bhecause the law
does not give these people the protection
that shoutd be given to them

APRIT 14, 1972

Workers Bill 152

It 18 necessaty, therefore, to have verv
special legnlation in  regard to the film
industry employees beacause in many cases
they work in numbers which do not come
within the ambit of the nurmal labour 1ela-
tions In some places the number of workers
who arc employcd 1s less than even 25
Something has to be done to protect these
workeis because, otherwise they are com-
pletely at the mercy of the employer T need
not labour this pomnt  Facts must be known
to the 1 abour Mimistry

The position of the film industry 1s
well known It makes enormous profits  The
distribution sector the production sector and
the exhibition sector are interlinked, 1n
many cases many of the employers nvest
tnair money in the thiee sectors and they try
Lo monopoline whatever profit can be eatract-
ed from the diftarent sectors of the ndustry

Therefore, it s absolulely clear that the
film industry woikers 1n exhibition  distnbu-
tion and production seclors require speuial
sifeguards and for thit p rpose the labour
Iegislation has to have 1ts ambit  extended
Lherelore 1 feel that the Government should
wone [orward with an assurance that this
matter 1s 1w civing their urgent attention and
they should accept the principle of the Bill
I need not go into detail over the clauses as
moved bty Shrr Samanta and Shnt Pandey
But | should hke an assurance fiom the
Governmiunt that somcthing 1s going to be
done in the very ncar future to give special
protection to the people 1n the thiee differ-
ent sectois of this .ndistry 1 support the
Rill

*SHR1 SUBODH HANSDA (Midna-
pore) With your permission Sir, | want to
speak 1n Bengali on thus Bill

T rise to support this Film Industry Wor-
kers Bill, 1972 brought before the House by
Shnn 8 C Samanta [ want to point out
Sir that this Ball is a very important one.
It 1s true Sir, that I am neither a producer
ot films nor an artist myseif. As pomted
out by Shri R S Pandey earler, there are

*The original speech was delivered in Rengih
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about 25,000 cinemd houses in our country
and cinema is the major source of entertain-
ment for the masses. In these cinema houses
and the film studios and film laboratories
ctc. about 10 lakh workers arc employed.
But their service conditions are wvery dis-
appointing. The rate of wages paid to them
is also very poor. Most of thesc workers are
employed through contractors. These workers
Sir, do not have any secwiity of senvice.
They are not confirmed or made pcrmanent
in their posts. Sir, today when we are think-
ing of making India a welfare State, we
naturally will have to think about the secu-
rity of service of these 10 lakh workers
engaged in the film industry The Film En-
quiry Committce constituted in 1949 did
not go into the service conditions of workers
of this Industry, as already pointed out by
Shri R.S. Pandey. That Committce only
confined its ficld of enquiry to the expansion
and improvement in the Film Industry and
how to make the Industry more effective in
the entertainment field. The workers of other
Factories or Industries have cerfain safe-
guards, through the Minimum Wages Bill
etc. to protect them, Today we are also
thinking of bringing the farm and agri-
cultural labourers within the ambit of the
Mmimum Wages Bill, but these 10 Jakh
workers of the Film Industry have no
statutory protection, The) have no legis-
lation for minimum wages o1 for security of
their service. They are in constant fear of
retrenchment or dismissal. If they meet with
an accident while working, there is no pro-
vision for their medical treatment in Hos-
pitals. If they are disabled or dic, there is
no provision fer paying compensation.
Therefore, today we should try to do some-
thing seriously for the welfare of these 10
lakh workers, Sir, this Bill is a very impor-
tant measure in this context as stated by me
carlier. It is true Sir, that sitting in this
House, today, we will not be able to sulve
all the multifarious problems facing these
workers. We shall have to think seriously
about the living and service conditions of
these workers with a view to effecting
improvements therein. The various places
where these people work; how are they paid;
how their pay and leave efc. are regulated;
what other facilitics are extended to them;
all these things should be thoroughly enqu-
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ired into, Therefore, Sir,1 feel that the
amendment that I have brought forward for
circulating this Bill to elicit public opinion
may be accepted by this House and with this
request Sir, 1 conclude my speech,

*SHRI MANORANJAN HAZRA (Aram-
bagh) : Sir, I rise to support this Bill brought
forward by Shri §. C. Samanta. I fecl that
this Bill has come before us at the right time,
1 will, therelme, 1equest the Government 1o
accept this Bill and to implement its provis-
ions at the carliest possible time. 1 histened
with rapt attention the views expressed by
Shri R. 8. Pandey in a beautiful and lucid
way, carlier I agree with the views expressed
by him. But I am not in favour of the atta-
cks made by him at places on the film
artistes. It is the aitistes who have actually
kept the Frm Industry alive and they are
responsible for making the films so much
attractive and popular, About 10 lakh work-
ers are carning their hvelthood in the Indian
Film Indusiry to-day. For the welfare of
these workers this Bill has been biought
forth and if this legislation is made effective
at the eatliest, then our object will be achi-
ecved. These workers aie living to-day in a
miscrable state, although through their efforts
and devoted work they have kept the Indu-
stry running. Sir, the capital thit is invested
in the fllm industry to-day is, I believe,
more than that 1s invested 1n the Indian Jute
Industry. About 50 crores of rupees ale
invested in the Film Industiy. But on acco-
unt of lack of co-oidination and mismana-
gement in this Industry, we are deprived of
the foreign exchange that this Industry could
have earned, The producers invest a huge
amount in producing a film. But the workers
engaged in producing a film <o not get any
benefit. There have been no improvement in
their conditions. The reuson is that the pro-
ducers who invest heavily in a film also
suffer heavy losses at times. They are the
victims of the distributors and cinema house
owners. When a film is released, the distri-
butors and cinemu owneis extract their shares,
The cinema owners demand a lump sum for
exhibiting a film and if a film fails, the pro-
ducers do not get any profit. That is one of
the reasons why the conditions of the workers
in the industty are not improving. The
conditions of workers with the distributors

*The original speech was delivered in Bengall.
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and exhibitors are also not improving. Prof.
Hiren Mukkerjee 1v the President of the
Cine Technicians' Association of West Bengal
and I am also associated with this organis-
ation. Therefore, 1 intimately know the
conditions in which these people are living.
Therefore, Sir, T support this Bill brought
before the House by Shri Samanta. Many
court cases are pending in the High Court in
connection with the mimmum wages of the
worker. 1 will requesi the Govt. to introduce
legislation on minimum wages for these
workers aud give adequate protection and in
the mean time a board may be constituted
which may, through conciliation, settle the
cases which arc now pending in courts,
Government should provide for better service
conditions, hetter pay scales, dcarness allo-
wance, gratuity etc for thesc workers. 1 will
further request the Govt to take stepsto
recopen the cinema houses which arc lying
closed on account of disputes. While support-
ing this Bdl [ will implote the Govt. to
pay their attention to the film industry, Late
Dr. B. C. Roy oncc paid his attention to
the film industry and that resulted in the
emergence of a Director and Producr of
International fame lke Shri Satyant Roy.
There was a im¢ when enough funds weie
not available for producing the inteinationlly
hailed film ‘Pather Panehal’. Dr. B. C. Roy
came torward and advanced lunds to Shr
Satyajit Roy from the Government treasury.
Then only that Film could see the light of
day. The film stunned the world with its
artisic content and brought fame to our
country. Any measures taken by the centie
to improve the conditions 1 the film indu-
stry will be welcomed. 1 once again extend
my whole hearted support to thus Bill, and
with that Sir, T conclude my speech.

SHR1 B. K. DASCHOWDHURY
{Cooch Bchar) : Mr. Chairman, Sir, 1 have
already moved my amendment to refer this
Bill to the Select Commiittee. Before I say a
few words, 1 would just request, through you,
the House to accept this motion to refer the
Bill to the Select Commiitee because the Bill,
as it has been drafted, is very comprehensive,

It has already been said by the Mover
of this Bill, my colleague and hon. friend,
Shri Pandey, that there are 10 Jukhs of
persons employed in this \industry and that
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there are about 25,000 cinema houses and
4 number of other persons who work as
part-time workers nr labourers.

I have a mind to dispute that figure be-
cause if we calculate on the basis that there
are 25,000 cinema houses throughout the
country only on the exhibition side—as has
been explained before this House, there is
the production side, the distribution side
and the exhibition side—in thess 25,000
cnema houses, including the rural cinema
houses, the figure of employees will come
to nearly ten lahhs It has not been consider-
ed what actually will be the number—how
many thousands, whether one lakh or a
little more than that—on the production
side: nor has 1t been considered what will be
the number of peisons employed m this
industty on the distribution side

The Bill s vaiy compreliensive with 29
clauses and has to cover the three distinct
parts of the whole industry. As has been
said just now by my hon friend on the
othe: side, the total mvestiment in the indus-
tiy1s about Rs. 50 crores. 1 have every
doubt about that figure ulso. The total
mvestment must be much more than that.
1t is about Rs. 500 crores, o1 so

SHRI R. 8. PANDEY : Coliection.

SHRI B, K DASCHOWDHURY : No,
he said about the total investment in indus-
try, if 1 am correct. You said about the
total investment as Rs 50 crores ?

SHR1 MANORANJAN HAZRA : Yes,

SHRI R. S. PANDAY : No, it v more
than that.

SHRI B. K. DASCHOWDHURY : My
own idea is that the total investment in the
entire industry, where theie are more than
one million workers —il may be two million
workers including the part-time workers—
the investment may be nearly Rs. 500 crores,
including the investment made by the pro-
ducers and the money invested by the
distributors and the exhiblitors.

Whatever might be the fact, there are
various clagses of employces. Some are
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technicians; some are skilled workers; some
are non-skilled workers; some are office
employees and some are graded workers in
these exhibition houses. If we have to
consider such a vital issue, how can we settle
this issue, this problem, how can we go into
the very depth of the problem, by just
sitting here and spending two hours or more
and speaking about this subject ? It has to
be found out in what conditions the gate-
keepers and booking clerks are working
in the cinema houses,

MR. CHAIRMAN : The hon. Member

should try to conclude.

SHR1 B. K. DASCHOWDHURY : May
I continue the next day, Sir ?

MR. CHAIRMAN :
minute more.

He has got one

SHRI B. K. DASCHOWDHURY : 1
would require a Iitile more time. Kindly
allow me.

MR, CHAIRMAN : Please continue.

SHRI B. K. DASCHOWDHURY : 1 was
saying that there are different grades of
workers. Therc are skilled labourers, techni-
cians and others. Since we have to go into
the very depth of this problem, we must
know in what conditions the gatekeepers, the
durbans or chowkidars, booking clerks and
technicians on the exhibition side are work-
ing and in what conditions the technicians
and the skilled labour on the production
side are working. To have the entire infor-
mation about this, it is quite necessary and
it will be befitting that the Bill should go to
a Select Committee to collect the opinion of
experts and the various data in this respect
and to give full consideration in the matter.

Itis & vital industry in our country
today. Not only we are earning crores and
crores of rupees throughout the ocountry, in
cach of the individual States the earnings
from this industry varies from 1-6 crores
of Rupees by way of amusement taxes.

MR. CHAIRMAN : How much time
will you take ?

SHRI B. K. DASCHOWDHURY : An-
other 10 minutes.
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MR. CHAIRMAN : No, please. 1 will
not give you another 10 minutes, The
mover has taken 10 minutes. You want to
take 15 minutes.

SHRI B. K. DASCHOWDHURY : All
right; please give me another 5 minutes.

MR. CHAIRMAN :
3 minutes 1 allow you.

No, please; only

18 hrs,

SHRI B, K. DASCHOWDHURY : Let
me sum up in 2 minutes.

So, what | was going to impress upon
this House and the hon. Members is to have
a comprehensive Bill for all such persons who
are working in varivus grades of labour in
the film industry to know the conditions in
which they are working now. As a matter
of fact, theie is no such grade in any part of
the country. What happens is, as it happened
in West Bengal a few years back, that there
were cinema strikes and the cinema houses
were closed for months and months together.
That amounts to a huge lossto the State
revenues. Not only that. That amounts to a
loss on the workers’ side also.

So, I would appeal to the whole House,
through you, Sir, to have a full-fledged view
of the whole problem of this industry, an
industry which is vitally important, an
industry which is giving us foreign exchange,
an industiy which is giving us hundreds of
crores of rupees throughout the country,
including all the States, if we go on calcula-
ting, an industry where millions and more
than millions of people are involved, and to
know the conditions in which they are work-
ing. The Bill should be referred to a Select
Committee and a full-fledged opinion should
be sought before we take anything definitely
from this House.

I have already moved this motion to
refer the Bill to & Select Committee. 1 would
like to mention one more name. 1 think, it
is & customary rule that 1 have to mention
that. I suggest that the Bill should go to the
Select Committee consisting of the following
Members, ,,
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MR. CHAIRMAN :
. moved that.

You have already

SHRI B, K. DASCHOWDHURY : With
your permission, T would like to make an
amendment. As the Bill has already been
moved with your permission by ShriR. S,
Pandey on behalf of Shri S. C. Samanta, 1
would also like to increase the pumber of
Members from 15 to 16, with the inclusion
of the name of Shri R. S. Pandey,,,

SHRI R. S, PANDEY : Accepled.

SHRI B. K. DASCHOWDHURY : 1|
would like to include the name of Shri R. S.
Pandey.
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MR. CHAIRMAN : That stage will
come later. At this stage, you have already
moved it. When that stage comes, yon press
it.

SHRI J. M, GOWDER (Nilgiris) : Mr.
Chairman, Sir,,

MR, CHATRMAN ; The hon. Member
may continue on the next day. The House
now stands adjourned till 11 A. M. on
Monday.

1803 hrs.
The Lok Sabha then adjourned till Eleven of

the Clock on Monday, April 17, 1972/
Chairra 28, 1894 (Saka)




